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LOK SABHA.
Tuesday, December 15, 1959/Agra- 

hayana 24, 1881 (Saka).

The Lok Sabha met at Eleven of 
the Clock.

[M r. Sp eaker in the Chair] 

ORAL ANSWERS TO QUESTIONS 

+

TTST :
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WTPft : WT *
jr f r  ssr fair* w far ^  

f?»T % fatft ITJH- #  *ft srmt
Mirror ^  m  amrrr <w«r 
nfir #  3rrfr r f  ?

sft SRtor w : i r m k  *r<?  ̂w»pc
f W l  *ft eft STRTSf % <KTT
^rttt f% sW 'T srrft i  *rtr =pNe s*rir 
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qff *rvrim w tm : *r?riki

Shri P. R, Patel: In view ot the 
trade difficulties in Tibet and in view 
of the invasion by China over our 
country, I want to know whether the 
Government propose to break off 
trade relations with China.

Mr. Speaker: The hon. Member
wants to know whether there is a pro
posal to break off trade relations with 
China in view of the aggression-

Shri P. R. Patel: In view of the in
vasion of our country and the trade 
difficulties.........

Mr. Speaker: All that has been said.

Sh ri Satish Chandra: I may clarify 
that the statements that have been 
placed on the Table of the House do 
not include figures of trade with Tibet. 
These relate to maritime trade with 
China which passes through ports. As 
regards the traditional trade with 
Tibet, it is entirely a different matter. 
There have bwn difficulties, but there 
is no such proposal as is being sug
gested by the hon. Member.

«ft armfrf t : *  jt?  sip?
I  %  ap s  v ft f t  =sfr*t *  

fajrfa if *wT*rc<ir f t  n 5 !  f  
?rt w t 4  f»TRor | «
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•ft WftW V I  : f  Bi 1  f̂ijr
tf t ftvfr f  tffc *ntft tft ftcft T^rft $  i 

»p r  ftraj# T̂T5r £  in r ?  A *nR*foT 
*rra% Tf^r art tcit ^ m r«s

ft? *rtf  ? r k  ^  sjTeft *ft w tr
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^<ft | f  %rw srnre 

4 fr?T 5 r^T  sftJf5PT 9?% ?ftT  V F H  
’ftjff qfr ,T<n^rt g f *  ^  ^ tro t  

^  v  * t r t  <Pt f a r  ^ r n r  7 ?

»tft |  * h  ^ F t  f a r  ̂  v fter^r

5T^ «PT fc*TT |  I

Shri Morarka: From the statements 
it appears that while our exports to 
China in the year 1959 had increased, 
our imports have been cut down by 
more than fifty per cent. May I know 
whether it is in the natural course, 
or whether there have been some res
trictions imposed by the Chinese on 
exports to India?

Shri Satish Chandra: This may be 
due to the restrictions imposed by us 
on imports. We try to export as much 
as possible and try to import as little 
as possible—only what we require
urgently.

Shri Hem Raj: In view of the fact 
that the relations with China have be
come strained, may I know whether 
the trade agreement with China which 
was there formerly will be renewed?

Mr. Speaker: It is the same question 
in another form, whether the trade 
relations will be cut off. If they 
would not be cut off, then the trade 
relations will be resumed.

its  n t f i r ?  t w  : m f ts f t  f ^ r r ^ r  

* r f t  sft n  ^nrr^T ^r <tt t ^ t t  f t  

fWT f% pP'rm ftqfa stjt 1 1  *nr 
aft snrer

m l $  3, art

?*riTr w  *r*rr 555 ss*r?r | * 3% sw* % 
amrrqftt

n ft? n  ?ft w r  ^tn' 4  $*rrTT 

tftr w m  «wr 3*ft «ft ?
«ft tfcftST TO : ^  %

3Tfqftf«rfem  m m  «ft ^rtw ^rr aryr 
?>rr 1 1 n 'tft v

*r?nfa* f r  ̂  ■sfN' «r<t^T 
| »rk f*ntt * n fw  q^t T^ft t  fa  
fsRRT >ft |*TTO STT̂ T %

^  g i  1

Allotment of Wagons by State Trading 
Corporation

‘ 876. Shri Panigrahi; Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the 
mining interests around Banspani are 
getting irregular and inadequate al
lotment of Railway wagons by State 
Trading Corporation; and

(b) if so. what is the total demand 
of railway wagons in this area and 
what is the allotment?

The Minister of Industry (Shri 
Manubhai Shah): (a) No, Sir.

(b) Does not arise.

Shri Panigrahi: Wha1 is the actual 
demand of the STC or the mining in
terests for allotment of wagons from 
the Banspani area, either for export 
or for supplying to the steel mills?

Shri Manubhai Shah: The whole
position is that so far as irun ore is 
concerned, it is the STC alone which 
does the export. As far as manganese 
ore is concerned, as the House is 
aware, it is fifty per cent, in the pri
vate sector and fifty per cent, by the 
STC. The wagons are also sub-divid
ed in this proportion. As far as the 
requirements of the steel mills are 
concerned, it 9.5: 1 so far as Bans
pani area is concerned and 9 : 1 so far 
as the export is concerned.

Shri Vidya Charan 8hukla: Is it a 
fact that those exporters who canalise 
their exports through the STC hav*
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been given the railway movement 
quota allotted to them by the STC, 
and whether the railway movement 
quota given to the STC is non-trans- 
ferable?

Shri Manubhai Shah: As I said
earlier, the railway quotas are in pro
portion to the total quantity allotted, 
and it is in strict proportion to that, 
the allotment of wagons is made.

Shri Vldya Charan Shukla: I wanted 
to know whether the STC have been 
transferring their quota to others who 
canalise their exports through the 
STC.

Shri Manubhai Shah: The exporters 
who canalise their exports through the 
STC come within the STC, so that any 
inter se transfer does not matter. 
Those who are doing independent ex
port are given an independent alloca
tion.

Shri Vldya Charan Shukla: Their ex
ports are independent.

Shri Tangamani: May 1 know the 
actual demand in terms of railway 
wagons and how many have been 
supplied?

Shri Manubkai Shah: It al! depends 
upon the demand from time to time. 
As I said already, as far as the steel 
mills are concerned it is 7,62.000 tons 
movement 111 all the sectors.

Enquiry into Dalmia Concerns

*877. Shri Ram Krishan Gupta: Will 
the Minister of Commerce and Indus
try be pleased to refer to the reply 
given to Starred Question No. 753 on 
the 24th August, 1959, and state the 
progress since made by the Commis
sion of Inquiry in the investigation of 
the affairs of Dalmia concerns?

The Minister of Industry (Shri 
Manubhai Shah): The Commission
have now completed investigation into 
the affairs of three important com
panies viz., Allen Berry & Co. (Pri
vate) Ltd., Dalmia Jain Airways Ltd., 
and Dalmia Jain Aviation Ltd. At

their public hearing held on tihe 11th 
December, 1959, the Commission have 
handed over three voluminous state
ments containing particulars of num
erous transactions related to the above 
three companies in respect of which 
they have asked for the elucidation or 
explanation of Shri R. K. Dalmia, Shri 
Jaidayal Dalmia, Shri Shanti Prasad 
Jain, Shri Sriyans Prasad Jain and 
Shri Shital Prasad Jain to their Coun
sel in order to afford them an op
portunity of answering the allegations 
contained in these statements. The 
preparation of similar statements in 
respect of the remaining seven com
panies is under the consideration of 
the Commission. I may add that the 
copies of the statement have been made 
available in the Library of the House.

Shri Ram Krishan Gupta: May I
know whether it is a fact that the 
Commission have revealed in these 
statements that the threp concerns, 
the investigations of which have be:n 
completed, have caused a loss of 
Ks. 3 1/2 crores to the investing public 
and the exchequer?

Shri Manubhai Shah: The statements 
are well known and are before the 
House. 1 would not at this moment 
draw any particular inference till the 
whole hearing is over and we get the 
final decision.

Shri S. M. Banerjee: May I know 
whether it is a fact that the Com
mission asked for some more concerns 
to bo included under their investi
gation and, if so. whether any more 
concerns have been included?

Shri Manubhai Shah: As we have
earlier made clear here, whatever the 
Commission wanted, all the concerns 
have been placed at their disposal for 
examination subject to certain con
ditions being satisfied.

Shri Ram Krishan Gupta: In view of 
the fact that this enquiry will take 
a long period, may I know whether 
there is any proposal to take over the 
management of these concerns with 
a view to safeguard the interest of ths 
investing public?
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Shri Maanbhal Shah: No, Sir; that 
would hardly arise because each one 
is being looked after by a competent 
authority under the respective law.

Advertisement ot Reserved Vacancies 
In New&apers

•ata /  Sta* Subodh Hansda:
*7* \  Shri R. C Majhi:

Will the Minister of Information 
and Broadcasting be pleased to state:

(a) whether any steps have been 
taken to advertise reserved vacancies 
in all the important newspapers of 
the fourteen languages mentioned in 
the Eighth Schedule of the Constitu
tion; and

(b) what percentage of the funds 
earmarked for such Government ad
vertisements has been utilised in the 
year 1959 up to the end of October?

The Parliamentary Secretary to the 
Minister of Information and Broad
casting (Shri A. C. Joshi): (a) Ad
vertisements in respect of reserved 
and unreserved vacancies filled 
through Union Public Service Com
mission are at present placed in 22 
English and 6 Indian language news
papers approved by the Commission. 
As regards other vacancies which are 
of local nature, advertisements are 
issued to.suitable newspapers and 
periodicals to secure the required re
gional and language coverage within 
the funds available. Increasing use 
is. however, being made of Indian 
language papers for these advertise
ments.

(b) No separate funds are earmark
ed for advertisements of reserved 
vacancies. They are advertised along 
with unreserved vacancies and it is 
therefore not possible to determine 
the expenditure incurred in respect 
of the former.

Shri Subodh Hansda: From the Esti
mates Committee’ s 48th Report for 
1958-59 I find that information about 
reserved vacancies was published in 
25 English papers and only in 5

Indian language papers. May I know 
why this information was n<*t puttliah1- 
ed in all the 74 Indian languages giveta 
under Eighth Schedule ot the Con
stitution?

The Minister of Information and 
Broadcasting (Dr. Kedkar): Sir, I had 
rtcplilned this on the floor of th6 
House before, that advertisements ot 
the Public Service Commission are 
put through by us only according to 
the scheme approved by the Public 
Service Commission. I had also oc
casion to explain that we are trying to 
persuade the Cnmmission that more 
and more languages should be use$ 
for such advertisements. When thi 
Commission agrees, I shall be extre
mely glad to put these advertisements 
in all the possible languages.

Shri B. K. Gaikwad: Are Govern
ment aware that whatever advertise
ments are given in the English papers 
they are unseeable by the Scheduled 
Caste and Scheduled Tribes candidates 
living in villages because they cannot 
get English papers in the villages; if 
so, may I know whether Government 
propose to make necessary arrange
ments to give advertisements in the 
language papers which are run by the 
organisations of the Scheduled Castes 
and Scheduled Tribes *so that they 
may be seen bv the Scheduled Cast  ̂
and Scheduled Tribes candidates?

Dr. Keskar: As far as advertisements 
directly put by Government are con
cerned, I shall certainly see and keep 
in mind what the hon. Member is 
saying, and as far as advertisements 
of the Public Service Commission 
are concerned I shall convey to the 
Commission what the hon. Member 
has said.

Dr. Ram Snbhag Singh: May I
know whether the Ministry of Infor
mation and Broadcasting has asked 
the language papers to publish ad
vertisements given by the Ministry, 
even though such advertisements may 
have come from the UPSC., only i* 
EngHsh even if the papers are in 
Bengali. Hindi, Tamil or any other 
language?
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Dr. Kaakar: That is a different
matter; if a separate question is tabled 
I will be able to answer that.

Or. Ram Sabhai Sln|h: Sir, I rise 
on a point of order. This question 
concerns advertisements. Advertise
ments are given to language papers. 
In which language do Government 
want those papers to publish those 
advertisements?

Dr. Keskar: This question is about 
reserved vacancies and the number of 
papers in which they are published. 
I shall be glad to answer the hon. 
Member’s question if separate notice 
it given.

Mr. Sp«a.ket; Order, atdev. Dr. Kara 
Subhag Singh himself may not be a 
party to it, but I have received notice 
and has also admitted a question of 
that type. The complaint was that 
even in the language papers—whether 
it is Bengali, Hindi, Tamil or any 
other language—they are required to 
publish advertisements only in 
English. I seem to have admitted a 
question of that type.

W3rcm fa? : sr*r n il  
% aprrzrr f f  vrft
* m r  • ft f 'f 5f t  i
eft *sn  p r  5rr?r nK  *r*rsr*r #  
f r i  f a n  *nrr |  * fr t  
srr^r i f  m rr  |  f%  j f t  ?rrT<ffar 
VT̂ rntrr sr*% «TFtt
s w  %  f f w r  3  f t  h

ft;? sflrt wrr*r ^  
TTt if fsr^Tt * 5TfW5T ?ft»T

tnp STffRFT ?f 5*TKT faSTUR
?r fa* amj ?

«to fa* ar̂ fTeT
¥ w * t  v?.ff ?r?TJFt *rw *  sum 

<r> w *? v n > t  m m  i 
% f a *  ** fa iP T  w t f  * m ?r a t
f '#  trtWfa st fawm ^  t

*  fsn? |  fawfc

fin?

;f>tTT s ifR m  srw?
.rM ' <r* f  *rk tfirsft

JfT̂ RT ^nff^vr qft^rr *  
firtr ^

«T*rf^ t  *t $  ^ fa* ^5
inp w  ^p-q- % 1

Alkali Industry

4"
f  Shri Subodh Hansda:

*919.  ̂ Shri S. C. Samanta:
Shri R. C. Majhi:

Will the Minister of Commerc* and 
Industry be pleased to state:

(a) whether there is any proposal 
to manufacture high grade 6alt for 
Alkali Industry in our country;

(b) if so, the steps taken to imple
ment the proposal; and

(c) the places where such high 
grade salt is available at present?

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). A state
ment is laid on the Table of the House.

S t a t e m e n t

(a) Yes, Sir.

(b) The following schemes are under 
consideration:—

(1) Installation of a washery plant 
at Sambhar Lake for pro
duction of 1,000 tons of high 
grade salt per day;

(2) Development of Mandi Mines 
by wet mining and installat
ion of thermo compression 
plant for production of 60,006 
tons of high grade salt per 
annum;

(3) Establishment of three big 
«ajft works, one each in West 
Bengal, Madras and Orissa or 
Andhra for production of 
Wqh «W^*faU to  mechanised 
Manufacturing operation*.
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(c) Salt Works at Mithapur, Por-
bandar and Mundhra-Cutch, in the
West Coast and Tuticorin in the East 
Coast.

Government also propose to obtain 
a French Expert for the modernisation 
ot the salt industry under the T.C.M. 
programme. He is likely to arrive in 
February, or March, 1960, for advis
ing the Government on the modernisa
tion of the salt industry in order to 
diversify and establish a production of 
high purity salt for different purposes 
including the requirements of salt- 
based industries.

Shri Subodh Hansda: May 1 know 
what is the impression of the expert 
team which went to Japan in May,
1958, to study the development of 
alkali and various allied chemical in
dustries in that country? May I also 
know what is their opinion about the 
development of alkali and allied in
dustries in our country?

Shri Manubhai Shah: No Govern
ment team went to Japan. Japan is 
not an importer of salt. The team went 
to France and other continental coun
tries. Their report has been found 
very valuable.

Shri Subodh Hansda: In answer to 
part (b) of the question various 
schemes have been mentioned in the 
statement Item (3) there is: “Estab
lishment of three big salt works, one 
each in West Bengal, Madras and 
Orissa or Andhra for production of 
high grade salt by mechanised manu
facturing operations." May I know 
whether these salt works will be 
established during the Second Five 
Year Plan period?

Silri Manubhai Shah: No, Sir; it
will be perhaps sometime in the Third 
Five Year Plan.

Shri Tangamanl: May 1 know whe
ther the French expert who is ex
pected In February, 1960, will visit 
the various sites where high grade salt 
k  produced as in the case of Tuticorin 
etc?

Shri Manubhai Shah: The expert
Win visit u  many sites as possible.

5QJO
Shri S. C. Sanaata: In the state

ment I find that the terms “hlgk 
grade salt” and "high purity salt” 
have been used. Is there any differ
ence between them? Also, I should 
like to know how much sodium chlor
ide content will be regarded as high 
grade salt?

Shri Manubhai Shah: This is not a 
technical term. This is the general 
description. It is really 99.6 per cent. 
of Na Cl and more.

Manufacture of Watches
+

f  .shri Amjad All:
{ Shri Ram Krishan Gupta:
| Shri Bhakt Darshan:

Shri S. M. Banerjee-.
Shri Panigrahi:
Shri Dhanagar: 

j Shri Sarju Pander:
] Shrimati Parvathl Krishnaa:
) Shri Nagl Beady:

*88« ■( Shri Warior:
I Shri Chuni Lai:

Shri Rama Krishna Redd?:
Shri Dal jit Singh:

{ Shri Ajit Singh Sarhadl:
I Shri Rameshw&r Tantla: j Shri Damani:
{ Shri Vidya Charan Shukla: 
j Shri D. C. Sharma:
(  Shri N . M. Deb:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question No.
16 on the 3rd August, 1959 and state:

(a) whether the other schemes for 
the manufacture of watches in India 
have since been finalised; and

(b) if so, the details thereof?
The Minister of Industry <Shri 

Manubhai Shah): (a) and (b). A* the 
House is aware one scheme for manu
facture of watches has been already 
approved. The other schemes are 
still under consideration and one or 
two are likely to be finalised vary 
shortly.

Shri Amjad AH: Sir, on 8rd August 
an answer was given that other 
schemes for the manufacture ot 
watches are under consideration. I 
want to know ^ e  names of the other



5021 Oral Answers AGRA HA YANA 24, 1881 (SAKA) Oral Answers 502*

firms whose schemes are under con
sideration. I also want to know whe
ther the scheme of the Phoenix 
Watch Company has since been func
tioning.

Start Manubhai Shah: Sir, it may 
not be very appropriate, perhaps, to 
give the names at this stage when 
they are under consideration; but I 
had indicated the foreign countries 
whose collaboration is likely to be 
made available.

Shri Sadhan Gupta: May I know 
the number of schemes received from 
industrialists in West Bengal and 
whether any of them is likely tc be 
finalised shortly?

Shri Manubhai Shah: There is one 
name from West Bengal and there' are 
other five schemes from other parts 
of the country.

Shri Rameshwar Tantiaf May I
know whether Government is aware 
that a considerable amount of smug
gling of watches takes place which 
affects the established traders and 
results in loss to the Customs; if so, 
whether Government intends to im
port watches on a small scale until 
manufacture of watches is established 
in the country?

Shri Manubhai Shah: The two ques
tions have no relation at all. The 
embargo or restriction on watches 
and their import has not been done 
in order to merely foster the indigen
ous development. It may be a corol
lary to that, but it is due to extreme 
shortage of foreign exchange that we 
are restricting import of all consumer 
goods as much as we can and we 
allow import to the extent very 
necessary. Whether there was res
triction earlier or not, some smuggl
ing has always been going on and to 
that extent loss will be there.

Shri Prabhat Kar: May I know whe
ther, under these schemes, any de 
cision has been taken about the loca
tion?

gfcri Manshhai Shah: Yes, Sir.
plant ̂ unfler 'the Phoenix acheme

will be somewhere in the Bombay 
State. They are negotiating for a pro
per place at Poona and roundabout, 
but one does not know which selec
tion they have made so far.

fa*rnr#T f, w  sr&r *r
crtft ffft«r i  irr t r

«ft srqr:
tft'fM? ffi

Shri S. M. Banerjee: The hon. Min
ister said that one scheme has beea 
approved. I want to know the main 
features of the scheme. Can he give 
us some idea about the main features?

Shri Manubhai Shah: The features
of the scheme were announced. They 
will manufacture about 310 thousand 
watches by the fifth vear and they 
will be practically wholly indigenous. 
50 per cent, of them will be ladies’ 
watches and 50 per cent. gents’
watches.

•ft artnf: it ^  T̂T'T'TT g
f a  ?r*ft 'srfl- ^  far*

fropr f*n 'srcriT faenft
?r»t»rt tft? w t s t r r  tT*rr f^ r r  | 
fa  fatft 
i*rcT«T?

«ft 5TT$: fW sm
TF3TT faxrr aft srrft?
#fr 'Rif f t  fhn m i  fsw h

qr^r
ftnT 1 smrr

.pi t, ^  
v $ V

Bferimatl Renuka Ray: May I know
whether the major component parts 
of' the watches will be manufactured 
under the scheme that has been san
ctioned or which is tinder contempla
tion, or, whether aojne puts will 
hftVe still fo be imported^
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Shri Manubhai Shah: This is a
very important question and it has 
been under consideration of the Gov
ernment. We want to give a big start 
to this industry which is a very high 
precision industry on the one hand 
and has a tremendous employment 
potential on the other. So, all these 
aspects of this industry are under con
sideration. We are trying to en
tourage as many schemes as possible 
for the whole watches as well as 
their components.

Shri D. C. Shanma: Will all the
components in this watch industry be 
made in India, or, will some of the 
components be imported from abroad?

Shri Manubhai Shah: The general 
standard will be, in the Arst year, 50 
per cent, will be imported. Probably 
10  per cent, will be reduced every 
year, and within five years, it will 
be practically wholly indigenous ex
cept for five to seven per cent.

5ft ^  sftWTilT ^  ^

T̂T'ST'TT ifT fsT*TT
3TT T£r| 1 A 3tr»tt mgfir ^ fa;

TOT SRfo f f  f  3TV ^  TO irr̂ TT
*rmr i

5TT̂  : XTW>
«rr, eft srrsn?

qrsf ? t r t  i  i ^  fmT, 
f r c r f t  #  ftn , fira* ?rr«rft<iT, 
^  m  «TTcT-^ 3T? #  fjp ft I

Delhi Shops and Establishments 
Act

*S81. Shri Hem Baroa: Will the 
Minister of Ltbrar and Employment
be pleased to state:

(a) whether it i* a fact that \be 
Delhi Shops and Establishment* Act 

not been enforced in Kotla 
Ifubcrakpur area; and

f t )  tik  jauiSber of such areaa in 
M U  to waiteh t&s Act Has not ti&n 
•fpllod?

The Deputy Minister ot L iktot 
(Shri Abid AH): (a) Yes.

(b) The Act has been applied to the 
erstwhile Municipal Committees of 
Delhi, New Delhi and Shahdara and 
the Notified Area Committees of Civil 
Lines, Mehrauli, Red Fort and Delhi 
Cantonment. It has not been applied 
to other areas yet.

Shri Hem Barua: May I know
whether it is a fact that the em
ployees’ association of the Kotla 
Mubarakpur area has demanded the 
enforcement of this Act in that parti
cular area and, if so, whether Gov
ernment have so far received any 
resolution or memorandum from that 
association?

Shri Abid All: The Delhi Adminis
tration is in charge of this and it is 
doing the needful to apply the Act to 
the Kotla Mubarakpur area as well.

Shri Hem Barua: May I know the 
reasons behind the non-enforcement 
of this Act in certain areas of Delhi?

Shri Abid Ali: Formerly, as I have 
mentioned, they were not covered by 
the municipality. Now, by a notifica
tion, the Act will be applied.

Shri T. B. Vitt&l Rao: In the absence 
of the enforcement of the Shops and 
Establishments Act, may I know whe
ther the Weekly Holidays Act at least 
is in force today?

Shri Abid Ali: That forms part ot 
this Act. That is provided in the 
Act and it should be enforced.

Shri T. B. Vittal Rao: Sir, my que»- 
tion has not been answered.

tm ftrg *t# «m f: w t ift
*rr<£T *tt z m

A tt trforr#

*aft i Hk  i f t f r
t  t
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Shri Badha Raman: In view of the 
changed conditions, namely, most of 
the areas falling under the Union 
territory are covered by the Delhi 
Municipal Corporation, may I know 
whether the Government is consider
ing the application of the Shops and 
Establishments Act to all the areas 
covered by the Corporation, so as to 
create uniformity?

Shri Abld Ali: It is proposed to 
apply this Act to areas like Kotla 
Mub&rakpur, Moti Najjar, Tilak Nagar, 
Kaka Nagar, etc. With regard to 
Subzi Mandi. the Act has not been 
applied to the market still.

Shri Prabhat Kar: In view of the 
fact that the Delhi Corporation has 
been functioning for more than a year 
now, and in view of the delay that 
has been undergone till now, may I 
know whether the Government will 
take steps to see that this Act is en
forced immediately in all areas under 
the Corporation?

Shri Abid Ali: That is the intention.
v  fa*  wftm mrsta

+
mar to* : 
to t  mtrrt

. .  TT*T SfWf :
Wo 5TUf :

w r  f i w K  w w r a  *h ? r « r  » p ft

FTT fa:

(*») Himr
^  vfew  vmfhr fftx v  >ptw 

HTVTT iftr TT^VFrr f w n s  ¥ 
T O T  V T T T  SRf f t  f  ;

<fr) w t t  srw

W  iffr

(<r) < d n r  «rr?wr ftnt?

(Shri Aall K.

Chanda): (a) Not yet, Sir. A lew
comparatively minor points remain to 
be settled.

(b) It will be a work of sculpture 
in bronze and the central theme of 
the memorial will be the great and 
determined march of the people of 
India towards Independence led by 
Mahatma Gandhi. Besides him, there 
will be a group of persons represent
ing people from different parts of 
India and different walks of life. The 
statues will be of double life size.

(c) No definite date can be indicat
ed yet. However, the work will 
commence as soon as possible after 
conclusion of the agreement, sanction 
of the estimate and completion of 
other necessary formalitiee.
JET'

ssfa : ®r, ŝrar
[sTjftrf Ttsrarsft *!*if «fr,

*tt fa in  n i r  «rr * n r

ST -^T # I *FT: 5RTT T*1 jfV
ifTfR *t ^ 7  T̂-ir fa 3ft
vii ?t £?

Shri Anil K. Chanda: A consider
able time has been spent by the 
artiyt, who has been chosen for it, in 
preparing his ideas and schemes. 
Several discussions took place bet
ween the Government and the archi
tect, and then, the terms of the con
tract also have taken a Ions time.

«ft T O  aT5T> : *qT WFFfhT «nft 
sft ^  s n rrr  ^ t  m  * T » r  f a  * *  *F « ft  
Ht *FPT ^  5>TT, <ft 5R # *T

# Tt facRT mnr ?rnrr?

Shri Anil K. Chanda: It is expect
ed to take about six years and four 
months from the time the artist com
mences his work.

Shri D. C. Shajrafa: Will there be * 
symboUcrepreseniation in tejptns of 
tiu? y?rious e rod es  ip the freedom 
*trug*le pf 9ur Gentry, as 
dgoe J ^ .A g k j^ .a ^ t  the revolution- 

. ary movament there?
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Shri Anil K. Chanda: Obviously,
this piece of sculpture will depict the 
heroic struggle of our people for 
independence. The main theme is 
more or less in the form of the scul
pture statue which has been put up in 
Patna.

Htfirwr r m .- vtft i f f  $
^  aft

5>TT, f w i
f > n  sft’ rr i «ptt <rc i w

tfY ^nfr^r f t

|<RTVm, fw t f  T̂
fat flrrf^r rq

?
Shri Anil K. Chanda: It is not

along with this scheme.
Dr. Ram Subhag Singh: May I know 

the expenditure incurred so far in 
considering these proposals and also 
in replying to the questions on this 
subject in this House?

Shri Anil K. Chanda: I am afraid I
cannot answer that question. It may 
be just a few hundreds of rupees by 
way of travelling expenses of the 
aitist.

Shri Gormy: May I know the name 
of this sculptor?

Shri Anil K. Chanda: Shri Devi
Prusad Roy Choudhuri.

Sale of Scooters in Delhi

+
/S h r i A. M. Tariq:
\  Shri Bhakt Darshaa:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No. 
889 on the 28th August, 1959 and 
state:

. (a) whether it has come to the 
notice of Government that the extra 
money deposited by the intending 
purchasers of scooters in Delhi has 
not been refunded to them so far; and

(b) if so, what action is being takes 
in this connection?

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). A
statement is given below.

S t a t e m e n t

As stated in reply to Starred Ques
tion No. 889 on the 28th August,
1959, Government had advised the 
manufacturers to issue instructions to 
all the dealers to refund the excess 
amount to the persons concerned. The 
manufacturers acted upon this advice 
and instructed the dealers according
ly. However, to avoid complaints of 
this nature, fresh instructions have 
been issued to the manufacturers to 
the effect that hereafter no advance 
should be taken for registering orders 
for scooters, motor cycles and auto
cycles and that all advances taken in 
the past should be returned before 
the 31st December, 1959.

Shri A. M. Tariq: As is evident
from the statement, the dealers have 
not taken the previous instructions 
very seriously. This is the fourth 
instruction issued in the last six 
months. I would like to know whether 
there is any proposal before the Gov
ernment to take a very severe and 
strong action against the dealers or 
to ask the manufacturers to stop the 
quota, if the dealers do not take these 
instructions seriously, and further,. . . .

Mr. Speaker: The hon. Member has 
put one question. No further question 
can be put in the same question!

Shri Manubhai Shah: I can assure
the hon. Member that the dealers 
have taken to it more seriously. I 
gave an assurance to the House a few 
days back. Instructions have been
issued. 31st December is the date
that has been fixed, and practically 
most of the dealers will have return
ed the money by then. Also One
more step we have taken Is, we have
asked them in future not to take any 
deposits at all.

Shri A. M. Tariq: May I koow whe
ther these instructions cover' peUtL
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only or the whole of India, because 
in other parts of India, especially in 
Punjab, they have not returned the 
advance; they have refused to do so?

Shri Manubhai Shah: It is appli
cable to the whole of India.

W l  : H m W  if 3fV 5ft #
w r* $  ^  ifrift fa  vczr

*farr?sft ¥t i«f? ft
*Tf | »fk  wfar ^ %rfa*r sft<r
-prtrn Tf f  1 $*ft *i7r( n wr
?tf*t STRT T TT?S q sft

1^FT V t ^  ^  T̂TT *Ptf

srtferar »fft 3rr ^ t  £ w  *rfr*r 
% srfspp T̂TTr *r ?Tc=rrf £

jffif ?̂r*r ^rq; 5n t  ?

*ft 5TTjf: if*T
*m rc?rr w  t ,

^ r fU fc fa f t  SPT t  ?ftT
1%tT3JiT?r% ^ tt̂ t rpmr^ ft^TTT^tt •

Shrimati Ila Palchoudhuri: Is the
Government aware that a number of 
scooters are being sold in the black- 
market after this deposit money has 
been paid and they are resold again? 
Will Government consider putting a 
ban on the sale of scooters for a cer
tain period—a time bar—as they have 
done in the case of cars?

Shri Manubhai Shah: The scooter
is a small vehicle on which a big 
amount of control does not seem to be 
very much called for. We are trying 
to see that production is increased 
and as much satisfaction of the 
demand takes place as possible.

Shri Mahanty: Is Government
aware that the scooters are the worst 
possible nuisance on the road and 
may I know whether the manufac
turers will be asked to provide a 
silencer?

Shri Tangatnani: May I know how 
much of the advances received by the 
dealers have been refunded since 
23-8-59 and how much is yet to be 
repaid?

Shri Manubhai Shah: Orders have 
been passed only very recently. How 
can figures be collected by now?

Mr. Speaker: The hon. Minister hag 
said that by 31st December, all the 
advances will be refunded and no 
more advances will be received. Let 
us wait and see.

Textile Mills Contribution to 
Provident Fund

J" Shri S. M. Banerjee:
*884. Shri Tangamani:

Shri Panigrahi:
Will the Minister of Labour and 

Employment be pleased to refer to the 
reply given to Starred Question No. 
298 on the 11th August, 1959 and 
state:

(a) what further action has been 
taken against the textile mills which 
have not paid their share of provident 
fund so far; and

(b) the amount recovered so far 
from these textile mill-owners?

The Parliamentary Secretary to the 
Minister of Labour and Employment 
and Planning (Shri L. N. Mishra):
(a) Prosecution and recovery proceed
ings have been instituted.

(b) Rs. 86 lakhs by the end of 
September, 1959.

Shri S. M. Banerjee: In reply to 
a previous question, it was said that 
amount outstanding as on 31-12-1958 
was Rs. 7123 lakhs. I want to know 
whether after this date they have 
paid regularly these amounts of provi
dent fund and if not, who are the 
defaulters?

Shri L. N. Mishra: There have
been some defaulters and there has 
been delay in payment also. The 
balance comes to Rs. 193 50 lakhs.

Mr. Speaker: He wants to know
more particulars.

Shri L. N. Mishra: I have stated
that Rs. 86 lakhs have been recovered.



5031 Oral Answers DECEMBER 15, 1959 Oral Ansxoert

*ft TWftif * t f  : m j wz*rt
«pt 5r? ?rm t  fa f '85 f^rf «p
& r c  srrfarrt? srarr

f t  »r£ |  fW ^ fr  1%  g s w ft  t g r  t f r  

|  1 i f t f t  s h  f*r*ft *r

srrfa?? s5? spr «r̂ =r ^
qftf 3^f ̂ TPT f w  rm  tfT  37T* 

^ft s t im  f f  f t  
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Shri Taagamanl: During the last
occasion we were told that the past 
accumulation is Rs. 78 lakhs and the 
current dues are Rs. 121 lakhs, making 
it nearly Rs. 2 crores. I would like 
to know whether still the outstanding 
is Rs. 2 crores after Rs. 86 lakhs have 
been paid or whether the current 
dues are being paid regularly.

Shri L. N. Mi&hra: The current
dues are paid, but I would not say 
regularly. There are defaulters still. 
As I have said earlier, the balance 
still to be recovered on 30th Septem
ber comes to Rs. 193*50 lakhs.

Shri T. B. VltUl Kao: An amendment 
of the scheme with a view to making 
payments to workers of the defaulting 
mills from the reserves of provident 
fund has been under consideration. 
May I know at what stage ig the pro
posal?

Blui L. N. Mhhra: It is und*r
4ffiteT&l6n.

Shri T. B. Vlttal Kao: For h o*
long is it untKr consideration?

Shri L. N. Mlahra; It should not 
take very long.

Shri S. M. Banerjee: The hon. 
Minister said that cases have been 
instituted against some of the mills. 
I want to know the number of mill- 
owners who have been finally 
punished.

Shri L. N. Mishra: All told, recovery 
proceedings have been launched 
against 4,025 units. The number of 
cases settled is 2,333 and the number 
of cases pending is 1692.

gft r re f a f  * r f  *n r f  : s ft t w , 
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!|«rik ft*rr 1 »rf ♦ %  * t* t
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SOtfl S, ML tfafkrH*: th f  60a  iin l»«  

ter said that this actually p i t i u i  w
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those units which were closed or 
facing closure. I want to know what 
-action has been taken against those 
mills which were not lacing any 
■crisis, but Btill which did not pay the 
provident fund amount. What doei 
the Government propose to do to stop 
the future recurrence of this?

*rm : aft *r>ft *5  o t

f  1 arrant *ff <fr 
3ft ^t.ft t ,  3* *  fs j f3 j 
T f  #  arwr t  »Ar; ? t

$  vr* «rt $  $ •
fffcr ^  ^ %  sft yTzz 

*rfr*r f, # 5ff w z s t
^rsff vt «rrfr 4 wm rjrg  1 f  *><t gft 
’ ’I £ 1
Shri Tangamani: On the last

occasion, we were told that from some 
textile mills in Madhya Pradesh, 
nearly Rs. 50 lakhs was outstanding. 
May I know whether it has increased 
•or decreased?

Mr. Speaker: The hon. Member is
.going into details of the various States. 
The total has been given and it has 
been said that it is not being allowed 
to increase.

Shri Tangamani: From Rs. 2 crores, 
it has gone up to Rs. 293 lakhs.

Shri L. N. Mishra: So far as Madhya 
Pradesh is concerned, current out
standing amount is Ht>. lakhs and 
the past accumulation is Rs. 25 lakhs. 
So, it comes to Rs. 34 lakhs.

Shri Hem Barua: May 1 know whe
ther it is a fact that the Government 
proposes to abandon the original idea 
o f increasing the provident fund rates 
toy amending the Act. because of 
opposition coming mainly from the 
•employers’ orgainsations, as that of 
the employers’ organisation in the 
textile industry?

Shri Nanda: T h is  q u e s t io n  of raising 
1he rates of provident fond contribu
tion is a very different one. It is not 
relevant here, but I may inform the 
hon. Member that possibly there is

going to be a discussion on this subject 
before the end of the session.

Stocks of Cloth with Textile Mills
*885. Shri Sadhan Gupta: Will th« 

Minister of Commerce and Industry
be pleased to state:

(a) whether stocks of cloth with 
Textile Mills have been gradually 
declining since last year;

(b) if so, the number of bales in 
stock at the end of each month begin
ning from 30th June, 1959;

(c) whether doth famine is appre
hended as a result of declining stocks; 
and

(d) if so, the steps taken in the 
matter?

The Minister of Industry (Shri 
Manubhai Shah): (a) to (d). A state
ment is given below:

S t a t e m e n t

(a) Yes, Sir.

(b) The stock position at the end 
of each month beginning from June, 
1959 is given below:

Unsold Sold Total
At i he end o f  — -----------------------------------

(In  L akh  B ik s )

June, 1959 2 04 1-9S 3-99
July, 1959 2 -0? 2-05 4 1 2
August, 1959 i 87 1-97 3-«4
September, 1959 1 Si 1 92 3 73
Octobcr, 1959 • 1-56 1-78 3 34

(c) and (d). There has been a pro
gressive decline in the stocks of cloth 
with the mills from the commence
ment of the current year. However, 
the reports received by Government 
indicate no shortage of cloth supplies 
or apprehension of cloth famine ia 
the country.
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Shri Sadhtn Gupta: I find from
the statement that the Government 
does not apprehend any cloth famine, 
although the stocks are gradually 
declining. On what is this optimism 
based?

Shri Manubhai Shah: The main
basis is the capacity of the Indian 
industry in textiles to produce cloth. 
As the House will recall, in 1957 we 
had a record production of 5,317 
million yards. The production in the 
current year is about 4,900 million 
yards. If more cloth is required, it 
will be produced as per demand.

Shri Sadhan Gupta: Is there any
possibility of cloth production being 
restricted in order to make profits?

Shri Manubhai Shah: That does not 
arise because of the number of cotton 
textile mill units. The handloom 
industry is growing in great strength 
and the production by power-loom 
industry is also growing. There are 
more than 500 m i l l s  producing cloth 
and all could not be expected to join 
together to keep down production. 
Even so Government is keeping a 
continuous watch on this situation.

Shri Assar: May I know whether
it is a fact that the production of 
cloth is decreasing on account of the 
closure of textile mills for the last 
six months? If so, is there any scheme 
to re-organise and rationalise the 
industry to maintain the production?

Shri Manubhai Shah: This question 
has been debated in this House several 
times. Closure would not have any 
direct connection with the production. 
While there are closures, there are 
new units coming up, and other units 
producing more than before.

Shri S. M. Banerjee: Some two or 
three years back there was a huge 
stock of medium and coarse cloth 
with us and we had no markets for 
them. What is the present condition 
®f that stock? Are we in a position 
to dispose of that stock?

Shri Manubhai Shah: After the
imposition of the new excise duty,

which was more rationalised to control 
the pattern of production, the tendency 
to go in more for lower medium and 
coarse varieties has been halted, and 
now it is more in line with the 
consumer’s demand.

Shri Rameshwar Tantia: May I
know whether it is a fact that the 
cotton position also is not sufficient 
and, if so, whether Government is 
going to import more cotton so that 
the mills can work an extra shift to 
avoid shortage of production?

Shri Manubhai Shah: The cotton
position is being separately consider
ed and necessary imports are going to 
be allowed from time to time.

rmfaSHTf : WT
Tt ir? 5  %  n̂r̂ T apr *rr* *57  

^  srrfr
317 £ ? *rf< sr, w &t $  ZPT *r
srjiT fcr sptrf ^  iftr
ipttfKrJVT ffr, jtcsp-t JT

t o  & ?

snjr: *Tr<t <*TfrT?r 7'r 
n/r Tift £ fa ^  fsm r

srcrf w r  *rV 
t r t t  4tF-f7 5Tff*r £ 

smr-TTfr 1

Shri C. D. Pande: May I know
whether Government is aware of the 
fact that the cotton textile industry 
is the only item of industrial produc
tion where the level at production has 
not gone beyond the level of 1951? If 
so, do Government propose to meet 
the market’s demand by rationalising 
and automatising the whole process?

Shri Manubhai Shah: While 1 agree 
with the second part of the question 
of the hon. Member regarding the 
utmost need for modernisation. I 
would remind him of the statistics of 
1951 to show that whereas the produc
tion then was only 4,076 million yards, 
in the current year it is 4,913 million 
yards, and it has gone up as much as 
5,300 million yards for some time in
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1957. Therefore, it would not be 
right to say that the industry has 
stagnated since 1050, though the need 
{or modernisation and automatisation 
is already there.

Shri C. D. Pande: In 1957 the pro
duction was 5,400 million yards and 
today it is 4,900 million yards. So, 
even if you compare it with the 1957 
figures, the production has gone down 
by 500 million yards.

Shri Manubhai Shah: This is an
other aspect—the figures for 1957. The 
hon. Member was earlier referring to 
the year 1951. In the year 1957, as 
the whole House is aware, the pro
duction reached the peak figure 
because of sudden demand from 
various sources. It has slightly taper
ed off but it is again picking up.

Shri Khimji: Are Government
aware that the price of cotton has 
reached a high level?

Shri Manubhai Shah: This again is 
a separate question. We are fully 
aware of the cotton situation and, as 
the hon. Members and the House is 
aware, several steps have been taken 
by the forward Markets Commission 
in recent days in this matter.

Shri Khimji: What are those steps?
Shri C. R Pattabhi Raman: What

steps are the Government going to 
take to modernise the machinery and 
bring them up to date?

Shri Maanbhai Stak; If you permit 
me, I would like to state................

Mr. Speaker: It does not arise out
mt this question.

Anti-Indian Propaganda in Cairo by 
Chinese News Agency

*886. Shri D. C. Sharma: Will the 
Prime Minister be pleased to state:

(a) whether Government have any 
information regarding the anti-Indian 
propaganda carried out by the Chinese 
News Agency Hsinhua in Cairo; and

(b) if so, action taken in the matter?
The Parliamentary Secretary to the 

Minister of External Affairs (Shri 
Sadath All Khan): (a) Yes. The
Chinese official news agency Hsinhua, 
at Cairo, has been issuing a daily news 
bulletin with effect from the 16th 
September, 1959. The bulletin con
tained official Chinese statements 
about Tibet and Sino-Indian border 
question. The bulletin also carried 
statements of Panchen Lama and 
editorial comments from journals in 
communist countries supporting 
Chinese stand.

(b) About two months ago, the 
question of publication of some anti- 
Indian material in Hsinhua bulletins 
was taker! up by our Embassy in 
Cairo with the Foreign Office of the 
United Arab Republic. We are inform
ed that the Hsinhua representative was 
told, through the Chinese Embassy, 
that ‘UAR cannot allow hostile propa
ganda against friendly countries, with 
the specific clarification that hostile 
propaganda against India will not be 
countenanced’. No anti-Indian material 
has since been noticed 111 Hsinhua 
bulletins.

Shri D. C. Sharma: Is the Govern
ment aware of the fact that anti- 
Indian propaganda is being carried on 
near our borders and that Chinese 
maps and leaflets and all kinds of 
things are being circulated? If that 
is the situation, may I know what the 
Government of India js doing to stop 
this kind of propaganda, which shows 
the Chinese as the liberation army and 
all that kind of thing?

Mr. Speaker: How does that arise
out of this question? This is about 
Cairo.

Dr. Ram Subhag Singh: May I
know whether at the time of the 
publication of this bulletin by the 
Chinese Embassy in Cairo, our Public 
Relations Officer, or Division of our 
Embassy has published anything to 
give a clear picture of the situation 
to the population of UAR?



Oral Answers^ DECEMBER 15, 1068 Oral Answers 5040

Hie Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): Our Public Relations Officers 
are constantly, from day to day, 
issuing materials towards this end. I 
have not personally seen them exact
ly but that is their daily function.
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Mr. Speaker: I am not allowing
~this question, as the main question 
relates to anti-Indian propaganda in 

Cairo.
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Shri Hem Barua: May I know
-whether it is a fact that China is con
centrating all anti-Indian propaganda 
mainly in the countries usually known 
in the international parlance as ‘small 
■countries’, like Egypt, Sweden, Nor
way, Denmark and other Scandinavian 
countries, where our case has gone by 
default due to lack of adequate pre
sentation?

Shri Jawaharlal Nehru: This is
hardly a question. It is a statement 
containing a large number of assump
tions, mostly untrue.

Shri D. C. Sharma: May I know
the kind of propaganda material 
issued by our Embassy in UAR to 
counteract their propaganda—leaflets 
and others?

Mr. Speaker: The same question 
was put by another hon. Member— 
what is the counter propaganda 
carried on by our Embassy?

Shri Sadath All Khan: We issue our 
bulletins from time to time, present
ing our viewpoint.

Regularisaiion of Constructions by 
Displaced Persona in Delhi

*887. Pandit Thakor Das Bhargava:
Will the Minister of Works, Housing 
and Supply be pleased to state:

(a) whether all the constructions 
built on land in unauthorised occupa
tion of displaced persons in Delhi 
prior to the 15th August, 1950 have 
been regularised;

(b) if not, the particulars of such 
constructions which are still awaiting 
regularisation;

(e) the reasons for the delay; and
(d) the time by which all such 

constructions of displaced persons in 
Delhi would be regularised?

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a) to (d). A statement is 
placed on the Table of the House. 
[See Appendix III, annexure No. 28.]

Shri Vajpayee: May I know whe
ther there is any proposal to build 
cheap houses for the 9,000 families 
that are still to be rehabilitated i* 
Delhi?

Shri Anil K. Chanda: No, sir. The 
proposal is to give them alternative 
sites. The question of building houses 
for them does not arise.

Shri Tangsmani: We find that
20,000 families have been provi(Jê | 
with alternate sites. May I know tfr*
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time likely to be taken for providing 
alternate sites to the remaining 9,000 
families?

Sbri Anil K. Chanda: It is a 
separate question. We are taking all 
possible steps to acquire suitable lands 
in the neighbourhood.
8ale of Canvas and Road Building 

Material to China
+

C Dr. Ram Subhag Singh:
*889 J ®**ree Narayan Das:

1 Shri Rameshwar Tantia:
 ̂Shri P. C. Borooah:

Will the Prime Minister be pleased 
to state:

(a) whether it is a fact that large 
quantities of canvas and road building 
implements are sold to the Chinese in 
Tibet by Indian businessmen; and

(b) if so, action Govenment propose 
to take in the matter?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath AH Khan): (a) and (b).
Demand for those items showed an 
increase from September onwards but 
since these materials are in short 
supply and are required for internal 
consumption, the Government of India 
have considered it expedient to control 
the export of these goods to Tibet.

Dr. Ram Subhag Singh: By what 
percentage demand for canvas boots 
and road building implements has 
increased? What was the supply 
made by India to the Chinese or to 
the Tibetan region of China?

Mr. Speaker; In any particular 
year?

Dr. Ram Subhag Singh: Yes.
The Prime Minister and Minister of 

External Affairs (Shri Jawaharlal 
Nehru): The hon. Member has not
mentioned any period or anything. 
Anyhow, not only can I not answer 
that question immediately, but I 
doubt if I can answer it at any other 
time, because no accurate particulars 
of the things gone in the past there

313 (Ai) LSD—i.

have been kept. Normal traffic was 
going on there. Among the things 
that are in short supply here at any 
rate are cement, steel, petrol, iron 
sheets, paraffin, kerosene oil, pick
axes, shovels, canvas and such like 
things.

Dr. Ram Subhag Singh: Has it
come to the notice of the Govern
ment that some Indian shovels, spades 
and other road building materials
have reached the Chinese in the 
Tibetan region of China? If so, has 
any effort been made to inquire into 
the fact as to how those things reach
ed there?

Shri Jawaharlal Nehru: They were 
sold in the ordinary course of trade, 
before their export was prohibited. 
They just went there. There are a 
large number of Indian shops in
Yatung and Gyantse. They imported 
them from their representatives in 
India and sold them. There is nothing 
unusual about that. No enquiry is 
needed. But later on this has been 
stopped.

Shri Shree Narayan Das: May I
know whether any assessment has 
been made as to the extent to which 
these restrictive or control measures 
have proved effective? The informa
tion, as some newspapers have pub
lished it, is that these materials as 
they are required for the Chinese 
people for such purposes are being 
smuggled in large quantities.

Shri Sadath All Khan: We have
been informed by our Political Officer 
in Sikkim that after the ban was im
posed roundabout 29th September, 
3959, there has been no further smug
gling of these goods. There has been 
a control after that.

Shri P. C. Borooah: May I know
whether these Indian businessmen 
were in Tibet long before the trouble 
broke out there or whether the Indian 
businessmen, who are directing their 
business, are remaining in India?

Mr. Speaker: That is a different
matter altogether.
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Shrlmati Mafida Ahmed: In view of 
the fact that foodstuffs are also being 
illegally exported from India by un
scrupulous traders to feed the Chinese 
troops on the border, may I know 
whether any smuggler has been 
detected so far?

Mr. Speaker: That is a different
matter.

Fertiliser Plant at Kothagudium
+

r Shri T. B. Vittal Rao:
♦m i  J Shri Tangamani:

' ^ Shri M. R. Krishna:
(_ Shri Madhusudan Rao:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question 
No. 294 on the 11th August, 1959 and 
state:

(a) at what stage is the proposal to 
set up a fertilizer plant at 
Kothagudium, Andhra Pradesh;

(b) whether there is any prospect 
of undertaking this project during the 
Second Five Year Plan period; and

(c) the nature of assistance that is 
being granted to the State Govern
ment in this respect?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) The proposal to establish a ferti
lizer facory at Kothagudium as a State 
Government project in the public 
sector has been approved by the 
Government of India. The responsi
bility for the implementation of the 
projcct rests with the State Govern
ment.

(b) The State Government have 
informed us that preliminary action 
has been initiated and that work on 
the project will be taken up in the 
Second Five Year Plan and completed 
in the Third Plan period.

(c) The State Government have 
been assured that foreign exchange 
require-.} for the import of plant and 
equipment will be suitably arranged 
and that all possible assistance will

be extended by the Centre in the 
planning and execution of the project.

Shri T. B. Vittal Rao: May I know
the amount of foreign exchange asked 
for by the State Government?

Shri Satish Chandra: Foreign ex
change which may be required during 
the Second Plan period will not be 
much. It is about a crore of rupees 
that they have asked during the plan 
period.

Shri T. B. Vittal Rao: Which are 
the foreign firms that the State Gov
ernment has so far contacted for 
establishing this fertiliser factory?

Shri Satish Chandra: We do not
have these details. The State Gov
ernment addressed several firms. But 
our latest information is that Sindri 
will be appointed as the technical 
consultants to this factory.

Shri Tangamani: May I know whe
ther tiie Government of India will 
make available foreign exchange to 
the extent of Rs. 1 crore that the 
State Government have asked for out 
of Rs. 7 crores which they will require 
for the entire fertiliser plant?

Shri Satish Chandra: About R.s. 11 
crore1? will be required for the entire 
plant It is not Rs 7 crores, but Rs. 11 
crores. Rs. 1 crore may bp required 
for preliminary expenses such as 
placing of orders etc. This also is 
not requited immediately, but it 
might be required in a year or sc. 
That will bo made available to them.

Shri Thirumala Rao: Is the whole
capital being subscribed by the State 
Government itself or is the Central 
Government also helping it to some 
extent?

Shri Satish Chandra: The Central
Government is not participating in 
the share capital of the company. It 
is possible that the State Government 
might, at a later stage, come up for 
some loans from the National Finance 
Corporation. But, ter the present, all 
the capital is being subscribed either 
by the Andhra Government or by the
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Industrialists and the peasantry of 
Andhra.

Shri Nagi Reddy: What is the total 
capacity of the plant? Is the capacity 
of the plant as originally estimated 
going to be kept at the same or is it 
going to be reduced?

Shri Satish Chandra: According to 
the technical committee’s report, on 
the basis of which we are proceeding, 
the capacity is 80,000 tons of nitrogen 
partly to be produced partly in the 
form of urea and partly in the form of 
nitrophosphates.

Export of Manganee Ore to U.S.A.

f  Shrimati Ila Palchoudhuri: 
Shri Panigrahi:
Shri Mohammed Imam: 
Shri Achar:
Shri Muhammed Elias: 
Shri Hem Barua:
Shri S. A. Mehdi:
Shri N. M. Deb:

*892.

Will the Minister of Commerce 
and Industry be pleased to state:

(a) whether it is a fact that India 
is losing her position as a traditional 
exporter of managanesp ore to the 
United States of America;

(b) if so, the causcs and extent of 
deterioration in the export position; 
and

(c) the steps taken or proposed to 
be taken in the matter?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) The exports had fallen in 1958. 
The declining trend now appears to 
have been arrested.

(b) and (c). Three statements are 
laid on the Table of the House. [See 
Appendix III, annexure No. 29.]

Shrimati Ila Palchoudhuri: From the 
statement I And that one of the steps 
to be taken immediately to arrest this 
decline is to do away with the imposi

tion of the labour welfare cess of Rs. 2 
Per ton on manganese ore. That ha» 
been done. Is there no other method 
of arresting the decline in exports?

Shri Satish Chandra: The hon. Mem
ber will see from the statement that a 
number of measures taken so far are 
•hcluded therein. The labour welfare 
(-‘ess of Rs. 2 per ton has not been given 
Up altogether. It has been deferred 
for the paresent till conditions in the 
nianganese export trade are slightly 
better.

Shrimati Ila Palchoudhuri: Is Gov
ernment aware that exporters used to 
finance the manganese mines to a cer
tain extent and the State Trading Cor
poration cannot do that? That is also 
°he of the reasons for the decline in 
t'-ade. Has Government any scheme 
to finance the small mines, because the 
srnall mines produce practically half 
the manganese ore?

Shri Satish Chandra: The hon. Mem
ber’s question is perhaps based on the 
assumption that the State Trading 
Corporation is a monopoly exporter of 
nianganese ore. That is not so. It 
is only one of the parties. The pri
vate trade is also in the field and con
tinues to export manganese ore. The 
State Trading Corporation is taking 
all appropriate steps which are taken 
by other exporters to help the mine- 
owners.

Shri Ilcm Barua: In view of the fact
that the hon. Minister has spoken of 
Private traders, may I know whether 
the attention of the Government has 
bfcen drawn to a statement made by 
Mr. Buskie, a member of the U.S. 
Trade Delegation to India, to the effect 
that lack of communications between 
the South Indian businessmen and the 
American market was largely res
ponsible for this decline? If so, what 
steps Government have taken to im- 
pt-ove this situation?

Shri Satish Chandra: I do not think 
that that statement was made in the 
cQntexf of the export of manganese
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ore. It must have been a general' 
observation in relation to the deve
lopment of trade in various other 
goods which could go to the United 
States. As fai as the manganese ore 
is concerned, we have been exporters 
to the States for a Jong time. The 
main reasons for the decline have 
been lower production of steel in 
America last year, a prolonged steel 
strike this year, large stocks being 
available in the States, development 
of mines in Brazil which is nearer and 
many other factors.

Shrlmati Ila Palchoudhuri: Has the
Government got any scheme to bene- 
ficiatc the manganese ore as has been 
suggested by the Export Promotion 
Committee, because this, it is said, 
■will be of great use To the export in
dustry and will reduce space, as re
gards carriage also?

Shri Satish Chandra: The ferro
manganese industry is also being 
developed in our country and now we 
have a large surplus of ferro manga
nese. It is equally difficult to find a 
market for it. We have got good 
manganese ore and poor quality 
manganese ore. Steps for beneflcia- 
tion could certainly be taken if there 
is a demand.

Shrt Panigrahi: According to the
statement, it has been stated that the 
U.S. Government have revised the 
specifications for manganese ore and 
ferro-manganese. According to the 
revised specifications, it excludes 42 
per cent, manganese ore and also 
ferro-manganese. What steps is the 
Government taking to find other 
markets for ferro-manganese and 42 
per cent, manganese ore which have 
been excluded from U.S. trade?

Shri Satish Chandra: We are still 
trying to persuade the Commodity 
Credit Corporation that our low grade 
manganese ore and ferro-manganese, 
even though it has a slightly higher 
phospherous percentage, will be good 
enough for their market. The matter 
ic still under discussion.

Mr. Speaker: The question-hour 1* 
over.

S h o r t  N o t ic e  Q u e s t i o n

STC* WWT vs. m w
t&f*  : w t  ^ r r
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The Minister of Information and. 
Broadcasting (Dr. Keskar): May I
read the reply in English so that 
there is no misunderstanding.

Mr. Speaker: Very Well.

Dr. Keskar: (a) Yes, Sir.

(b) and (c). The facts of the case 
are as follows. The printer, publisher 
and editor of the proposed paper 
“Delhi Hindustan Standard” had made 
a formal request for allowing it to be 
registered as a separate paper. A  
dispute arose on this question between 
the proprietors on the one hand and
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the Hindustan Standard Workers 
Union and the Delhi Union ol Jour
nalists on the other and it was refer
re d  to a national tribunal.

Both the parties, i.e. the proprietors 
on the one hand and the Hindustan 
Standard Workers Union and the 
Delhi Union of Journalists on the 
other, arrived at a settlement on the 
29th of June, 1958, mutually satisfac
tory to both.

Some Representatives of the 
workers and Working Journalists saw 
the Press Registrar and later met me 
also and gave a copy of the agree
ment arrived at between both the 
■parties. It was represented by them 
that in view of the agreement arriv
ed at between both the parties and 
in view of the possibility of consider
able unemployment if the paper had 
to close down the title of the paper 
as proposed might be permitted.

In view of the agreement and more 
especially of the possibility of some 
unemployment resulting, it was decid
ed to advise the acceptancc of the 
title. In my statement in Parliament 
on December 2, it is nowhere stated 
that the Union wrote a formal letter 
to the Press Registrar or the Govern
ment, but it is a fact that some rep
resentatives of the workers did see the 
Registrar and also myself immediate
ly after the signing of the agreement.

In the statement made on Decem
ber 2, I did not say that the workers 
are managing the paper. What 
I said was that the workers 
are carrying on the paper, by which 
it was meant that the same workers 
are continuing to carry on the paper, 
meaning thereby that no one is 'being 
thrown out. I am sorry the absence 
of the word “same” has led to this 
misunderstanding.

Any advice to be tendered to Dis
trict Magistrate regarding title is the 
responsibility of the Registrar. In 
my statement I had only outlined the 
reasons which had then inclined us to 
give advice as tendered in this parti
cular case. As I said in my reply, we

later felt that its implications are 
many and this need not be permitted 
again.
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afta * ? t  ?ft 3ft
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Shri Joachim Alva: We have two 
types of cases. Here is one case 
of journalists thrown out of a daily 
wanting to run their own paper to 
keep the paper going. We see the 
other case in Madras where the Jour
nalists are struggling to start a daily 
paper on co-operative lines. I want 
to ask the hon. Minister one bit of 
information. Does he sit with folded 
hands and see the struggling journa
lists start a paper, import machinery 
and try to collect moneys? On the 
other hand, we have a ifew press 
owners who could get credit to the 
extent of Rs. 50 lakhs from State 
Bank when their affairs are under in
vestigation. What aid is the Govern
ment giving to the struggling journa
lists to start a paper on co-operative 
lines? When their affairs are under 
investigation, they get credit. I want 
to know this specifically from ffte hon. 
Minister. The hon. Minster must 
give a reply.

Mr. Speaker: Does it arise out of 
this question?

8hrl Joachim Alva: Yes, Sir. I
will tell you how it arises. We have 
a case in Delhi where journalists are 
struggling to start a daily when the 
paper was closed down. The other 
day___

Mr. Speaker: I shall avoid further 
discussion. The hon. Minister.

Dr. Keskar: I submit this does not 
arise out of the question.

Mr. Speaker: The question is whe
ther they are entitled to use the same 
name or not.

Shri C. K. Bhattacharya: Will the 
hon. Minister lay on the Table the 
application ot the Delhi Hindustan

Standard for a title and the letter 
sent, to which he referred in the dis
cussion on the Press Registrar's report 
on the 24th November, from the origi
nal owners of the paper consenting to 
the grant of the title, any letter that 
he might have written to the Law 
Ministry for opinion that exception 
could be made under the proviso to 
section 6 of the Press and Books Re
gistration Act, the opinion that the 
Law Ministry might have given that 
the exception is warranted by the Act 
and the evidence tendered by Ananda 
Bazaar Patrika Ltd. regarding Hindu
stan Standard, Delhi, before the Wage 
Committee at Calcutta? These five 
things I require to be laid on the Table 
ot the House before this thing can be 
made clear.

Mr. Speaker: I cannot ask any hon. 
Minister to give en assurance on the 
floor of the House. If the hon. Mem
ber puts down a request, 1 will pass 
it on to the hon. Minister to consider 
it more leisurely.

Dr. Keskar: As far as the question 
whether any such permission given is 
legal or not, that can always be 
challenged and settled according to 
legal methods. Whatever we did 
we did after careful consideration. For 
practical reasons -we thought we 
should not do it in future, that is all, 
but we have taken whatever advice 
we felt necessary. Any such confi
dential things in the file of Govern
ment, I may submit, cannot be laid on 
the Table of the House.

Shri C. K. Bhattacharya: May I
submit that the evidence tendered be
fore the Wage Committee in Calcutta 
was tendered openly? That is not a 
confidential document, and that is 
necessary in this connection because 
the statement that the Minister on 
December 2, made clarifying his pre
vious statement on the 24th Novem
ber is inconsistent with the original
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statement In the original statement 
he stated that the title was granted 
because consent was obtained from 
the original owners of the goodwill 
and in the clarifying statement he 
says the title was granted because the 
workers came to him representing 
that it was a workers’ paper. The 
two things do not tally. Which one 
of them is correct?

Dr. Keakar: I may say that both the 
things are correct. Of course, I did 
not mention the question of the con
sent of the owner because the owners 
have given a formal consent, but to 
me that was not an important thing, 
because it is possible that an owner 
might sell his goodwill in something 
for a considerable sum of money. To 
us that is not a very important factor, 
but in this case the owner has given 
a formal consent also. I said that 
what inclined us to give our consent, 
was or rather permission, to have this 
title accepted was mainly the reason 
that an agreement had been arrived 
at between the union and the owners 
and probably some people might be 
thrown out of employment if we did 
not give the permission.

Shri C. K. Bhattacharya: One ques
tion more, Sir. As the presiding 
authority over this House, you are the 
custodian of its rights and privileges.

Mr. Speaker: What is it that he 
wants?

Shri C. K. Bhattacharya: I want to 
know whether the Ministers have the 
right to over-ride the legislation that 
is passed by this House. The pro
viso to section 6 gives Ministers no 
power to make an exception. Who 
advised him that this exception could 
be made, and how did he make the 
exception under the proviso? As an 
eminent lawyer, Sir, you can go into 
the proviso and find for. yourself 
whether it is warranted.

Mr. Speaker: There is no point of 
order in this. All that I can say is 
that I am sure, and the hoa Minister

will also agree, that no Minister will 
just dispbey or go contrary to the pro
visions of any law that is passed here, 
but possibly he may say that it does 
not arise out of this law. I cannot 
help it.

Shri C. K. Bhattacharya; Sir, you 
have made an assumption in his 
favour!

WRITTEN ANSWERS TO 
QUESTIONS

Indian Trade Centre at Beirut
*888. Shri Pangarkar: Will the

Minister of Commerce and Industry
be pleased to refer to the reply given 
given to Starred Question No. 184 o» 
the 6th August, 1958 and state:

(a) whether Government have since 
decided to open a trade centre s»* 
Beirut; and

(b) if so, when?

The Deputy Minisrter of Commerce 
and Industry (Shri Satish Chandra):
(a) The proposal has been dropped 
for the present.

<b) Does not rise.

Ambar Charkha

*890. Shri Bibbuti Mishra: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are aware 
that the Khadi and Village Indus
tries Commission have restricted th# 
supply of Ambar Charkha to users; 
and

(b) if so, the reasons therefor?

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). No,
Sir. The Commission has, however, 
imposed more stringent conditions on 
the distribution of rharlrha* to trained 
spinners in order to reduce the num
ber ot idle charkhas to the minimum.
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Land tor Adivasis in Dandakaranya 
Area

*893. Shri Sanganna: Will the Minis
ter of Rehabilitation and Minority 
Affairs be pleased to refer to the reply
given to Starred Question No. 1151 on 
the 4th September, 1959 in respect of
Dandakaranya Project and state:

(a) whether any land has since 
been allotted to the Adivasis; and

(b) if so, to what extent and in 
which localities?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) and (b). 203 acres in 
Bastar District of Madhya Pradesh 
have been earmarked and placed at 
the disposal of the District Authorities 
for allotment to Adivasis.

Rehabilitation Wing of the Indian 
Rich Commission atTCarachi

f  Shri A jit Singh Sarhadi:
*894 J Shrimati Ila Palchoudhurl:

’ ") Shri Rameshwar I'antia 
Shri Muhammed Ilia*'

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state:

(a) whether the Rehabilitation 
Wing of the Indian High Commission 
at Karachi has been closed down 
recently; and

(b) if so. the reasons therefor?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) Yes.

(b) Due to the staff having practi
cally no work on account of the vir
tual non-implementation of the Mov
able Property Agreement by the 
Government of Pakistan.

Tar Distillation Plant at Durfgpur

. . . .  f  Shri Aurobindo Ghos&l:
Shri Subiman Ghose:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether it is a fact that the 
Government of West Bengal have ap
proached the Central Government ior
permission to install a tar distillation 
plant at Durgapur; and

(b) if so, whether permission has 
been given?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Yes,
Sir.

Chinese Competition in Export Trad*
*896. Shri Vidya Charan Shukla:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question 
No. 1460 on the 22nd September, 1958 
and state:

(a) whether the situation arising 
out of China’s severe competition with 
our export trade has since been 
assessed; and

(b) if so, what are the conclusions 
arrived at?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) Yos, Sir.

(b) A statement is giverTbelow.

S t a t e m e n t

1. China’s competition with ndian 
articles in overseas sales has been
noticed in the case of textiles, coal,
engineering goods, and vegetable oils.

2. This competition was evfflent
mostly in South East Asian Countries 
in 1958.

3. China achieved a substantial in
crease in its quantum of trade with
South East Asian countries.
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4. It is apparent that the Chinese 
have been unable to sustain their ex
port drive in 1959.

Provident Fund Benefits to l.LSS. Co. 
Workers

*897. Shrimatl Renu Chakravartty: 
Will the Minister of Labour and Em
ployment be pleased to state:

(a) whether the majority of workers 
lifting ore for Indian Iron and Steel 
Company, Gua are deprived of provi
dent fund benefits; and

(b) whether the benefits are pro
posed to cover all workers doing work 
of a permanent nature even if they 
are working under contractors?

The Deputy Minister of Labour 
(Shri Abid Ali): (a) No.

(b) All workers, including those 
employed by contractors, who are 
directly connected with the manufac
turing process carried on in the es
tablishment and who fulfil the requi
site conditions, are entitled to provi
dent fund bancflt.

Restrictions on Foreign Traders in 
Indonesia

*898. Shri Rameshwar Tantia: Will 
the Prime Minister fie p’leased to state:

(a) whether it is a fact that the 
Government of Indonesia have placed 
certain restrictions on the retail trade 
by foreigners;

(b) if so, how many Indians have 
been affected by these restrictions; 
and

(c) what steps have been taken to 
safeguard the interests of Indian 
traders in that country?

The Parliamentary Secretary to the 
Minister of External Affairs (Sbri 
Sadath Ali Khan): (a) Yes. By a 
decree issued on the 20th May, 1959, 
the Government of Inclonesia have 
announced the withdrawal, with effect 
from the 1st January 1960, of licences 
and other facilities from all foreigners

for running retail shops and restau
rants in rural areas The decree 
does not apply to similar businesses 
in the larger towns.

(b) About 200 Indian families are 
likely to be affected. More precise in
formation is not at present availaWe.

(c) Instructions have been issued to 
the Indian Embassy in IncTiSnesia to 
watch the situation and to assist, as 
far as possible, the resettlement of the 
affected families in the larger towns 
to which the decree is not applicable.

Corpor&ttea for F«Ttilix«is 
Factories

f  Shri Dal jit Singh:
*899.-1 Shri P. C. Borooah:

[_ Shri Rameshwar Tantia:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether Government have a 
proposal to bring all the fertilizer 
factories in the Public Sector under a 
Corporation; and

(b) if so, the details of the proposal?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) and (b). It has been decided to 
bring the fertilizer units under the 
administrative control of the Ministry 
of Commerce and Industry under a 
single National Chemicals and Ferti
lizers Corporation. The details re
garding the amalgamation of tha 
Hindustan Chemicals and Fertilizers 
Ltd., which controls the Nangal and 
the Trombay projects and the Sindri 
Fertilizers and Chemicals Ltd., are 
yet to be worked out.

Uranium Deposits in Salem District

*909. Shri Narasimhan: Will the
Prime Minister be pleased to refer to 
the reply given to Starred Question
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No. 315 on the 11th August, 1959 and 
State:

(a) whether any further reports re
garding uranium deposits occurring in 
Salem district have been received; and

(b) if so, the nature thereof?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan): (a) and (b). In 
addition to the exploratory drilling 
which is in progress, some prospecting 
work by trenching at the surface has 
been carried out and some quantity 
o f  radioactive material has been 
collected for necessary tests. A 
thorough investigation is, however, 
necessary for determining the quality 
of the ore and also whether the 
occurrence is economically workable. 
The work is still continuing.

Exports to West Germany

•901. Shri S. A. Mehdi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are aware 
that West Germany has imposed res
trictions on Indian products like cotton 
textiles, coir products, and sewing 
machines; and

(b) if so, the action taken in the 
matter?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) No fresh restrictions have been 
imposed but the restrictions in force 
in recent years have not yet been fully 
relaxed.

(b) Representations have been made 
to the Government of the Federal Re
public of Germany and the matter 
has also been taken in the GATT 
forum. The Indian Government 
Trade Delegation to Western Europe

also discussed the removal of these 
restrictions with the German autho
rities.

Textile Automatic Looms:

*<M2 S Shri Tangamani:
' \  Shri Panigrahl:

Will the Minister of Commerce and! 
Industry be pleased to state:

(a) whether it is a fact that Govern
ment have granted licences for the 
manufacture of textile automatic looms 
in India to five new units, who in their 
term will enlist foreign technical col
laboration;

(b) if so, the names of Indian and 
foreign firms who are co-operating in 
the scheme; and

(c) how much foreign exchange will 
be saved if these five units start pro
duction?

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). A state
ment is laid on the Table of the House. 
TSee Appendix III, annexure No. SO].

Manufacture of Bicycles

fShri Nagi Reddy:
•90S.  ̂ Shrlmati Parvathi 

(_ Krishnan:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether it is a fact that the 
manufacturers of bicycles with foreign 
collaboration have some definite ter
ritorial limitations in marketing their 
products outside the country; and

(b) if so, what are the specified 
markets for export for different 
brands?

Hie Minister et  Industry (Shri 
Manubhai Shah): (a) Yes, Sir.
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(b) A statement is given below:

S ta t em en t

Name of Firm Brands of cycles manufac- Names of countries to which they
tured. can market their pioduc'.s outsiae

India.

M/». T. I. Cycles of India, 
Madras.

M/#. Sen-Raleigh Industries, 
Calcutta.

M/s. Hindustan Vehicles, Ltd., 
Patna.

M/s. Wcarwell Cycle Co. of 
India Ltd., Faridabad.

Hercules and Phillips

Raleigh, Rudgo, Robinhood, 
Whitworth and Humber.

Hudson and Sunbeam. 

Wcarwcll

Pakistan, Nepal, Egypt, Burma 
and East European countries.

Pakistan, Nepal, Bhutan, Burma 
and East European countries.
None.

Pakistan.

‘India 1958’ Exhibition
•904. Shri P. G. Deb: Will the Minis

ter of Commerce and Industry be
pleased to refer tx> the reply given to 
Starred Question No. 23 on the 3rd 
August, 1959 and state:

(a) whether private firms have pre
ferred claims for compensation in res
pect of goods supplied and exhibited 
by them for the exhibition organised in 
connection with the Polish Trade 
Delegation in the 'India 1958' Exhibi
tion grounds which were destroyed by 
fire in April, 1959;

(b) the total amount of claims so 
preferred;

(c) the amount of claims already 
settled; and

(d) the period by which the remain
ing claims are to be settled?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
<«) Yes, Sir.

(b) Rs. 56160-52.
(c) NiL
(d) The question is under examina

tion in consultation with the Ministry 
mi Law.

Manipur Cement Control Order
*905. Shri L. Achaw Singh: Will the 

Minister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that Manipur 
Cement Control Order has been issued 
since November 11, 1959, whereby sale, 
purchase and stocking of cement has 
been put under control by the Mani
pur Administration;

(b) whether before the promulga
tion of the above order cement was 
freely available at controlled rate in 
Manipur;

(c) if the reply to part (b) above 
be in the affirmative, reasons for en
forcing the Control Order; and

(d) whether attention of Govern
ment has been drawn to the fact that 
after the issue of the Control Order 
stocks of cement have gone into the 
black market?

Hie Minister of Industry (Shri 
Manubhai Shah): (a) to (d). A  state
ment is laid on the Table of the House. 
[See Appendix m , annexure No. 31],
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President Nasser’s Visit to India
*906 f  Ram Krishan Gupta:

* Shri Rameshwar Tantia:
Will the Prime Minister be pleased 

to refer to the reply given to Starred 
Question No. 306 on the 11th August, 
1959 and state:

(a) whether the dates for the visit 
of President Nasser to India have been 
fuced; and

(b) if so, what are they?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath Ali Khan): (a) and (b). No 
definite dates have yet been fixed. We 
are hoping, however, that President 
Nasser will find it possible to visit 
India early in April next.

Reclamation of Land in Dandakaranya 
Area

'  Shri Panigrahi:
Shri S. M. Banerjee:
Shri D. C. Sharma:

•907.  ̂ Shri Aurobindo Ghosal:
| Shri Haider:
| Shrimati Rena Chakruvartty 

Shri Kistaiya:

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
refer to the reply given to Starred 
Question No. 587 on the 20th August, 
1959 and state:

(a) whether any further progress 
has been achieved in the reclamation 
of land in Dandakaranya area;

(b) if so, the total acreage of land 
reclaimed by now;

(c) whether the reclaimed lands 
have been distributed amongst displac
ed persons; and

(d) if so, the details thereof?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) and (b). Land reclama
tion work in the Umarkote zone wa3 
started on October 29, 1959. About 
-1,300 acres have since been reclaimed.

Work in the Paralkote region is ex
pected to start during this month.

(c) and (d). Out of 2,000 acres of 
land reclaimed near Pharasgaon 
during the last operational season, 120 
agriculturists displaced families have 
been allotted an area of 7 acres each. 
Another 203 acres have been placed at 
the disposal of the District Authorities 
of Bastar (Madhya Pradesh) for reset
tlement of Tribals|Adivasis.

Fabrication of Complete Sugar Plante
f  Shri Subodh Hans da:

*908. J Shri S. C. Samanta:
[_ Shri R. C. Mahji:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) the total number of sugar plants 
manufactured in the country so far;

(b) the cost of production of each 
plant; and

(c) how it compares with the 
foreign made plant?

The Minister of Industry (Shri 
Manubhai Shah): (a) Complete sugar 
plants are at present being fabricated 
in the country. The two consortiums 
of manufacturers of sugar mill 
machinery have started the manufac
ture of complete plants, and 4 plants 
are expected to be manufactured and 
supplied by them ready for operation 
by January 1961.

(b) The ex-works price of one com
plete plant of 1000/1250 tons capacity 
is about Rs. 84 lakhs.

(c) Taking all relevant aspects into 
consideration, the price of the indi
genous plant would compare favour
ably, with that of the imported plant.

Film on Mahatma Gandhi
f  Shri S. M. Banerjee:

*909.  ̂ Shri Panigrahi:
^ Shri D. C. Sharma'.

Will the Minister of Information and 
Broadcasting be pleased to refer to the 
reply given to Starred Question No.
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1015 on the 1st September, 19S9 and 
atate the further progress made in the 
production of a full-length film on 
Mahatma Gandhi?

The Minister of Information and 
Broadcasting (Dr. Keslcar): The
available material has been sorted out 
and arranged in chronological order. 
After this has been scrutinised, pro
duction work will be taken up.

Portuguese Case In* the International 
Coart

Shri D. C. Sharma:
Shri Shree Narayan Das: 
Shri S. M. Banerjee:
Shri Hem Barua:

*910.  ̂ Shri Bibhati Mishra:
Shri Hem Raj:
Shri Tanga mani:
Shri Aurobindo Ghosal:

I  Shri Haider:
Will the Prime Minister be pleased 

to refer to the reply given to S-tam-d 
Question No. 291 on the 11th August, 
1959 and state the latest position with 
regard to the Portuguese complaint to 
the International Court regarding 
Nagar-IIaveli and Dadra?

The Parliamentary Secretary to the 
Minister of External Affairs (Sbri
Sadath All Khan): The oral hearings 
which began at The Hague on the 2 1st 
September this year concluded on the 
®th November. The Court’s Judgment 
is now awaited.

Jammu and Kashmir Property in West 
Pakistan

p Shri A. M. Tariq:
| Dr. Ram Subhag Singh:

*911. ̂  Shri Prakash Vir Shastri: 
Shrimati Mafida Ahmed: 
Shri S. A. Mehdi:

Will the Prime Minister be pleased 
to state:

(a) whether in is a fact that the 
Government of Pakistan have decided 
to auction the immovable properties of 
title Jammu and Kashmir State situated 
in West Pakistan; and

(b) if so, what steps have been taken 
by Government in the matter?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath Ali Khan): (a) and (b). The 
subject io ieult with in a letter dated 
November 12, 1959 addressed by
India’s Permanent Representative in 
the U.N. to the President of the 
Security Council, copy of which is laid 
on the Table of the House. 
[See Appendix III, annexure No. 32J.

This letter was circulated to mem
bers of the Security Council and issued 
as a Security Council document.

Bhopal Capital Project

*912. Shri Vidya Charan Shukla:
Will the Minister of Planning be pleas- 
ed to state the result of Government’s 
consideration of the question of outlay 
for the Bhopal Capital Project for 
which a Committee was appointed by 
Government in December, 1958?

The Deputy Minister of Planning 
(Shri S. N. Mishra): The report of the 
Working Group has been received 
recently and is under consideration.
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Export of Films
*914 /  Shri Tangamani:

' \  Shri Panigrahl:
Will the Minister ol Information and

Broadcasting: be pleased to state:

(a) whether any Committee has 
been formed to explore the possibilities 
of export of Indian Films to foreign 
countries;

(b) whether any suggestions have 
been made by these Committees in this 
regard; and

(c) if so, what are the suggestions?

The Minister of Information and 
Broadcasting (Dr. Keskra): (a) Yes, 
Sir.

(b) and (c). Attention is invited 
to the reply given to Unstarred Ques
tion No. 808 in the Lok Sabha on 2nd 
December, 1959 which gives the dotails 
of the action taken to stimulate the 
export of Indian films on the sug
gestions made by the Export Promo
tion Committee for Films.

T. V. Sets
r Shri S. M. Banerjee:

*915. <[ Shri Panigrahl:
I  Shri K. B. Mai via:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether Television sets have 
been made available in the market for 
sale;

(b) if so, the price of each set; and
(c) the number of such sets sold 

in the country so far?

The Minister of Industry (Shri 
Manubhai Shab): (a) to (c). Televi
sion sets are not manufactured in the 
country and imports are not allowed, 
A few sets were imported for the In
dustries Fair 1957. Detailed informa
tion on the other points is not avail
able.

Zinc and Lead Smelters at Zawar
*916, Shri Vidya Cha ran Shukla: Will 

the Minister of Commerce and Indus
try be pleased to refer to the reply given 
to a supplementary on Starred Ques
tion No. 195 on the 13th February, 
1959 and state:

(a) what is the result of Govern
ment’s consideration of the proposals 
received by them for establishment of 
zinc smelter;

(b) by what time the indiganau* 
lead smelter at Zawar in Rajastnan is 
expected to be established; and

(c) whether any efforts are being 
made to step up the output of the lead 
and zinc from the Zawar mines”

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). A state
ment is given below:

S t a t e m e n t

Government have approved, in prin
ciple, the proposal of the Metal Cor
poration of India to set up a Zinc 
Smeiier with an initial installed an
nual capacity of 15,000 tons of Zinc 
near Udaipur (Raja.-ithan) based on 
the ore deposits of the Zawar Mines. 
The proposal also envisages stepping 
up of ore production at Zawar Mines 
to 1,500 tons a day.

The Metal Corporation of India 
already own a lead smelter situated at 
Tundoo (Bihar). Its present capacity 
is 8,000 tons per annum. In view of 
the proposed increase in ore produc
tion at Zawar (the Zawar deposits are 
zinc-lead ore combined) the proposal 
of the Corporation to increase the 
capacity of their existing lead smelter 
from 6,000 tons to about 8,500 tons per 
annum has also been approved.
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The Zinc Smelter is expected to be 
established during the Third Plan 
period and tihe expansion of the Lead 
Smelter will also take place simul
taneously.

P.T.I.
Shri PABiffrahi:
Shri S. M. Banerjee:
Sbri Narayanankutty 

Menon:
Will the Minister of Labour and 

Employment be pleased to state:
(a) whether Government made an 

effort to bring about a meeting bet
ween the Federation of Press Trust 
of India Employees’ Union and the 
management of Press Trust of India 
to arrive at a bilateral agreemeni be
fore referring the matter to adjudica
tion on the 21st November, 1959;

(b) whether any of the parties asked 
for adjudication; and

(c) whether the Federation and the 
Management have accepted the code 
of discipline in the Industry?

The Deputy Minister of Labour 
(Shri Abid Ali): (a) Government held 
informal discussions with the parties 
separately.

(b) No.
(c) The Press Trust of India, Limit

ed, has not so far accepted the Code 
of Discipline. The Federation of the 
PTI Employees’ Unions has already 
accepted the Code.

Prohibition of Documents Misrepre
senting Indian Frontiers

*918. Shri A. M. Tariq: Will the 
Prime Minister be pleased to state:

(a) whether it is a fact that Gov- 
•ernment have prohibited the entry of 
any book, periodical, pamphlet, leaflet 
or other document containing any 
words, signs or visible representations 
which directly or indirectly question 
the frontiers of India;

(b) if so, the reasons therefor;

(c) whether a copy of the orders 
will be laid on the Table;

(d) whether these orders also apply 
to such publications as are already in 
circulation in various educational cen
tres and public institutions in the 
country; and

(e) if so, how it will affecf the 
smooth running of these institutions?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sada.th Ali Khan): (a) to (c). In order 
to prevent the entry into India of 
publications etc. which question our 
frontiers, Government have issued a 
Notification to this effect. The Notifica
tion has since been published in the 
Gazette of India on the 26th Novem
ber, 1959.

(d) and (e). It is not' at present 
proposed to apply it to publications 
already in India, except in anv parti
cular case where this is considered 
necessary.

Indian Traders in Tibet
*919. Shri Ram Krishan Gupta: Will 

the Prime Minister be pleased to state:
(a) whether it is a fact, that Indian 

Trade Agent in Western Tibet has sub
mitted a report' on the results of the 
trading season which ended with the 
onset of winter;

(b) if so, whether it is also a fact 
that in his report he has given de
tailed account of the various regula
tions and orders passed with the object 
of putting an end to this trade;

(c) if so, nature of new restrictions 
imposed; and

(d) the steps taken or proposed to 
be taken to safeguard the interests of 
Indian merchants?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath Ali Khan): (a) to (d). As is 
usual, the I.T.A. Western Tibet, has 
submitted a report on his recent tour, 
but it would not be appropriate to 
disclose the substance of its report.
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It is, however, a fact that traders 
in Western Tibet this year had con
siderable difficulty in selling goods 
and in barter of their merchandise. 
The attention of the Chinese Govern
ment has already been drawn to these 
difficulties, particularly in the note 
presented by the Ministry to the 
Chinese Embassy in India on the 26th 
October, 1959, and published sub
sequently in White Paper II.

South Patel Nagar, New Delhi

1405. Shri Ram Krishan Gupta: Will 
the Minister of Works, Housing and
Supply be pleased to state the details 
and numbers of blocks and houses in 
South Patel Nagar, New Delhi, which 
were damaged owing to their construc
tion in the low-land area?

The Minister of Works, Housing and 
Supply (Shri K. C. Reddy): There has 
been no damage to quarters construct
ed in the low-land area in South 
Patel Nagar.

Export of Manganese Ore
1406. Shri Ram Krishan Gupta: Will 

the Minister of Commerce and Indus
try be pleased to state:

(a) the present policy for canalis
ing the export of manganese ore;

(b) whether there is any proposal 
to canalise the export of manganese 
ore entirely through the State Trad
ing Corporation;

(c) if not, the present share of State 
Trading Corporation and the private 
sector; and

(d) the total quantity of manga
nese ore exported by each of them 
during 1958-59 and 1959-60 so far?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) In the current policy there is no 
provision for canalising manganese 
ore exports through any agency.

(b) No, Sir.

(c) The share of each is determin
ed on 50 : 50 basis.

(d) STC Private Total
Sector

Tons Tons Tons

1958-59 3 ,55,928 5,65.615 9.2 1 .54*(July—

June')
1959-60 1 ,10,752 *41,418 1 52.170
(July—
August,
I9'yonly.)

•Provisional
Migration of Indians fr(«n Tibet
1407. Shri Ram Krishan Gupta: Will 

the Prime Minister be pleased to state 
the number of Indians who have mia- 
rated from Tibet to India since the 
outbreak of trouble there?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): According to our information 
abf>ut 100 Ladakhi Lamas have so far 
returned to India. This is apart from 
those Indian traders who were on 
short term visits to the Tibetan 
marke!s and who have come back to 
India either in the normal course or 
because of the decline in Indo-Tibetan 
trade and the difficulties facing the 
continuance of customary trade.

Development of Oil Mills

1408. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given 
to Unstarred Question No. 2431 on 
th«; 9th September, 1959 and state the 
further progress since made regard
ing the development of oil mills in 
India?

The Minister of Industry (Shri 
Mturabhal Shah): Two more units for 
the crushing of cottonseeds have been 
approved by the Government for 
licensing under the Industrie* (Deve- 
loument and Regulation) Act, 1951. 
Final licences have not yet been issued
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the parties have not yet communi-
. led the acceptance of the terms and

, .pditions proposed to be attached to
i ae licence.

Serieulture Industry in Kashmir

1409. Shri Pangarkar: Will the
..)(inister of Commerce and, Industry
be pleased to state:

(8) whether the sericulture industry
in Kashmir has made any progress in
the production of raw silk; and

(b) whether the money allotted for
the industry during the last three
years has been fully utilised?

The Minister of Industry (Shri
Hanubhai Shah): (a). No, Sir. There
has been a small decline in produc-
tion of raw silk during the last two
years due to adverse seasonal condi-
tions.

(b). No, Sir.

Ex-Employees of United Press of India
1410. Shri C. K. Bhattacharya: WIll

the Minister of Labour and Employ-
Blent be pleased to stale:

(a) whether his attention has been
drawn to the fact (i) that full pay-
ment of Provident Fund money h3.5
not ye: been made to the ex-employees
of the United Press of India now
under liquidation; (ii) that no steps
have been taken by the Provident
Fund Commissioner to realise the bal-
ance of Provident Fund money from
the assets of the Company though this

• should receive the first priority under
liquidation; and

(b) if so, the steps taken in this
< regard?

The o"puty Minlstr.r ot I.itbour
(SIh'l Abid Am: (iI) (i) Yps

(a) (n) and (b):

A 10rIlltil I:l;Jirn for pnymOl'\t {If pro-
Yidpllt fund. M'rcOIrs wall made to th@
Ofticiol Lluuldatnr ;Jill! the snmo hM~
rlincf! bppn ll.rlmitt¢a.
ars (Ai) LSD- 3.

Compensation to Displaced PersolUl

1411. Shri D. C_ Sharma: Will the
Minister of Rehabilitation and Mino-
rity- Mairs be pleased to state:

(a) the total amount of compensa-
tion paid to displaced persons in India
upto 1st December, 1959;

(b) the number of persons who
haVe been paid compensation during
1959 (upto the end of November,
1959); and

(c) the amount ot rehabilitation
grants so far paid?

The Minister of Rebabilitation and
Minority Affairs (Shrt Mehr Chand
Khanna): (a) The total 'amount of
compensation paid upto 30th Novem-
ber, 1959 is as follows:

(i) By Cash .

(Ii) By transfer of proper-
ties 49,22,22,545

Ciii) By adjustment
public dues

TOTAL

of

(b) and (c). The number of per-
sons who haVe been paid compensa-
tion during the period 1st January,
1959 to 30th November, 1959 is 1,20,222.
(This includes 16,036 claimants who
hav» been issued Statement:' of Ac-
count, 17,649, who were paid interim
compensation 'and have now received
final instalment and 4,203 who were
paid rehabilitation grants under rule
95 and 96).

Employment ExchangH

14.1::,Shrl O. C. Sh!lrm!l! Will the
Mini!lto\' {If Labour and F.IIIIJluyml!Dt
be 111t'ilSPII to I!tntQ!

(:\) the total nUIIl br- r 1I r 11!lPIIOl'Ul
rn!isl •.•rwl with thc ~tn~lQymCnl Ex-
I!h:ln~e" durlnz lh •.• ,Y"';U- IY!'lg ~n!l QII.

anm Ol'tot)PP, lU!)V" Stotc-wi1!e;
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; (b) the total number of vacancies 
notified to the Employment Exchanges 
during the same period, state-wiie;

(c) the total number of persons who 
actually got jobs during th« abpve 
period, state-wise;

(d) the number out 04 these to 
whom service was provided in States, 
at the; Centre, in Semi-Government 
and private firms; and

(e) whether any change in the occu
pational distribution of employment 
•eefcers has been noticed?

Tlie Deputy Minister of Labour 
(Shri AMd All): (a) to (d). A state
ment giving the information is laid 
60 the Table. [See Appendix III, 
annexure No. 33],

(c) The percentage distribution of 
the number of applicants on the Live 
Register by broad occupational groups 
at the end of October, 1958 and Octo
ber, 1959 is given below, for com
parison.

Percentage
Occupational group distribution of 

Live Register as 
on

3 1 - 10-58  3 1 - 10-59

( 0 ( 2) (3 )

Industrial Supervisory o -8 O-t)
Skilled &  Semi-skilled 7 '5 T  t

Clerical 26- 5 25-4
Educational . 5 3 5 4
Domestic Service . 3 '7 3 *
Unskilled 51-6 52-7

Others 4 6 4<J

T o t a l 10 0 -0 1 0 0 0

Handicrafts Centres In Punjab
141S. Shri D. C. Sharma: Will the 

liCnister of Commerce and Industry 
be pleased to state:

(a) whether it is a tact that tbs 
Central Government have sanctioned 
a few more centres of handicrafts is 
Punjab State during 1959 so far; and

(b) if 40, the amount granted tor 
this purpose during the above period?

The Minister of Industry (Slal 
Manubhai Shah): (a) and (b), Besides 
15 schemes being continued from the 
last year by the Punjab Government, 
with financial assistance from the 
Central Government, three new 
schemes have been sanctioned during 
the current year for development1 pf 
handicrafts in that State! A grant W 
Rs. 4 lakhs and a loan of Ra. d*SO 
lakh have been allocated for thpse 
schemes for the year 1959-60.

Manufacture of Bicycles In Punjab
1414. Shri D. C. Sharma: Will tfar 

Minister of Commerce and Indoatfy
be pleased to state:

(a) how many ancillary units are 
functioning in Punjab State for Uxe 
manufacture of bicycles;

(b) what is the annual output of 
these units; and

(c) the amount of financial assist
ance given to them by the Central 
Government upto the 30th November, 
1959?

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). The in
formation is being collected and it will 
be laid on the Table of the House in 
due course.

Baxakars from Pakistan
1415. Shri D. C. 8harma: Will the 

Prime Minister be pleased to refer to
the reply given to Unstarred Ques
tion No. 1923 on the 1st September, 
1959 and state the latest position with 
regard to the note sent to the Pakistan 
Government in connection with the 
Razakar entry into India on the Wth 
October, 1957?

The Prime Minister and Minister 
External Affairs (Shri Jawabactal
Nehru); A reply from the pakiftpti 
Government is still awaited.
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IndtoiM la lU U fi
lftU. Shri D. C. Sharma: Will the 

rrim* Minister be pleased to state:
(a) the number of Indian nationals 

engaged at plantation labourers in 
Malaya;

(b) the service conditions of these 
Indian nationals; and

(c) the number of Indian nationals 
employed in other industries there 
and the service conditions thereof?
' The Prime Minister and Minister of 
External Affairs (Shri Jawaharlai 
Nehru): (a) to (c). As on 31st July,
1958, 163,190 persons of Indian origin 
were engaged as plantation labourers 
and 8,420 persons in other industries. 
Precise figures showing how many of 
these are Indian nationals and how 
many have acquired Malayan citizen
ship are not available. Details of ser
vice conditions, both in plantations and 
other industries, are also not availa
ble but are known to be on the whole 
satisfactory.

Labour Co-operative Societies la 
Himachal Pradesh

1417. Shri D. C. Sharma: Will the 
Minister of Works, Housing and Sup
ply be pleased to state:

(a) the number of Labour Co-ope
rative Societies registered so far in 
the Union Territory of Himachal 
Pradesh; and

(b) how many of them were award
ed minor works of construction by 
the C.P.W.D. without calling for 
tenders?

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). All public 
works in the Union Territory of 
Himachal Pradesh are executed by 
the P.W.D. of the Administration. The 
C.P.W.D. do not function there and 
so there is no question of their 
awarding any work to any labour 
co-operative society. For the same 
l«tson, Government do not maintain 
tony, information about the number of 
f n *  societies in the territory.

Educated Unemployed in P u jak
1418. Shri D. C. 8harma: Will the 

Minister of Labour and Employ meat
be pleased to state the number of 
unemp’ 'ved graduates, intermediates 
and matriculates on the Live registers 
of the Employment Exchanges in 
Punjab on the 30th November, 1959?

The Deputy Minister of Labour 
(Shri Abid Ali); The information as 
on the 30th November, 1959 is . not 
available. The position on the >0th 
September, 1959 is given below:

Number on the' 
Live Register as 

Category on 30thSepterr-
her, 1959-

(l) (*)

Giaduatcs 1,903 -Intermediates 1,330Matriculates 22,203

T o t a l *5,436

Youth Employment »nil Vocational
Guidance Sections

1419. Shri D. C. Sharma: Will the 
Minister of Labour and Employment
be pleased to state:

(a) whether the Youth Employment 
and Vocational Guidance Sections 
have been opened in any Employ
ment Exchange in Delhi;

(b) if so, the number thereof;

(c) their locations; and

(d) the results achieved so far?

The Deputy Minister of Lafconr 
(Shri Abid Ali): (a) Yes.

(b) One.

(c) Regional Employment Exchange 
14, Daryaganj, Delhi.

. (d) During the period January,
1958 to October, 1959, 10,478 appliclk*
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cants were given guidance in groups,
960 applicants were guided indivi-
dually and 1,422 applicants were
placed in technical institutions.

'1'rans)tOrt Facilities in Dandakaranya
Area

1420. Shri Panigrahi: Will the
Minister of Rehabilitation and Mino_
rity Mairs be pleased to state:

(a) whether adequate transport
facilities have been introduced in
Dandakaranya area by now;

(b) the extent to which road mile-
age has been improved; and

(c) the roads which have been
newly constructed by now?

The Minister of Rehabilitation and
Minority Affairs: (Shri Mehr Chand
Khanna): (a) Yes.

(b) and (c). Attention of the Hon'-
ble Member is invited to the reply
given by me on 10th December, 1959
to Unstarred Question No. 1263.

Paper Factory in Kalyansingpur
(Orissa)

1421. Shri Panigrahi: Will the
Minister of Comrn '. -ce and Industry
be pleased to slate:

(a) whether Mis Straw Products
Ltd. have been given a licence to
start :, paper factory in Kalyansing,
pur in the Koraput district of Orissa;

(b) if so, whether the construction
work of the factory has started; and

(c) when the factory is expected to
go into production?

The' Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) and (c). Preliminary steps are
being taken by the firm and the fac-
tory is expected to go into production
in ] 962-63,

Export of Manganese Ore

1422. Shri Panigrahi: Will the Minis;
terof Commerce and Industry be
pleased to state:

Written Answers

(a) whether India has made any ex-
port of Manganese ore during the pe-
riod from June to November, 1959;
and

(b) if so, the quantity exported.
(country.wise)?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). A statement giving the
information from June to September,
1959 is laid on Table [See Appendix
III, annexure No. 34). Figures for
subsequent months are not yet avail-
able.

Salt Production in Orissa.

1423. Shri Panigrahi: Will the
Minister of Commerce and Indastry
be pleased to state:

(a) the total quantity of salt pro-
duced in Orissa during the years 1957-
58 and 1958-59 separately;

(b) the factory-wise production of
Salt during these two years separate-
ly;

(c) the amount of financial 'assist-
ance given to the different factories
during these two years' for increasing
salt production;

(d) whether any financial assistance
has been extended to Orissa for im-
proving road communication in the
salt producing 'areas of Orissa, such as
Astarang, Huma and Sumadi; and

(e) if so, the amount of aid given!

The Minister of Industry (Sbrl
Manubhai Shah):

Maunds
(a) 1957- 58 14 o?,(XJo

1958-59 19,92.oCC

(b) A statement giving the informa-
tion desired is given below.

(c) No direct financial assistance has
been given to individual factories, but
substantial assistance in the form of
execution of development works which
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benefit • number of Mlt warks col
lectively b »  1»®e«* rendered by the 
Ssii rMiKii iiiioiit 

Ml Yes, Sit.
<e) About Its. <4,800.

Statement thawing the production of 
tatt in Orissa (including unlicensed 
ipodoettm) /or the ytort 19S7-58 
Oft* IWfr-M.

•L Mwne of the Factory 1957-58 1958-59
ft*. (Production in

1,000 maunds)

I. Qan)un Sait ftetory 591 003
e. Sumad5 Salt Factory . 137 $68
j. Saris Salt Factory 26 3 319
4. Astrtng Salt Factory 89 99
j. Goka Salt Factory 209 260
4. Sahadabadi Salt

Factory . 11 M
7. Modal Salt Factory . S 22
S. Unlicensed production 102 108

T otal M°7 1>99*

Central Committee e* Employment

f  Shri Bam Krishan Gupta:
1424. V Shri S. M. Banerjee:

^Dr. Sam Subhag Singh:
Will the Minister of Labour and 

employment be pleased to refer to 
the reply given to Starred Question 
Mo. 898 on 28th August, 1939 and 
state:

(a) the nature of steps taken so 
fhr to implement the recommenda
tions of the Central Committee on 
Sraptoyment with special reference to:

(1) employment aspects of plan, 
ing in general and the em
ployment opportunities in the 
village industries;

(U) remodelling of State Employ
ment Advisory Committee 
en the linos of the Central 
Committee on Employment;

(til) undertaking of pilot project 
in one district ef every State 
to discover employment 
potential;

(h) whether Government have m - 
smlned the other recommendations;

(c) if so, the results thereof?

The Deputy Minister of U k m  
(Shri AMd All): (a) (i) The Study 
Groups may take a year more to Cu
mulate their proposals.

(a) (ii) and (iii). State Govern
ments are doing the needful.

(b) and (c). Yes; it is too early to 
assess the results.

Inquiry into Kerala Fhmtatlee Strike

1425. Shri Sam Krishan Gopta: WU
the Minister of Labour and Employ
ment be pleased to refer to the reply 
given to Unstarred Question No. MBS 
on the 1st September, 19S9 and state 
whether the inquiry into the Kerala 
plantation strike has been completed?

The Deputy Minister of U k s r  
(Shri AMd All): The Enquiry has 
not yet started *s a statement regard
ing the strike and the names of wit
nesses are still awaited from the 
A.I.T.U.C. affiliated union.

Punjab Circuit Boose in Delhi

1426. Shri Ram Krishan Gopta; Will 
the Minister of Works, Housing an* 
Supply ;be pleased to refer to the 
reply given to Unstarred Question No, 
1391 on the 24th August, 1059 and 
state the nature of decision taken lor 
releasing some land in Delhi formerly 
owned by the Nabha State for the 
construction of a Circuit House ta 
Delhi for the Punjab Government?

The Minister of Works, Housing 
and Supply (Shri K. C. Beddy); The
question of releasing a portion of the 
‘Nabha Plot' required by the Punjab 
Government will be considered when 
alternative accommodation for the oc
cupants staying in the hutments at 
the site has been found. Efforts ere 
being made In that direction.
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*w l»l Security 8cheme for Industrial 
Workers

. . . .  J  Shri Bam Krislian Gupta:
\  Shri D. C. Sharma:

Will the Minister of Labour and 
Employment be pleased to refer to the 
reply given to Unstarred Question 
No. 536 on the Uth August, 1959 and 
state:

. (a) whether Government have since 
examined the report of the Study 
Group appointed to formulate a com
prehensive social security scheme for 
industrial workers; and

(b) if p o , the decisions taken there
on?

The Deputy Minister of Labour 
.(Shri Abid Ali): (a) and (b). Copies 
ot the Report of the Study Group 
were circulated to the interests con- 
peraed. Comments are still awaited 
from some of them. In the meantime, 
the replies so far received are being 
examined.

Heavy Foundry Forge Plant
f  Shri Ram Krishan Gupta: 

Shri Mohammed Ellas:
Shri Ajit Singh Sarbadi:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question 
No. 2172 on the 4th September, 1959 
and state the progress made so far in 
the finalisation of the Heavy Foundry 
Forge Plant?

The Minister of Industry (Shri 
Manubhai Shah): The Detailed Project 
Report for the Foundry/Forge ’ ’ lant 
has been received on the 21st Novem
ber, and is under consideration. Pre
paratory work is in progress regard
ing acquisition of land, levelling and 
dressing of the plant site and cons
truction of buildings etc.
Maehlnery for Mineral Oil VndMtry

. f  Shri Ram Krishan Gupta:
1  \  Shri Vldya Charan Shukla:
Will the Minister of Commerce and 

ladMtry be pleased to refer to the

reply given to Unstarred Question 
No. 808 on the 14th August, 1959 
state the nature of progress made in 
establishing a factory to manufacture 
the machinery for Mineral Oil Indus
try with Soviet assistance?

The Minister of Industry (Shri 
Manubhai Shah): The Heavy Machine 
Building Plant being set up at Hatia 
near Ranchi envisages the production 
of oil drilling rigs in the second stage. 
The extent to which the manufactur
ing programme of the Plant could 
include machinery required for mine- 
ral oil industry is under consideration. 
It is proposed to accelerate the pro
gramme of this corporation as much 
as possible.

Survey of the Carpet Industry

f  Shri Ram Krishan Gupta: 
MW J Sbri Singh Sarhadi:

| Shri Sarju Pandey:
Shri Kami Singhji:

Will the Minister of Commerce aai 
Industry be pleased to refer to the 
reply given to Unstarred Question 
No. 12 on the 3rd August. 1959 and 
state:

(a) whether survey of the carpet 
industry in India has since been com
pleted; and

(b) if so. the details of the survey 
report?

Hie Minister of Industry (Shri 
Manubhai Shah): (a) and (b). 
Besides Jammu and Kashmir. Uttar 
Pradesh and Delhi, the survey ot the 
carpet industry has since been con
ducted in the Punjab State. The 
survey in the rest of the States is 
expected to be completed by the end 
of March, 1960. The report will be 
compiled on the completion of the 
survey in all the States.
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Import ot Water Cooler*
f" Shri Bam Kriwhan Gupta:

143I.V Shri AJlt Singh Sarhadl:
(_ Sardar Iqbal Singh:

Will the Minister of Commerce and
la iw ti?  be pleased to state:

(a) whether it is a fact that restric
tion has been placed on the import of
water coolers;
. (b) if so, the alternative measures

adopted for the supply of water
coolers;

(c) Whether there is any proposal
to manufacture water coolers in India;
and

(d) if so, the details thereof?
The Minister of Industry (Shri

Manubhai Shah): (a) Import of water
-ooolers is banned since October 1957- 
Match 1958 licensing period.

(b) to (d). Water coolers are 
already being manufactured in the 
country. Six firms have been licensed
under the Industries (Development
and Regulation) Act, 1951, for the 
manufacture of water coolers. Their
combined installed capacity is 4,130 
Nos. of water coolers per annum. The
production during January-October,
1959 was 1,711 numbers.

Khadi Industry

1JM /  Shri Ram Krishan Gupta:
\  Shri Hem Raj:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question
No. 721 on the 24th August, 1959 and 
state:

(a) whether Government have 
received the report of the working
group for Khadi Industry;

<b) if so, the main recommendations
therein; and

(c> the details ot the recommenda
tions accepted by the Government
Vjfter examining them?

The Minister of Jndwtry (SIM
Manubhai Shah): (a) No, Sir.

(b) and (c). Do not arise.
Salt Industry 4a West Bengal

1433 /  s *ur* 8' C‘ Sftmanta:
\  Shri Subodh Hansda: . .

Will the Minister of Commerce and
Industry be pleased to state what
steps have been taken to improve and 
expand the salt industry in West
Bengal?

The Minister of Industry (Shri
Manubhai Shah): A scheme for the
establishment of a train Ing-cu re
production centre at Sisirganj in West
Bengal for demonstration of simple
and scientific methods of salt manu
facture has been sanctioned and the 
Centre will be set up as soon as the 
land required is made available. The
State Government is also contemplat
ing the establishment of a big salt 
washery in West Bengal with the help
of private manufacturers of salt.

Working Group on Social Welfare

f  Shri Subodh Hansda:
1434. J Shri S. C. Samanta:

|_ Shri R. C. Majhi:

Will the Minister of Planning be
pleased to state:

(a) whether the final report of the 
Working Group on Social Welfare for
inclusion of schemes in the Third Five
Year Plan has been submitted; and

(b) if so. the details thereof?
The Deputy Minister of Planning

(Shri S. N. Mfadura): (a) No, Sir.
(b) Does not arise.

Technical Survey of Glass Industry

f  Shri S. C. Samanta:
1 *35. )  Shri Subodh Hansda:

[_Shrl R. C. Majhi:
Will the Minister of Commerce and 

Industry be pleased to refer to the 
reply given to Unstarred Question
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No. 1137on the 20th August, 1959and
state:

(a) whether the Technical Survey
team for the glass industry has since
submitted its report;

(b) if so, its main recommendations;
and

(c) whether the report has been
considered and decision taken?

The Minister of Industry (Shrt
Manubhai Shah): (a) No, Sir. The
report of the Technical Survey team
tor the Glass Industry is still awaited.
It is, however, expected to be finalised
very shortly.

(b) and (c). Do not arise.

Study of Plastic Industry Abroad

14.'J6J Shri S. C. Samanta:
.\ Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 2467 on the 9th September, 1959
and state:

(a) whether all the Members of the
Productivity Team sent abroad to
study the Plastic Industry have come
back and whether they have submit-
ted their report; and

(b) if so, what action has been
taken in the matter?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir. The
Team is expected to submit its report
to the National Productivity Council
shortly.

(b) Does not arise.

Slum Clearance in Kanpllr

1437.{Shr! S. ~'I. B~erjee:
Shrt Pamgrahi:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether any amount has been
sanctioned for Kanpur in connection
with the slum clearance scheme; and

(b) if so, the amount sanctioned in
1959?

The Deputy Minister of Works,
Housing and Supply (Shri' Anil K.
Chanda): (a) Slum clearance projects
of the approved cost of Rs. 1.21crores
have so far been sanctioned in Kanpur
City.

(b) A sum of Rs. 40 lakhs is pro-
posed to be released by the U.P. Gov-
ernment for the implementation of
the slum clearance projects in Kanpur
during 1959-60.

Employees' State Insurance Scheme

r Shri S. M. Banerjee:
1438.~ Shri Tangamani:
lShri Panigrahi:

Will the Minister of Labour md
Employment be pleased to state:

(a) whether a conference of the
Labour and Health Ministers of States
was held to discuss the various aspects
of Employees' State Insurance Scheme;
and

(b) if so, what decisions were taken
at the conference?

The Deputy Minister of ~r
(Shri Abid All): (a) No.

(b) Does not arise.

Violation of Safety Rules by Conieries

14"9 .J Shri S. M. Banerjee:
,) .\ Shri Panigrahi:

Will the Minister of Labour lUUI

Employment be pleased to state:

(a) the number of times the safety
rules have been violated by various
collieries in the country during the
period from 1st January, 1958to 15th
October, 1959; and

(b) action taken against them?

The Deputy Minister of Labour
(8hri Abid AU): (a) About 7.000
inspections of mines are made ~very
year. During these inspections the



(a) what steps have been taken by
Government to increase the export of
handloom textiles to U.S.A.;

(b) whether as a result of these
steps export to America has increased
in recent years; and
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number of violations noticed vary
between one to twenty-five.

(b) Every case of a violation is
brought to the notice of the manage-
ment and is followed up till the viola-
tion is remedied. In cases of repeated
violations or serious violations or in
cases sf habitual offenders, appro-
priate action is taken according to
Law.

Demarcation of Indo-Pakistan Border

1440. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply ·given to Starred Question
No. 1049 On the 1st September, 1959
and state the detailed particulars and
figures which have been collected in
respect of transfer .of territories under
the Bagge Award?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): Firm figures are still awaited
from the West Bengal Government,
and will be placed on the Table of
the House when received.

Manufacture of Lathes by Hinclustan
Machine Tools

1441. Shri Pangarkar: Will the
lofinister of Commerce and Industr7
be pleased to state:

(a) whether it is a fact that cheaper
type of lathes are now being manu-
factured in Hindustan Machine Tools
Ltd., Bangalore; and

(b) if so, whether these are export-
ed to the neighbouring countries?

The Minister of Industr, (Shrt
Manubhai Shah): (a) Yes, Sir.

(b) It is too early to expect exports
of these items.

Expert of Handloom Textiles

{
Shri Kodiyan:

1442. Shri lUadhusudan Rao:

Will the Minister of Commerce and
Industry. be pleased to state:

(c) if so, to what extent?

The Minister of Commerce (Shr{
. Kanungo): (a) to (c). A statement is
laid on the Table. [See Appendix
III, annexure No. 35.]

r~¥~·l!olT 9;:fl"i'if"l!l'lf rnu: 'lilT

~rf:lfn~!{i 73'?l'C1f +i;rT lIQ: ~ 'fi'f
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('fi') ~iml it ~ 'fi'f Cf>1c:r
qtq ~ ~ ~ <R: ~ 5I"frma- .rn
it fm if m:'fln .r fCfiif~T If{ ~<rR
R<IT ~ ;

( ~ ) lIQ: CffiJ; fcA- -fcA- 'fil+TT if
~~~ ~~~qtq~liiw
it ~ i'fif CflIT qf~ W ~;

(~) em ~ i'fif ~ ~

~ if ~m~;~"h:
(f:f) m~~, at lIQ: MWr m

qlfl if f.fia<ff g:m- ?

~Tf1lTSl:f q,,) (>:.TT s.>l'fl'l'ft) : ('fi')
~ if ~<J ~ 'fi'T 'fi'+fT~T.r.i'fif ~
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~I

(~) ~itreit iA'fiT 'fi'T 'QICj~ljifim
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f~ ~ CM'f W'lf ~4"~ ~);r
~ 'fGR ~ f~ ~ ~ ~ wittr
cgd ~ I ~irn'fit JRCfiT ~;f~ CM'T·
~ 'fT 0RTit i>fTd ~ I ~ Cj1«1 fCj*
m<mf it" ~ i",~~ ~ ~ ~'ff1I;;



5091 Written. Anawert DXCKMBKR 15, 1959 Written Anruxn

**r ^ 5  vt fcr % ?mmr «m re % 
frffo w  % fafsre r r  % j>$f ftwnn
WTPTT I

(n) wh ( s ).
3<m«T $ 1

Radio Licence Fees for Lahaul and 
Spiti Areas

1444. Shri Hem Raj: Will the
Minister of Information and Broad
casting be pleased to state:

(a) whether it is a fact that Punjab 
Tribes Advisory Council has recom
mended for the exemption of Lahaul 
and Spiti Tribal areas from Radio 
licence fees; and

(b) if so, the action taken thereon?

The Minister of Information and 
Broadcasting (Or. Keskar): (a) and
(b). The Punjab Tribes Advisory 
Council had recommended that Lahaul 
area may be exempted from the pay
ment of radio licence fee. The matter 
is under consideration.

Kerala Plantations

{Shri Narayanankutty 
Menon:

Shri Punnoose:

Will the Minister of Labour and 
Employment be pleased to state:

(a) whether the Board of Arbitra
tion constituted to settle the bonus 
dispute in the Kerala plantations has 
submitted its report;

(b) if so, what are the rwommen- 
detionr made:

(c) what action Government have 
taken on the report: and

(d) whether any party in the 
Arbitration Board non-cooperated with 
the arbitration proceedings?

The Deputy Minister of Labour 
<5kri AWd All): (a) Yes. It was a

Board of Conciliation and -not a Boiuc4 
of Arbitration.

(b) The Board has reported that a 
settlement of the dispute could not 
be arrived at.

(c) Discussions between the parties 
Were arranged by the State Govern
ment during the last month to explore 
possibilities of a settlement but 
agreement was not reached.

(d) One member resigned from the 
Board.

Mandya National Paper Mills
f  Shri Nagl Reddy:

1446 Shri Warior:
'J Shrimati Parvathi 

(_ Krishnan:
Will the Minister of Commerce »»■* 

Industry be pleased to state:
(a) whether it is a fact that the

Mandya National Paper Mills will be 
manufacturing paper from Bagasse; 
and

(b) jf so, whether Government an  
satisfied that the process of manufac
ture of paper from Bagasse is 
economical?

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). Yes, 
Sir.

Imports and Exports

fShri D. C. Sharma:
Shri Ram Krishan Gupta: 
Shri Panffarkar:

Shri Naval Prabhakar:
I Shri Bhakt Darahaa:
| Shri Hem Raj:

Shri Kodiyan:

Will the Minister of Commerce aai 
Industry be pleased to lay a state
ment showing:

(a) the import and export trad* 
position of India since 1st July, 1959;

(b) the total value of exports and 
imports made during this period;
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(c) whether there is any shortfall
’in the value of exports during this 
period;

(d) if so, which of the commodities
are mainly responsible for the short
fall.; and

<e): the names of the countries with
which India is having an adverse trade
balance during the above period?

The Deputy Minister of Commerce
And Industry (Shri Satish Chandra):
(a) to (e). A statement is given
below:

S t a t e m e n t

(y) Statistics relating to export of
merchandise (commodity-wise) are 
available upto September, I95F.
Imports and exports in July-Septem- 
ber, 1959 were as follows:

Lakhs of Rupees

Imports—19,063.
Exports—17,027.

. (b) The total value of exports and 
imports in July-September, 1959 was
Rs. 36,090 lakhs

(c) No, Sir.
(d) Does not arise.
(e) Country-wise trade statistics are

available upto August, 1959. In July-
August 1959, India had adverse balance
of trade mainly with West Germany,
U.S.A, Canada, France, Rhodesia
(North and South), Italy, Kenya,
Malaya, Switzerland, Iran, Saudi
Arabia, Sweden, Mozambique, Belgium,
Zanzibar and Pemba. Burma and 
Belgium Congo.

New Indastrial Units in Punjab

r Shri Hem Raj:
14UJ Shri Ram Krtshaw Gapta:

I  Shri D. C. Sharma:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether Government have
received a letter from the Chief

•Minister, Punjab, in September for
the location of factories for the manu- 
factitre of drugs, pharmaceutical pro- 
duct$, surgical instruments, photo
graphic and X-Ray films and paper,
a unit for the manufacture of machi
nery and other hfeavy industries is
the Punjab during the remaining
peri<*j of the Second Five Year Plan
or during the Third Plan period; and

(b) if so, the nature of decision
taken thereon?

Tl>e Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
Chi^f Minister of Punjab has been
informed that the report of the Drug
Projects Location Committee was
und^r active consideration of the
G o v e r n jm ftn l J_d this mnnertjim J
reference is also invited to the reply
fciveh to Unstarred Question No. 221f
on the floor of the House on 4th
September, 1959.

Aatomobtte Tyres
1 4̂9. Shri V. P. Nayar: Will the 

Minister of Commerce and Industry
be pleased to state the retail prices
of Automobile tyres of the common
size  ̂ jn India as also in Ceylon and 
U.K.?

r he Minister of Industry (Shri
MMiubhai Shah): The retail prices of
Automobile tyres of the common sizes 
in Jndia are as given below:

Sis* Ply List
pric*
Rs.Giarn 'Pvxe* : 7 50—20 10 346-50

7 -50—20 12 39850
8 25—20 10 384-25
8 *25 - 20 12 441-50
9 OO—20 10 441-50
9 00—20 1 ’ <0"-75

M»>t0rear lyres :
Rs.

5 00— 16 6 87-25
5 25— 16 6 92-50
V 75/6-00 6 118-75

—16
5 50—15 6 103-00

information relating to the retail
prices of automobile tyres in Ceylon
“ »d UJC. is not available.
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OhodilkB at Indian N n rv ^ ta  mmR 
Periodicals Abread

149*. Shri Rameshwar Tantia: Will 
fee Prime Minister be pleased to state 
whether It is a fact that Indian news* 
papers and periodicals are prohibited
from circulation In a number of 
foreign countries?

The Prime Minister sad Minister et 
External Affairs (Shri Jawaharlal 
Nehru): Yes. A lew Indian news
papers and periodicals are reported to 
have been prohibited from circulating
in some foreign countries.

Sugar Plant
1451. Shri Ajtt Singh Sarhadi: Will 

the Minister of Commerce and M as*
tey be pleased to refer te the reply 
given to Starred Question No. 019 on 
the 80th August, 1999 and state the 
location of the Plant te be set up by
M|s. Indian Sugar and General Engi
neering Corporation. Yamunanagar?

The Minister of ladartry (Shri 
Manabhai Shah): The first sugar plant
manufactured by M|s. Indian Sugar 
and General Engineering Corporation,
Yamunanagar, will be supplied to the 
Palakole Co-operative Agricultural
and Industrial Society Ltd., Palakole,
Andhra Pradesh, a co-operative sugar
factory in Andhra.

Garamukhl Typewriters
145*. Shri Ajit Singh Sarhadl: Will

the Minister of Commerce and Indus
try be pleased to state whether any
facilities are being provided or any
company being encouraged for the
manufacture of typewriters with
Gurumukhi script?

The Minister of Industry (Shri
Manabhai Shah): The existing manu
facturers are free to produce type
writers with key-boards of any script,
including Gurumukhi, within their
licensed capacities. One of them viz.
M|s. Remington Rand of India Ltd.,
Calcutta, have already commenced
production et typewriter wHh key- 
heard te Gurumukhi script

Upects OaoAi
1459. Shri AJtt Singh Saffatffc

the Minister of Commerce and 
try be pleased te state:

(a) whether there has been WKf 
appreciable increase in the export of 
■ports goods after introduotiea ot the 
Export Incentive Scheme; and

(b) If so, to what extent?
The Depaty Minister of C«M M ni

and Indnstry (Shri Satish Chandr*):
(a) Yes, Sir.

(b) Exports of sports goods during
April-September 1969 have been
higher than for the corresponding
period of 1953 by Rs. 19-63 ffcfre

Boeiery and Sag Sectors
1454. Shri AIM Singh Sarhatf: WfB

the Minister of Commerce and Indae- 
try be pleased te refer to the reply 
given to Unstarred Question No. 1149 
on the 20th August, 1959 and state:

(a) whether decision ha* since been 
taken in regard to sending abroad ot 
delegations for Organised Mill and 
Hosiery Sector and carpets and nigs; 
and

(b) if so, whether any person Am
hosiery industry in Punjab will be
included in such delegations?

The Minteter et Indnstry (Shri 
Kannngo): (a) and (b). It has been 
decided that a delegation consisting
of S Members representing the Orga
nised Mill and Hosiery Sector ahouM 
be sent abroad. The names ef the 
persons to be included in the delega- 
tion have not yet been finally decided. 
The question for sending abroad a 
delegation representing the carpets
and rugs industries is under con
sideration.

State Aid to Indaetwtee
1455. Shri Sant Krishan Gayta: Will 

the Minister of Commerce and M l
try be pleased to refer to the reply 
given to Starred Question No. iM
the 30th August, 1919 and stele at
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WfcM «tatg» It (he proposal for further
diatfttficattan of rate* utd liberalisa
tion of procedure for State aid to 
Industries?

9m  MtaMtr «f bdastry (Shit 
M iw W al Shah): The report of the 
Working Group has been sent to the 
tt$t* Government* for taking neces
sary action as they would consider 
suitable.

b v n M  Can
/’Shri V. F. Nayar

tiU .J  Shri Warier: 
l̂ Bhrt Kadiyaa:

Will tile Minister of Commerce aad 
HMhstfry be pleased to state:

(a) whether the attention of Gov- 
erament has been drawn to the fact 
Mat large number of latest models of 
tafcported cars are offered for sale in 
Use country; and

(b) if so, whether Government have 
exercised any check on such high 
profit making sales?

Tbe Minister of btdaatry (gfcM 
Manubhai Shah): (a) No, Sir. Thera 
is no possibility of latest models of 
imported cars being offered for sale 
as import of built-up cars has not 
been allowed for the last several 
yews except as personal baggage. 
Even cars imported as personal 
baggage are not generally allowed to 
"be sold before they have been used 
for a minimum period of two or 
three years.

(b) Does not arise.

Import of Dyes and Chemicals

f  Shri V. P Nayar:
HS7.  ̂ Shri Warior:

I  Shri Kodiyan:
Will the Minister of Commerce aaf 

#*atfry be pleased to state:
1 <*) the percentage of imports of 

dyee and chemicals handled by

M/s. Imperial Chemical* ladfutria* 
Ltd. in India’s total imports of theae 
materials;

(b) the first five topmost in the liat 
of importers of these materials for 
the last three yean; and

(c) the toal value ot imports allow
ed to each?

The Minister ef Commerce (Bkrl 
Kanongo): (a) to (c). The firm-wise 
statistics of actual imports are net 
maintained. It is, therefore* not 
possible to state the percentage oi 
imports effected by M|s. Imperial 
Chemical Industries Ltd. in India's 
total imports of dyes and chemical# 
made during a particular period. Aa 
attempt is, however, being made te 
collect the amount of licensing dona 
to I.C.I. and five topmost firms in tHa 
field of dyes and chemicals during
1956—58 and the information will be 
laid on the Table of the flahha •> 
early as possible.

Noa-ferrotu Metalc
f Shri Warior:

1458.'? Shri Kodiyan:
[  Shri V. P. Nayar:

Will the Minister of C onunm  aad 
Industry be pleased to state.

(a) the latest position in regard te 
the capacity of the country to meet 
the requirement of non-ferrous metals 
by indigenous production;

(b) the latest position regarding the 
rolling and re-rolling capacity in tha 
country for non-ferrous metals; and

(c) the total value of import of (i) 
non-ferrous metsls ss raw material 
for rolling and (ii) finished prodactg?

The Minister of Iadastry (Shri 
Manubhai Shah): (a) The present in
stalled capacity for manufacture <d 
non-ferrous metals is approximately 
as follows:

Aluminium Ingots—17,500 tons pit 
annum.
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Copper Ingots—7,900 tana per
annum.

Lead (Virgin)—6,000 tons per
annum.

Antimony—800 tons per annum.
(b) The present installed capacity

for rolling of non-ferrous metals is 
estimated as under:
Aluminium Sheets/circles

Bf»'»?Copper sheets,
- • circles and strips.
Aluminium wire rods for

A.S.C.R.

Copper -wire rods for 
capper conductor wires

17/ 18,000 tons 
per annum. 
45/ 50.000 tons 
par annum. .

6.000 tons per 
annum on single 
shift basis.

15.000 tons p. a. 
on single shift 
basis.

Zinc sheets/strips 5,700 tons p.a.
Lead'sheets 1,092 tons p.a.

(c) Total value of import of non- 
ferrous metals as raw material for
rolling is not separately available.
Total value, however, of import of
non-ferrous metals for all purposes
and total value of import of finished 
products of non-ferrous matals are
available in the "Monthly Statistics
of the Foreign Trade of India” a 
publication of the Department of
Commercial Intelligence and Statistics,
Calcutta.

Labour in High Range Estates in 
Kerala

MM  ̂Shri Kodiyan:
"^Shri Nar*yan*nkutty Menon:

Will the Minister of Labour and
Employment be pleased to state:
, (a) whether it is a fact that the
Committee appointed by the Kerala
State Government in 1957 to enquire
into the system and working of labour
'3n Estates in the High Ranges have
submitted tbeir final report; and

(b) if so, whether a copy of the
^report will be laid on the Table?

-'the Deputy Minister of Labour
(Shri Abid All): (a) The Commitee

.•^pointed by the Government of
Ht&rala in 1957 to go into, the question

of wages and bonus in the plantation
industry, has submitted its report.

(b) No.

Land Acquisition Pevelnp—etil 
Sche

1460. Shrimati Ha Palchoudhuri:
Will the Minister of Work*, Housing 
and Supply be pleased to state:

(a) whether the Government of
India have received replies from the
State Governments indicating their
requirements of funds for implement
ing the Land Acquisition and Deve
lopment Scheme Introduced recently;

(b) if go, the nature of replies
together with the name of the State*
from which they have been received;
and

(c) the allocations made by. the
Central Government to each of the
States during the current year? -

The Deputy Minister of Work*, 
Boosing and Supply (Shri Anil K. 
Chanda): (a) No reply has so far been
received from any State Government
except Punjab.

(b) The Government of Punjab
have requested for the allotment of
a sum of Rs. 25 lakhs for the remain
ing period of the Second Plan.

(c) No allocations 
made.

have yet bees

Production of Liquid CM !

1 « 1  f SM  K*ml Slnghji:
”  \Shrl Bhanja Deo:

Will the Minister of Commerce aad 
Industry be pleased to state:

(a) whether the production of 
liquid gold has declined in 1958; and

(b) if so, the reasons therefor?
The Minister of Industry (Shri 

Manubhai Shah): (a) No, Sir. Hie
production of liquid gold has; 1 in 
fact, increased from 1,27,72# 09s., In
1957 to 1,52,500 ozs. during
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(b) Does not arise.

>bii{taeM Ore Tnuli
l«n . Shri Vtdya Charan Shukla:

Will the Minuter of Commerce and 
Industry be pleased to state:

(a) whether the sub-committee 
appointed by the Committee lor pro
motion of manganese ore trade to 
made recommendations for reducing 
the cost of Indian manganese ore by 
improving mining methods, providing 
adequate facilities for transport of 
ore etc., has submitted its report;

(b) if so, the nature of recommenda
tions made; and

(c) the action taken thereon?
The Minister of Commerce (Shri 

Kannngo): (a) Not yet.
(b) and (c). Do not arise.

Japanese Handicrafts Design Expert
146$. Shri Kamakrishna Beddy: Will 

the Minister of Commerce and Indus
try be pleased to state:

(a) whether in view of the opinion 
of the Japanese Handicraft design 
expert Indian Government intends 
modernising Indian handicraft indus
try by simplifying the designs and 
mechanising techniques of production; 
and

(b) to what extent Japanese handi
craft industry will help India to 
nationalise and modernise the Indian 
industry?

The Minister of Industry (Shri 
Manabhai Shah): (a) and (b). A
formal report from the Japanese 
Handicrafts expert who visited India 
recently, is still awaited. His sug
gestions for the development of handi
craft industry will be considered on 
receipt of the report

Synthetic Dyes
14*4. Shri Auroblndo Gbwal; Will 

ihe Minister of Commerce and Indus
try be pleased to state:

(a) the total indigenous production

of synthetic dyes during 1957-88 and 
1958-59 in the country; and

(b) the quantity used in manufac
turing lip-sticks during the same 
period?

The Minister of Industry (8hri 
Manabhai Shah): (a) The total pro
duction of synthetic dyes in the coun
try during 1957 and 1958 was M 
♦ollows:

1957 88 million Ib#;
1958 7-0 million lbs.

(bj No pricise information is avail
able about the colours and dyes used 
in the manufacture of lip-sticks.

Import of Tractors and BnlliWW*

1465. Shri N. ft. Munbwamy: Wî l
the Minister of Commerce and Indus
try be pleased to state:

■ f .
(a) the number of tractors urf 

bulldozers imported into India during 
the years 1957-58 and 1958-59;

(b) the landed cost thereof, the 
import duty realised and the retail 
prices (average) at which they have 
been supplied to the users; and

(c) what percentage of these has 
been supplied to the agriculturists and 
businessmen, separately?

The Minister of Industry (Shri 
Manabhai Shah): (a) 4,797 Nos. ot
tractors of all types and 129 Nos. of 
bulldozers of all types were imported 
during the year 1957-58; the corres
ponding figures for the year 1968-59 
are 3,245 Nos. and 42 Nos, respec
tively.

(b) and (c). A variety of tractors 
of different sizes and types are being 
imported into the country by Esta
blished Importers and their landed 
cost varies according to the types and 
sizes of such tractors. Except for 
some imports arranged by the State 
Trading Corporation from the Zkst 
European Countries on rupee payment 
basis, tractors and bulldozers V * 
generally imported through the normal
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trade channels. Gov«rnment do not 
■txercise any control ov«tr the diatri- 
bution and prices of tractors and 
ttffldofcen imported through the 
trade. Ob account ef fhis and the 
large varieties and types involved, H 
k not possible to furnish information 
About the retail prices at which 
tractors and bulldorers, imported 
through the trade, are sold to the 
Ultimate users.

rot the same swsteae, the IwreenV
age of such machines purchased by 
the agriculturists eat" bwslnteimse 
separately cannot be furnished.

However, the landed cost and retail 
prices of tome types of tractor* Im
parted through the State Trading Cor
poration are given below:

Type of tractor Country of origin Landed
cost

Retail pries

DT-14B fi4 H P.) U.S.S.R.

fetor ajA (25 H. P.) Czechoslovakia

■yelarus (40-45 H.P.'! U.S.S.R.

Agricultural tractors are imported 
duty-free whereas tractors for other 
ttws are assessable to import duty at 
’ttte Standard rate of 10 per cent ad 
valorem.

IcksUliUUss Grants to Ran) 
Displaced Persons

i t e
{

Shri S. M. Baaerjee: 
Shri Ajlt Singh Sarhadl:

Will the Minister at Rehabilitation 
and Minority Affairs be pleased to 
•tate:

(a) whether the detailed policy 
about the disposal of the rehabilitation 
frmnt applications filed by displaced 
persons under Rule 07 of the Dis
placed Persons (Compensation and 
Rehabilitation) Rules, 1955 has been 
Announced and some target date fixed 
9ti their disposal; and

(to) the action taken on such appll- 
eettans filed by rural Displaced 
Wvrtam to far?

R*.
4,000 Rs. 5 030 ex-main Indian

•(Inclusive of dealers coflDmb- 
sftm at 10% end setridog 
charges).

6,600 Rs. 8,500 ex-main Indian Po»u. 
(at at ‘ above.)

9,050 Rs. 11,250 ex-main Indian Pore, 
(as at ‘ above).

The Minister ef Rehabilitate* aad 
Minority Affaire (Shri Mehr Gfciad 
Khanna): A decision has just beea
taken to apply the same scales of pay
ment in these applications as in the 
case of claims under the Compensa
tion Schema. The necessary rules ete. 
in this regard are being formulated. 
The number of applications is over 
6,000. The payments can only be 
made after the scrutiny to ascertain 
that the land allotted to the appli
cants have actually been cancelled. 
This process is lik ly to take tome 
time. Actual payments should start 
after a month or two.

Industrial Eetatee i> Aadhm PradMk

Mtt. Shri Madhosudan left: 17111 
the Minister of Commerce aad tmtm-
try be pleased to state:

(a) how many Industrial estates 
have been established in Andhra Pm* 
desh (giving names of the pt*oes 
where established) during IftM ig  
and
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(b) what is the total amount spent 
by the Government of India in this 
regard?

The Minister of Ind istry (Shri 
Manubhai Shah): (a) and (b). Dur
ing 1958-59 two Industrial Estates 
namely one each at Nandyal and 
Warangal have been established in 
Andhra Pradesh in addition to the 
Industrial Estates at Sanatnagar, 
Vishakhapatnam, Vijayawada and 
Samalkot established in 1957-58. In 
1958-59 the Government of India 
sanctioned a loan of Rs. 1857 lakhs 
to the State Government for all their 
Industrial Estate schemes.

Industrial Estate at Siliguri (West 
Bengal)

1468. Shri Manaen: Will the Minis
ter of Commerce and Industry be 
pleased to state:

(a) when was the sanction for 
Industrial Estate in Siliguri (West 
Bengal) given;

(b) whether the area allotted for 
Siliguri Industrial Estate is within 
the Sub-division of Siliguri; and

(c) the progress made in the Sili
guri Industrial Estate so far?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). Though 
the location of the Industrial Estate 
at Siliguri in West Bengal was
approved by Government of India in 
1957, technical approval for the
scheme has not yet been issued as its 
details have not been received from 
the State Government. The place 
selected for the location of this estate 
is four miles away from the Siliguri 
town but is within the Sadar Sub
division of Julpaiguri District. Land 
acquisition proceedings for the scheme 
have been finalised and possession of 
land will be taken by the State Gov
ernment shortly.

Industrial Expansion in Delhi
1469. Shri Sam Krishan Gupta: Will 

the Minister of Commerce and Indus
try be pleased to state:
318 (Ai) LSD—4,

(a) whether it is a fact that Gov
ernment are considering a proposal to 
stop further industrial expansion in 
Delhi; .and

(b) if so, the reasons therefor?
The Minister of Industry (Shri 

Manubhai Shah): (a) and (b). No,
Sir. The location of industries in and 
around Delhi has however been 
examined by the Town Planning 
Organisation. The report of the Orga
nization is under examination. The 
intention generally is to avoid over
crowding as far as possible by suit
ably dispersing industrial units in the 
near vicinity of Delhi.

Power Projects
1470. Shri Ram Krishan Gupta: Will 

the Minister of Planning be pleased
to state:

(a) whether it is a fact that the 
Planning Commission have cleared 
some power projects earlier excluded 
from the ‘core’ of plan because of 
foreign exchange shortage, for imple
mentation in next year; and

(b) if so, the number of additional 
power projects to be taken up again?

The Deputy Minister of Planning 
(Shri S. N. Mishra): (a) Yes, Sir.

(b) Seventeen.

Dandakaranya Scheme

1471. Shri Sanganna: Will the
Minister of Rehabilitation and Mino
rity Affairs be pleased to state:

(a) what is the number of heavy 
motor vehicles supplied so far to the 
Dandakaranya Project;

(b) what is the number of cars 
supplied so far;

(c) what is average mileage done 
by oarch vehicle in a month; and

(d) the average quantity of petrol 
or diesel oil consumed in a month 
under each category of the vehicles?
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Ik t  Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) and (b). A  statement 
is given below.

(c) and (d). As the number of 
vehicles is large, the time and labour 
involved in the collection of the 
required information will not be com
mensurate with the results likely to 
be achieved.

S t a t em en t

Si. Class of vehicle 
No.

No.
received

Heavy Vehicles. 
I .  Trucks 10 0

T o t a i. 10 0

Cars.
1 . Dodge Suburban 3
3. Ambassador 1
3. Station Wagons 7
4. Land Rover 1
S. Jeeps 78

T o t a l 90

3T5FT: ^*RT
iftr yffrcBf *rft #  fqr
%  :

( * )  <tot ^  | f% %
*nj srfr ^ vi+-i4i<4i«fy

sftr %• tfert =rr
nrzfŶ PT f e n  *rr, % f'tpt 

'rt t| #  ;

(^ )  nfe {rf, ?rt w t *r*T
3’Tferfo % ^RTft spmn mrc
*fk

(*t) ^  *rnnt?f #  q*F 
q fa *  ?fWr errvf^r t o  % fair 
v n  vnhn^y tit zrr $ ?

<gwwr sfVr swrrw iftft (*»• 
f h m )  : ( v )  sfft (w ); *F$m*r 

% wj; fra^r $f
3'qff*% t  1 **? hwtt f t

T O ( T  t  fjfT f*P?ft f ^ T  Wf v r 4 w
f̂ FTT ffn  J*.
w h  ^  1

(n ) fas^r % «n*ra <rc
frr wra orpr w  arnn | fa

%ht q  fafr# ^tpt f  33% g fa r  f*H m  
^  «r a n r j 1 v t  w w  #

^  j q ; f * F  f a s  sffar f a w r  ^ f t * K R  
t o
**TMf % ?o ^  «fd?rd ST «rf*W

w  w  n$ ^  f i  T f̂hrr
W-sSiT ^  f f f T  I *  %ar5T TftT-TTT?

*ftt w  ^  , *fNr 5ftn w n
ift ft* v fifr  f%  ?r>ff vt $T*r 3  s f o  
*r far?r i

«npT2T % 5K fJTTsnr f W  
^  f% ^  $05 w h  wrft Tf, f¥ nm  
TO ?̂T# fc# WIQ f̂ RTsft *5^
^  f t  I

fkwrm sttto?

T5T*T : WT JRPT
T̂f tit fT'TT f% :

( ^ )  W T  ^  |  f%  ?
! U t  ^  WI p  fcT«»^ 5RTHnff 
SrTC 5f^T q  »T?3IT9r f^T % *TRT ? f  
Ir r̂iTrr f  ;

(^ )  trfc ft, ?fr «rwr
fa?Rt | ; «tVt

(n ) S?T% 5 ârfq- % f5JT» w r  
«rare*TT nt t  ?

ssrPT w t  
(«ft O^TfOTW # $¥) : (w ) $  (n)*.
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??  w«F?pnc U U  v t  w  fjrsitft 
'srcymff % mm s f  %
ft«FT •htct qf %ntr |

^  f*«I (*rt^), * *nn;T,  ̂ srtosf
« ftT  *  S fr ?  3TS% f  I 5TT 3T R  7 T

’T? fV 3 <^rrf ?=rm
% Pr  w r , ^rrnrm, ^ n rro f,

f lh  T m w  «py efHmwr ^  i

*ttwt rsfh srtsrfas #  wm h
% tftTTH $ qrm wgimi
«fr *rf i r d v  srwrfkiff * f  v m
f a n  TOT « fa  $ 3} itft «^HJdl *ft 
<ft *if i *  *w  tfWRT efarf % * r^ t 
«rtr tfhfwrclf % fat* t^ptt nq 

$ i

Foot-wear tor Coai-minera
1474. Shrimati Ila Palchoudhuri:

Will the Minister of Labour and Em
ployment be pleased to state:

(a) whether the Committee set up 
by the Ministry of Labour and Em
ployment to investigate the possibi
lity of evolving a suitable and stand
ard pattern of foot-wear for coal
miners has submitted its report;

(b) if so, the details of its recom
mendations;

Cc) whether they have been accept
ed; and

(d) if so, the nature of steps taken 
to implement them?

The Deputy Minister of Labour 
(Shri Abid Ali): (a). No.

(b) to (d). Do not arise.

Export of Chilly and Tamarind
1475. Shri Subblah Ambaiam: Will 

the Minister of Commerce and Indus
try be pleased to state:

(a) whether any representations 
from Madras Government have been 
received to ban further export of 
chilly and tamarind;

(b) if so, what steps have been 
taken by the Government in this re
gard; and

(c) the quantity of each of these 
commodities exported during 1957,
1958 and the current year so far?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) No, Sir.

(b) Does not arise.
(c)

Qty. in Cwts.

*957 1958 1959(Jan.-Sept.)*
Chillies . 56,023 1 ,0 2 ,8 7 1 17 ,29 0

Tamarind 14 9 ,6 15  1,4 3 ,2 0 3  1 .0 6 ,0 15

•Information regarding exports later than 
September 1959 is not available.
Certificate of Eligibility for Allotment 

of Accommodation
. . . .  /  Shri Nath Pai:

• \  Shri S. M. Banerjee:
Will the Minister of Works, Hous

ing and Supply be pleased to state:
(a) the composition of the Com

mittee appointed by Government to 
consider applications for the grant of 
certificate of eligibility of residential 
accommodation by the Directorate of 
Estates to those Central Government 
officers whose fathers own house(s) in 
New Delhi/Delhi;

(b) the periodicity of the meetings 
of the Committee;

(ci the number of applications re
ceived so far during the current year, 
and the number of cases in which 
certificates of eligibility have been 
issued; and

(d) the normal time lag between the 
receipt of application for a certificate 
of eligibility and the disposal of the 
application?

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K- 
Chaada): (a) The Committee consists 
of:

Joint Secretary and Deputy 
Secretary, Ministry of Works,
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Housing and Supply, Director 
of Estates and the Assistant 
Financial Adviser.

(b) The Committee meets are often 
as necessary; in fact, recently it has 
been meeting once a fortnight or even 
oftener.

(c) 42 applications were received 
during the current year. Out of 
these, 13 officers have been declared 
as eligible for Government accom
modation.

(d) A case normally takes three to 
four weeks for disposal but at times 
longer periods are involved if the in
formation furnished by the officer is 
not complete or if the Committee de
sires to have certain particulars not 
previously furnished by the officers.

Accommodation for Government Em
ployees

1477 S Shri Nath Pai:
\Shri S. M. Banerjee:

Will the Minister of Works, Housing
and Supply be pleased to state the 
number of Central Government 
Officers in Class I, Class II and Class 
III posts who either themselves or 
whose parents or any dependent re
lations own houses in New Delhi/ 
Delhi, but who are occupying accom
modation allotted by the Directorate 
of Estates, Government of India in 
New Delhi/Delhi, Class-wise and 
Ministry-wise?

The Minister of Works, Housing 
and Supply (Shri K. C. Reddy): A
statement showing the required in
formation (Ministry-wise and Class- 
wise) is laid on the Table of the 
House. [See Appendix III, annexure 
No. 36],

Unauthorised Constructions in Re
fugee Markets in Delhi

Shri Ram Krishan Gupta: 
Shri N. M. Dieb:

Will the Minister of Rehabilitation
fmii Minority Affairs be pleased to
gt&te the nature of steps taken or

proposed to be taken against the 
shop-keepers who have made un
authorised constructions in Khanna 
Market, Shankar Market and other 
refugee markets of Delhi?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): This is a matter which con
cerns the Local Administration or the 
local body concerned. The position 
in Delhi is no different than in any 
other State.

Strike at Bombay Port

1479. Shri P. G. Deb: Will the Minis
ter of Labour and Employment be
pleased to state:

(a) whether any strike took place 
at Bombay Port on the 27th October, 
1959; and

(b) if so, the reasons therefor?

The Deputy Minister of Labour 
(Shri Abid All): (a) Yes.

(b). The strike was reported to be 
a protest against the alleged delay in 
the settlement of certain demands 
made on behalf of the workmen of 
the Bombay Port Trust.

Handicrafts Museum in New Delhi
1480. Shri P. G. Deb: Will the

Minister of Commerce and Industry
be pleased to state:

(a) whether a Handicrafts Museum 
is to be established in New Delhi; and

(b) if so, what is the total amount 
to be spent?

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). The 
All India Handicrafts Board is already 
running a Handicrafts Museum in 
New Delhi since the year 1954. The 
Museum is, at present, housed ih a 
private rented building at Janpath. 
An expenditure of about Rs. 3,05,000 
has been incurred so far on the 
purchase of exhibits and equipment* 
etc. for the Museum.
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Precision Tool Factory
1481. Shri P. G. Deb: Will the

Minister of Commerce and Industry
Be pleased to state:

(a) whether any delegation has 
been sent to Prance for Precision 
"Jbol Factory;

(b) if so, the names of the members 
»t the deleation; and

(c) when it is likely to be put in.o
operation?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state
ment is given below.

(b) if so, haw much amount has 
been paid to workers so far; and

(c) what are the main features of
the scheme?

The Minister of Industry (Shri
Manubhai Shah): (a) and (c). There
is no “production bonus scheme”.

(b) The Hindustan Antibiotics
Limited, Pimpri have made ad hoc
production incentive awards in cash 
to the extent of Ks. 1 1 0  lakhs and 
Rs. 1 '33 lakhs to their workers and 
staff in respect of the working of the 
Factory in the years 1957-58 and 
1958-59 respectively.

S t a t e m e n t

A delegation consisting of the fol
lowing have left for France for dis
cussions regarding setting up, with 
French assistance, of a Prototype
Production and Training Centre at 
Guindy, Madras:
1. Shri Nagendra Bahadur, Joint Leader 

Secretary ro the Government of
India, Ministry of Commerce 
and Industry.

2. ShriT.K. Palaniappan, Director 
of Industries & Commerce,
Madras.

3. Shri P.C. Basu, Managing Direc
tor, The National Small Indus
tries Corporation, New Delhi.

4. Shri A. D. Bohra, Director,
Indo-German Prototype Pro
duction and Training Centre,
The National Small Industries 
Corporation, New Delhi.

No agreement has yet been finalised 
between the French Government and 
the Government of India, and as such 
no firm date for its being set up can 
be indicated.

Bonus to Workers in Hindustan 
Antibiotics Ltd.

1482. Shri P. G. Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any scheme regarding
production bonus has been adopted in 
the Hindustan Antibiotics Ltd., Pim-

Withdrawal of Labour Dispute Cases 
from Courts

Shri Anthony Pillai:
Shri L. Achaw Singh:

Will the Minister of Labour and 
Employment be pleased to state how
many cases were withdrawn from the 
Supreme Court and the High Courts
by either the employers or workers
after the code of discipline was accept
ed by Tripartite Conference?

The Deputy Minister of Labour
(Shri Abid AU): Twenty.

Grants to Sir Gangaram Hospital
1484. Shri S. A. Mehdi: Will the 

Minister of Rehabilitation and Mino
rity Affairs be pleased to state:

(a) whether the grant for Sir 
Gangaram Hospital, New Delhi has 
been stopped recently;

(b) if so, the reasons for the same 
and the total grant given so far; and

(c) what alternative arrangement
has been made to help this hospital?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) to (c). There is no com
mitment on the part of this Ministry 
to give any grant to the institution.
However, a sum of Rs. 10,75,000 has 
so far been given’ as grant to
Hospital.
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Import of Clovea
1484. Shri 8. A. Mehdl: Will the 

Minister of Commerce and Indojtry
be pleased to state:

(a) whether there is any proposal 
to import cloves from Zanzibar; and

(b) if so, the total quantity to be 
imported?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) and (b). Imports of cloves from 
Zanzibar take place under the cur. 
rent import policy. The present quota 
for established importers for the pe
riod October, 1959 to March 1960 is
10 per cent.

Unsold Handloom Goods In Andhra 
Pradesh

148G. Shri Madhusndan Kao: Will
the Minister of Commerce and In
dustry be pleased to state:

(a) the present stock of unsold 
handloom goods in regard to co-opera
tive Sector in Andhra Pradesn; and

(b) what steps Government, has 
taken to dispose of this stock?

The Minister of Commerce (Shri 
Kanungo): (a) and (b). The informa
tion is being collected and -w'M be 
laid on the Table of the House.

Development of Hilly Regions of 
Punjab

f  Shri Hem Raj:
\  Shri Daljit Singh;

Will the Minister of Planning be 
pleased to refer to the reply given 
to Unstarred Question No. 46 on the 
16th November, 1959 and state:

(a) whether the Programme Advisor 
has since discussed the proposals for 
the development of hilly regions ot 
the Punjab with the State Govern, 
tnent;

(b) If so, the result thereof;

(c) whether it is a fact thai tbe 
elected representatives of these re
gions have represented to the Planning 
Commission for setting up of a Special 
Development Council and setting 
apart of special funds for their deve
lopment; and

(d) if so, the action taken thereon?

The Deputy Minister of Planning
(Shri S, N. Mishra): (a) Yes.

(b) The Adviser’s report is under 
preparation.

(c) Yes.

(d) For 1960-61 separate finanical 
provisions are being made for the de
velopment programmes of hilly areas. 
The proposal for the constitution of" 
an Advisory Committee for the deve
lopment of hilly areas is under study.

Bhotiyas

1488. Shri P. C. Borooah: Will the 
Prime Minister be pleased to state:

(a) whether it is a fact ihat the 
Secretary of the Indo-Tibetan Border 
Legislators’ Association has sent a 
memorandum to Government detailing 
the difficulties of the 40,000 Bhotiyas 
who used to trade in Tibet formerly; 
and

(b) if so, action taken thereon?

The Prime Minister and Minister ot 
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). A copy of the 
Memorandum, which is addressed to 
the U. P. Government, has recently 
been received by the Government of 
India. As is well-known, the Govern
ment of India have been giving sub
stantial assistance for the development 
of the border areas. They have re
cently addressed the V  .P. Govern
ment to consider measures to alle
viate economic distress which may be 
caused amongst the border people ** 
a result of the dislocation of the trade 
with Tibet.



? H 7 Written Answer* AORAHAYANA 24, 1881 (SAKA) Papers Laid on the 5 1 18
Table

Sheps-ciim-flftto In Kidwai Nagar 
Delhi

1489. Shri Mnhammnd Ellas: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that shops- 
cum-flats have been constructed and 
completed in Kidwai Nagar, Delhi;

(b) if so. number of shops and flats 
constructed;

(c) the number of them allotted:

(d) if not, the stall holders of which 
road berm will be allotted these shops 
and flats in Kidwai Nagar;

(e) the authority responsible for 
allotting these slops and flats; and

(f) when will those shops and flats 
be allotted?'

The Minister of Works, Housing and 
Supply ^Shri K. C. Reddy): (a) Yes.

(b) 98 shops and 16 flats.
(c) None so far; steps are being 

taken to allot them.

(d) to (f). No decision has yet been 
taken.

Export of Onions

1490. Shri Jadhav: Will the Minis
ter of Commerce and Industry bi
pleased to state what quota was al
lotted to the Private Merchants and 
the Co-operative Societies and allied 
bodies to export onions in the year
1958-59 and 1959-80 so far?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):

Traili: Co-
(iin-rativc
'vicior’t-;

Tons
i o <t8-5<) . 60, i w  L icensed

freclyj
1959-60 . . 14,000 Licensed

f-rrly.

Instantiation of Foreign Firm*

1401 f  Shrl ^am Krishan Gupta.
‘ ^ Shri Basumatarl:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question No.
11 on the 3rd August, 1959 and state:

(a) whether the discussions with 
the representatives of foreign firms 
for Indianisation of those firms and 
plantations has been concluded; and

(b) if so, the result thereof?
The Minister of Industry (Shri 

Manubhai Shah): (a) and (b). Fur
ther discussions with the Associated 
Chambers of Commerce have taken 
place. Certain proposals and views 
have been put forward and some 
further data have alr.o been supplied. 
Th've are under consideration.

12 15 hrs.
PAPERS LAID ON THE TABLE

T r e a t m e n t  o f  I n d ia n  P o l ic e  P a t r o l  
P a r t y  C a p t u r e d  b y  C h i n e s e  T r o o p s

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): I had promised to lay on the 
Table certain papers in connection 
with the treatment of Indian prisoners 
by the Chinese authorities in Ladakh.

I beg to lay on the Table a copy of 
each of the following papers exchang
ed between the Governments of India 
and China regarding the treatment o£ 
the Indian police patrol party captur
ed by the Chinese troops at Chang 
Chenmo Valley on the 21st October, 
1959:

( 1 ) Unofficial memorandum of the 
Chinese Government, 14th 
November, 1959.

(2) Note of the Indian Govern
ment, 24th November, 1959.

(3) Note of the Chinese Govern
ment, 28th November, 1959.
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[Shri Jawaharlal Nehru.]
(4) Note of the Indian Govern

ment, 13th December, 1959 
along with Statement of Shri 
Karam Singh. (Placed in 
Library, See No. LT-1791/59.]

Shri Vajpayee (Balrampur): May
I point out that the papers now laid 
on the Table by the hon. Prime Minis
ter do not include the Chinese reply 
to his letter of the 16th November, 
1959? A month has passed. How 
long are we going to wait for their 
reply?

Shri Jawaharlal Nehru: We are
dealing with the question of the treat
ment of Indian prisoners. These are 
the only papers in relation to that 
that I had promised to place, and I 
have placed them. As for the reply, 
1 cannot place a reply on the Table 
of the House when I have not receiv
ed it

D i s c u s s i o n  o n  S t a t e  T r a d in g  C o r p o 
r a t io n  R e p o r t

The Minister of Industry (Shri 
Manubhai Shah); On behalf of Shri 
Kanungo, I beg to lay on the Table a 
copy of statement correcting the in
formation given on the llth Septem
ber, 1959, in reply to the point raised 
by Shri V. P. Nayar during the dis
cussion on the Report of the State 
Trading Corporation of India Limited 
regarding the association of the Direc
tors of the Corporation with private 
firms. [Sec Appendix III, Annexure 
No. 37],

A n n u a l  R e p o r t  o f  H i n d u s t a n  
A n t ib io t i c s  L i m i t e d

Shri Manubhai Shah: I beg to lay
on the Table, under sub-section fl) 
of Section 639 of the Companies Act, 
1956, a copy of the Annual Report of 
the Hindustan Antibiotics Limited for 
the year 1958-59 along with the 
Audited Accounts and comments of 
the Comptroller and Auditor-General 
thereon. [Placed in Library, See 
No. LT-1793/59.]

12.17 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

M i n o r i t y  C o m m u n i t y  i n  E a s t  
P a k i s t a n

Shrimati Ila Palchoudhuri (Nabad- 
wip): Under Rule 197, I beg to call the 
attention of the Prime Minister to 
the following matter of urgent pubJic 
importance and I request that he may 
make a statement thereon:

"The restrictions reported to have 
been imposed by the Govern
ment of East Pakistan on 
members of minority com
munity in the matter of rene
wal of their passports."

The Deputy Minister of External 
Affairs (Shrimati Lakshmi Menon):
Government of India have, during the 
last few months, seen reports in the 
Press that no fresh passports were 
being issued to the minority com
munity in East Pakistan, that the pass
ports presented for renewal were be
ing seized and that the applicants for 
India-Pakistan passports were being 
asked to pay a security deposit of 
Rs. 100.

From enquiries, it has been ascer
tained that the Government of East 
Pakistan have:

(i) undertaken a rigorous check 
of the antecedents of passport 
holders, particularly those be
longing to the minority com
munity, as a part of the drive 
against smuggling and large 
numbers of passports are held 
up with the district authori
ties pending the conclusion of 
necessary enquiries;

(ii) directed that those applying 
for new India-Pakistan pass
ports should deposit Rs. 100 
before issue of the passport 
and those who already hold a 
passport should deposit Rs. 100 
before undertaking travel 
to India; and



(iii) issued instructions that tb« 
members of the minority com
munity should be askod to 
give detailed information 
about their income, taxes paid, 
the members of their family 
living outside Pakistan, re
mittances made etc.

These measures taken by the Gov
ernment of £ast Pakistan and the con
sequent delays in the renewal of old 
passports and the issue of new pass
ports have been causing serious hard
ship to the members of the minority 
community in East Pakistan. This, in 
some measure, explains the monthly 
average figures of migration which 
have gone up from 411 in 1958 to 609 
during the first ten months of 1959.

Our representatives at Dacca and 
Karachi had taken up this matter with 
the Pakistan authorities concerned. 
The Government of East Pakistan have 
told our representative that the 
scrutiny of antecedents of passport 
holders has been undertaken with a 
view to check smuggling and to detect 
forged passports, large numbers of 
which have been in circulation. 
As regards the deposit, the Pakistan 
authorities have stated that deposits 
have been asked for to enable the East 
Pakistan Government, in case of need, 
to arrange for repatriation of their 
nationals who have travelled to India 
and that larger deposits have been ask
ed for from those applying for passport 
facilities to travel to countries other 
than India. As regards the detailed in
formation about income, taxes paid 
etc., the East Pakistan authorities 
have stated that these enquiries are 
being made with a view to check illicit 
transfer of funds in violation of the 
foreign exchange regulations. The 
Pakistan authorities also informed our 
High Commissioner in Karachi that the 
measures taken by them apply to all 
Pakistan nationals and that there is 
no basis for the allegation that ihere 
Is any discrimination against members 
of the minority community in East 
Pakistan.

When this matter was raised in
formally at the last meeting of the

to Matter of $12X 
Importance 

Chief Secretaries of the Eastern zone 
held in Calcutta in August, 1959, the 
East Pakistan authorities promised to 
issue instructions to expedite the en
quiries and relieve the hardship caused 
by the delay in the renewal or issue 
of passports. Our representatives at 
Dacca and Karachi are following up 
this matter with the authorities con
cerned in pursuance of this assurance 
given at the conference of Chief 
Secretaries.

Shrimati Renu Chakravartty (Baj*
irhat): This is one of the points cover
ed by the Nehru-Liaqat Agreement. 
Actually besides this, there are other 
clauses also in the Nehru-Liaqat 
Agreement, and in recent times many 
of them are being by-passed by the 
Pakistan Government. Is there any 
method of taking up these issues fur
ther by discussion at the level of the 
Secretaries, or is it to be taken up in 
the normal course going through the 
Pakistan High Commissioner?

Shrimati I-.akshml Menon: Certain
procedures were laid down in the 
Minister-level conference and then the 
Chief Secretaries’ Conference. I think 
these are the only ways in which 
these things can be implemented.

Shrimati Rena Chakr&v&rtty:
At the level of the Chief Secre
taries’ conference, some discussions 
hed taken place recently. Are these 
ccnferences at the Chief Secretaries’ 
level going to take place at period- 
cal intervals, so that we can forward 
these violations of the Nehru-Liaqat 
agreement to them and they could 
take them up? If so, at what intervals 
will these Chief Secretaries’ confer
ences take place?

Shrimati Lakshml Menon: That de
pends upon the urgency of the ques
tion and also the agreement between 
the two Governments as to the need 
for holding such conferences. I can
not give any kind of assurance in that 
respect.

Shri Panigrahl (Puri): Recently, we 
were told that migration has not in-
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creased from East Pakistan to India, 
and if it has increased, it may be due 
to other reasons such as economic 
conditions. But the statement now 
made reveals that it is because of the 
hardships imposed on the minority 
community that the migration has 
increased. And the Pakistan Govern
ment have given some explanation. I 
would like to know whether the Gov
ernment of India are satisfied with 
the explanation offered by the East 
Pakistan authorities, and if not, what 
other steps are going to be taken in 
order to pursue this matter so (hat 
our citizens there do not suffer from 
these hardships?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Cliand 
Khanna): They are the citizens of 
Pakistan, they are not our citizens.

Shri Panigrahi: I stand corrected
What steps are going to be taken to 
pursue this matter so that the minori
ties there do not suffer from these 
hardships?

DECEMBER IS, 1959 Displaced Persons. 5124 
(Compensation and 

Rehabilitation) Second 
Amendment Bill 

Government of India have to say is 
included in the statement. I have 
nothing more to add.

Shri Panlfrahi: Are Government
satisfied with the answer? Thnt is 
what we would like to know.

Mr. Speaker: The hon. Deputy Min
ister has made a statement. And hon. 
Members have asked some questions. 
If the Government of India are not 
.-■•ttisfied, they will take further action. 
But, on this statement, I am not 
fioini! to allow further questions.

Shrimati Lakshmi Menon:
nothing more to say.

I have

Shrimati Ila Palchoudhuri: May I
seek a clarification? The Deputy Min
ister was pleased to state that there 
was a meeting in August, 1959. It 
wi!J be observed from the statement 
laid on the Table of the House only 
the other day, I think, on the 2nd 
December, 1959, that between Septem
ber, 1959, and October, 1959, there 
has been a sudden influx, particularly, 
into West Bengal. It has also been 
reported to us that there is a sense of 
a great deal of insecurity amongst the 
minority community in East Pakistan. 
Is there any way of settling this issue? 
What do thy Government of India 
intend to do about this?

Shrimati l«afc»hmi Menon: As I
have stated already, whatever the

12-23 hrs.
ADMINISTRATION OF EVACUEE 

PROPERTY (AMENDMENT) BILL’

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): I beg to move for leave to 
introduce a Bill further to amend the 
Administration of Evacuee Property 
Act. 1950.

Mr. Speaker: The question is:
“That leave be granted to in

troduce a Bill further to amend 
the Administration of Evacuee 
Property Act, 1950” .

The motion was adopted.
Shri Mehr Chand Khanna: I intro

duce the Bill.

12.231 hrs.
DISPLACED PERSONS (COM

PENSATION AND REHABILITAT
ION) SECOND AMENDMENT 
BILL*
The Minister of Rehabilitation and 

Minority Affairs (Shri Mehr Chan* 
Khanna): I beg to move (or leave to 
introduce a Bill further to amend the 
Displaced Persons (Compensation and 
Rehabilitation) Act, 1984.

•Published In the Gazette of India Extraordinary Part II—-Section 2, dated
13-12-1989.
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Mr, Speaker: The question is:

“That leave be granted to in
troduce a Bill further to amend 
the Displaced Persons (Compens
ation and Rehabilitation) Act, 
1051”

The motion was adopted,

Shri Mehr Chand Khanna: I intro
duce the Bill.

li'H  hrs.

APPROPRIATION (NO. 8) BILL

The Deputy Minister of Finance 
(Shrlmati Tarkeshwari Sinha): On
behalf of Shri Morarji Desai, I beg to 
move:*

'That the Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for 
the services of the financial year 
1&59-60 be taken into consider
ation.”

Mr. Speaker: The question is:

“That the Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for 
the services of the financial year
1959-60 be taken into consider
ation."

The motion was adopted.

Mr. Speaker: The question is:
“That clauses 1 to 3, the 

Schedule, the Enacting Formula 
and the Long Title stand part of 
the Bill” .

J7i« motion was adopted.

Clauses 1 to 3, the Schedule, the 
Enacting Formula and the Long Title 
were added to the BtU.
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Shrlmati Tarkeshwari Sinha: I beg
to move:

“That the Bill be passed”.
Mr. Speaker: The question is:

“That the Bill be passed".
The motion was adopted.

12-25 hrs.
TRIPURA LAND REVENUE AND

LAND REFORMS BILL—contd.
Mr. Speaker: The House will now 

take up further consideration of the 
following motion moved by Shri
Datar on the 11th December, 1959
namely:—

“That the Bill to consolidate 
and amend the law relating to land 
revenue in the Union Territory of 
Tripura and to provide for the 
acquisition of estates and for cer
tain other measures of land re
form be referred to a Joint Com
mittee of the Houses consisting of 
30 Members; 20 from this House, 
namely, Shri Bangshi Thakur, 
Shri Rungsung Suisa, Shri Dhar- 
anidhar Basumatari, Shri Etikala 
Madhusudan Rao, Shri Ghan- 
shyamlal Oza, Shri Bibhuti Mishra, 
Major Raja Bahadur Birendra 
Bahadur Singh, Shri M. Gulam 
Mohideen, Shri Shobha Ram, Shri 
Raja Ram Misra, Shri J. B. S. 
Bist. Shri N. B. Maiti, Shri H. 
Siddananjappa, Shri Dasaratha 
Deb, Shri Laisram Achaw Singh, 
Shri Pramathanath Banerjee, Shri 
Tridib Kumar Chaudhuri, Shri 
Ram Chandra Majhi, Shri Bijaya 
Chandrasingh Prodhan and Shri
B. N. Datar, and 10 members 
from Rajya Sabha;

that in order to constitute a 
sitting of the Joint Committee the 
quorum shall be one-third of the 
total number of Members of the 
Joint Committee;

•Mover with the recommendation of the President
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that the Committee shall make

a report to this House by the first
day of the next session;

that in other respects the Rules
of Procedure of this House relat
ing to Parliamentary Committees
will apply with such variations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha 
do join the said Joint Committee
and communicate to this House
the names of Members to be
appointed by Rajya Sabha to the
Joint Committee."

Shri Radhelal Vyas, who was in 
possession of the House, may conti
nue his speech now.

An Hon. Member: What is the time
allotted for this Bill?

Mr. Speaker: The time originally
allotted was 3 hours; the time taken 
so far is 2 hours and 45 minutes. Only
15 minutes now remain. The time
taken by the hon. Member Shri
Radhelal Vyas already is 17 minutes.
Does he want to take the rest of the
fifteen minutes himself?

Shri Radhelal Vyas (Ujjain): I have
a few sugestions to make.

Mr. Speaker: All right; he may take
three more minutes.

Shri Radhelal Vyas: If necessary,
you may be kindly pleased to extend
the time by a few minutes.

Mr. Speaker: Is it so necessary?
Anyhow, we shall see.

Shri Radhelal Vyas: I have dealt up
to clause 62 already; now, I come to
clause 63 which provides for three
processes for the recovery of arrears
oif land revenue. I would like to
suggest for the consideration of the
Joint Committee.........

Mr. Speaker: At this stage, ws
do not go into the clause-by-clause
consideration.

Shri Radhelal Vyas; But some sug
gestions will have to be given for the
consideration of the Joint Committee.

Mr. Speaker: That is all right, but
the suggestions need not be made
olause-by-clause. The hon. Member
may state only the general points
at this stage, and say whether this
Bill is one which has to be considered
or not. Or, he may generally say 
that these are the main points, these
are the weak points and so on. He
ought not to deal with it clause-by- 
clause and say lhat this clause re
quires some amendment in this manner
and so on.

The Minister of State in the Minis
try of Home Affairs (Shri Datar):
That is what he has been doing.

Mr. Speaker: If there is an enor
mous question of principle involved
in it, then I have no objection if a re
ference to the clause is made. Other
wise, to say that the composition of a 
committee should be five members, tor 
the period of two years may be re
duced to one year or increased to
three years, the rate of compensation
may be something else, and so on,
would mean going into details. There
may be different views on these
things, but these are all details which
will have to be looked into by the
Joint Committee. Hon. Members who
want to make suggestions can send
those suggestions to the Members of
the Committee, and they will all be
placed before the Joint Committee
and circulated to the Members there
of; I shall certainly do so. And if the
hon. Members have time to attend the
meetings of the Joint Committee they
can all attend, without any restric
tion; they can place their viewpoints
before the Joint Committee, though
they cannot vote. That is already
there in the rules.



S h r i  R a d h e l a l  V y a s :  For recovery 
of arrears, one of the processes should 
be to hand over the land to some re
ceiver or to give it in lease to some 
other person. This can also be one of 
the ways of recovering the arrears, so 
■that the landowner may be saved 
from parting with his land.

As regards appeal, that is a very 
important question. In clause 96, it 
has been stated that ‘an appeal shall 
lie against every original order passed 
under this Act’. If every order is to 
be appealed against, then it will pro
long the litigation, and the decision 
will be very much delayed. Either 
the appeal should be against the final 
order of the competent authority, or 
in particular cases, against interim 
orders against which an appeal should 
be specially provided for in the Bill 
itself, as has been done in the Civil 
Procedure Code. Every order should 
not be made appealable. I hope the 
Joint Committee will consider this 
point and would recommend that an 
appeal shall lie against the final order 
or such interim orders against which 
appeal would be provided for in the 
Act itself.

As regards limitation for appeals, it 
has been provided in the Bill that the 
time taken for obtaining a certified 
copy shall be excluded. But there 
might be cases where it would be very 
necessary to extend the limitation as 
it has been provided in the law of 
limitation. So the general provision 
for extension of time as is made in the 
law of limitation should bo made ap
plicable to appeals against this Bill 
also.

Wherever there is a question of a 
right between two private persons, it 
has been provided that the aggrieved 
person can go to a civil court to ques
tion any order of the competent au
thority, but where there is a dispute 
between a private person and Gov
ernment, the jurisdiction of the civil 
court has been barred. You will 
kindly refer to clause 99. In such 
cases also, even in review cases, 
•where a competent authority or any 
revenue officer comes to know that
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some mistake has occurred, if he 
wants to review the order, he should 
have the power to do so even if it be 
a dispute between Government and a 
private person.

As regards rules, the Administrator 
has been given power to frame and 
issue rules. I would like to submit 
that the rule-making power should 
be with the Administrator, but he 
should exercisc it only with the pre
vious approval and sanction of Gov
ernment. As regards surrender of 
the land, it has been said that if the 
raiyat wants to surrender his holding, 
he must do so by giving three months 
notice. This should not be necessary. 
He should be able to surrender his 
land at any time and Government 
should take possession of it. Why 
should there be a time-limit or notice 
necessary for this? As regards rent 
received by the raiyat, if no receipt is 
issued for the same, it is not made 
punishable. There should be a provi
sion to the effect that if the land
holder fails to issue a receipt for rent 
received, it is an offence liable to 
punishment.

Regarding eviction V)f a tenant of a 
landholder under disability, a period 
of five years has been mentioned. He 
will not be evicted after a lapse of 
five years from the date the disabled 
person erases to be under disability. 
The period of five years is too long; 
it should not be m'ore than three 
years. If he had been under disability 
for a number of years and if the dis
ability is removed, within the next 
three years the person wrho ceases to 
be under disability must have the
right to evict the person concerned. 
So the period of five years should be 
reduced to three years.

Similarly, a person taking posses
sion for personal cultivation under 
the order of a court and failing to 
cultivate within four years will sur
render his land to the original tenant. 
But I would like to submit that four 
years are a very short period. If he 
fails to cultivate within the next 
twelve years, then he should be made 
liable to return the land to the tenant 
from whom it was given over to him.
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[Shri Radhelal Vyas]
As regards option to purchase a 

land which is disposed of by a raiyat 
under clause 134, a reasonable price is 
to be determined, if there is a dispute 
with regard to it, by the competent 
authority. The basis for such deter
mination is the average price prevail
ing during the ten years preceding 
the sale of the land. The price of land 
varies from year to year and to fix 
the reasonable price on the basis of 
the prices that prevailed during the 
previous ten years is not equitable.

Shri Ranga (Tenali): It is too long 
a period.

Shri Radhelal Vyas: It is too long. 
I would, therefore, submit that the 
fair price or reasonable price prevail
ing at the time the land is sought to 
be transferred. . . .

Shri Ranga: That is right.

Shri Radhelal Vyas: . . . .  or, at the
most, the average of the prices pre
vailing during the preceding three 
years, should form the basis of the 
transaction. In no case should it go 
beyond three years. Lastly, I would 
invite attention to clause 185.

“Any transfer, partition or lease 
of land made in contravention of
the provisions of this Chapter shell 
be void”.

This is all right. I have nothing to
say about it. But I am opposed to
sub-clauses (2) and (3). These relate 
to the registration of deeds. If . the 
transfer etc. is void, even if it is regis
tered, it will have no effect. But to 
make a provision in the law that the 
Registrar shall not register if the 
transaction has been effected in con
travention of the provisfons of the 
Chapter is not proper. How is the 
Registrar to go into all these things 
and make an inquiry? As soon as a 
document is presented to him for 
registration, he has to register it. It 
is not his duty Or within the scope of 
his duty to go behind it, to record 
evidence and find out whether the
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transfer is contrary to or in contra
vention of the provisions of this 
Chapter. It is unnecessary. It is 
enough that the transfer, partition tor 
lease is presented; the competent 
court or the competent authority shall 
declare it void, if it is void, even if 
the document is registered. So I would 
submit that sub-clauses (2) and (3) 
should be deleted.

Shri Datar: I am obliged to hon. 
Members 'of this House because they 
have welcomed a number of pro
posals. Even my hon. friend, Shri 
Ranga, had to concede that there were 
a number of salutary provisions in 
this Bill. May I also add that a num
ber of suggestions have been made by 
hon. Members so far as the different 
clauses are concerned? I would as
sure them that the Joint Committee 
would go into all these provisions and 
make such improvements, if any, as 
they consider necessary. I would 
only reply in a general way to certain 
points raised by hon. Members.

Shri Radhelal Vyas and a number 
of other hon. Members made a refer
ence to the earlier part of this Bill in 
which have been laid down provisions 
regarding the land revenue adminis
tration. Possibly they are not aware 
that there are exactly similar provi
sions in some of the land revenue 
codes which have stood the test of 
time. May I point out in this con
nection that we have the Bombay 
Land Revenue Code which has been 
in use for, I believe, a very large 
number of years and the provisions of 
which have, on the whole, been found 
very satisfactory? Similarly, we have 
a Land Revenue Code in Madhya Pra
desh. A large number of provisions 
in this Bill concerning the land reve
nue administration is taken from 
these two codes amongst others. 
Under the circumstances, I would sub
mit to this House that when these 
provisions have been found by ex
perience to be satisfactory, we ought 
to apply them to Tripura also. Had 
the hon. Members seen that there are 
similar provisions in these land 

revenue codes about sales, about r*>



cord of rights, correction of bounda
ries, preparation of maps etc., they 
would not have made the comments 
that they did. 1 believe that they 
thought that these were new provi
sions. They are exactly the same 
provisions. Under the Land Revenue 
Codes a number of matters have to be 
decided by the land revenue authori
ties.

One hon, Member was struck by a 
provision that all the property not 
owned by an owner vests in Govern
ment That is one of the fundament
al principles on which the right to 
land is based. If any particular land 
is owned by a private person then 
different considerations arise. Other
wise, as under section 37 of the 
Bombay Land Revenue Code some 
provisions have to be made because 
you cannot think of any property 
without any owner. And, here, you 
will agree that Government, 'on be
half of the people have to hold all 
these lands. That is the reason why 
such a provision has been made.

Execution sales under the Land 
Revenue Act have also to be provided 
for. Appeals have to be provided 
for; and it would not be correct to say 
that these provisions have to be taken 
over from the Code of Civil Proce
dure or from some other legislation. 
The Land Revenue Code has to be 
Complete in itself. In this territory 
of Tripura it was found that there 
were a number of Acts; but they were 
not up to date; they were not com
plete. That is why in this Bill we 
have introduced in the earlier part 
all the. provisions regarding land 
revenue administration.

Then, certain objections were raised 
regarding the principles that we have 
followed in making certain b id  re
form proposals. In this conncction I 
may add that we have got the Second 
Five Year Plan where the whole ques
tion has been discussed in all its as
pects and general lines have been laid 
down an which every State Govern
ment fa expected to proceed.
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In this connection I would like to 
invite the attention of the House to 
Chapter IX where the whole question 
has been considered in all details. If 
hon. Members will go through the pro
visions of this Chapter they will find 
that in the Bill we have generally 
followed all those principles. That is 
why I stated that the present Bill was- 
a model Bill. To a large extent, 
wherever there was any need, any 
State Government may follow it pro
vided they find that it is necessary.

In respect of land reforms this 
Second Five Year Plan has suggested 
that immediate steps ought to be 
taken. For example, they point out 
that there ought to be, as early as 
possible, the abolition of interme
diaries. They refer to some of the 
States where such intermediaries have 
been abolished and they have pointed 
out that it ought to be done so far as 
Tripura was concerned. The State of 
Tripura was specifically mentioned 
and that is the reason why we have, 
to a large extent, naturally borrowed 
from the principles laid down in the 
Second Five Year Plan.

If these two items are taken into 
account, namely, the Land Revenue 
Codes in the various States for land 
revenue administration end the prin
ciples laid down in the Second Five 
Year Plan for introducing reforms on 
a number of points, then, pbssibly a 
large volume of the criticism which 
has been made here will have dis
appeared.

I would not like to go very deeply 
into the various provisions. A number 
of hon. Members have pointed them 
out. I would altfo point out that these 
questions will be considered. But, 
when certain general questions are 
raised, then, one has to reply at least 
to a certain extent.

A point was made out that un
authorised occupation should be regu
larised by bringing it down almost to 
the date Of the Bill itself. That would 
not be a proper matter. So far as un
authorised occupation is concerned, it 
is to be provided against except where
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[Shri Datar] 
in the interests of the people it can be 
regularised. That point also has to 
be laken into account.

Another p'oint was made that if a 
tenant or a person in possession did 
not cultivate the land properly he 
ought not to be evicted immediately.
I was surprised at my hon. friend 
Shri Vyas contending that even if the 
land was not cultivated for 12 years 
no action should be taken within 12 
years. That is n'ot the correct atti
tude to take. In this connection we 
shall also understand that while the 
interests of -the agriculturists have to 
be fully provided for, we have also to 
take into account the larger public 
interests of the country; and the larg
er interests of the country require 
that no land sh'ould remain unculti
vated because, as you are aware, the 
question of foodgrains is a very im
portant one. Therefore, the larger 
question of the interests of the people 
at large and the question of safe
guarding the rights of the cultivators 
have to go together. That is the
reason why it has been pointed out 
that a land shall not be allowed to 
remain uncultivated for long in the 
interests of society.

An objection was raised that the 
tenant should not be evicted at all. 

*Way I point out that it is a very wide 
assertion? Whenever land is not pro
perly looked after, and especially the 
land becomes the subject-matter of 
what is known in the Law of Torts as 
active waste—I can understand hon. 
Members contending that if “there is 
passive waste the tenant or the occu
pant should be held liable—whenever 
acts of positive waste are committed, 
naturally, that ought to constitute a 
ground for eviction.

It is open to him to cultivate the 
land properly, to reap its advantages 
and to satisfy the obligations that will 
be thrown upon him by the law. But 
to go further and damage the land, to 
use it in an improper way so as to 
make it almost permanently unfit for 
.cultivation is an act which cannot be
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tolerated in the interests of society. 
That is the reason why it has been 
laid down that whenever there is an 
act of active waste it ought to be pro
vided against.

A number of hon. Members con
tended that even if the rent is not 
paid the tenant ought not to be evict
ed. That again, you will find, is not 
a proper assertion. A period has 
been given to him. After the rent 
bccomes due, within 3 months he has 
to pay. Even after that a certain 
further concession has been given. 
But a tenant has to know that he has 
to reap the fruits of his cultivation 
subject to his obligation to pay rent. 
As you will have seen, we have taken 
all proper steps to see that the rent 
that is fixed is a reasonable rent, not 
arbitrary rent, not extortionate rent. 
Secondly, in such cases you will have 
seen that whenever a tenant is allow
ed to be in possession he will conti
nue for a period of five years together 
unless the land owner or the raiyat 
requires the land to the extent of his 
personal cultivation.

A number of hon. Members have 
complained about the definition of
‘personal cultivation’ . The Second 
Five Year Plan has pointed 'out that 
personal cultivation includes his being 
resident on or 51s near the land as
possible because unless the man is
there he cannot carry on either that
kind of cultivation or that kind of 
supervision. These are the points 
which require that whenever a man 
purports to cultivate land personally 
he 'ought to reside on or near the land 
or as near as possible. What would 
be ‘as near as possible’ would be con
sidered and described by the rules. 
Sometimes it may be within a mile; 
sometimes it may be more. It all de
pends upon the particular terrain 
where the land is situate. That is the 
reason why a rule will be made re
garding the place where a man can 
reside without going against the pro
visions and principle of personal cul
tivation. We have laid down a cer
tain date. That was the date on
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which this Bill was originally pub
lished. It was considered and then it 
was found that some changes were 
necessary in the Bill that was pub
lished. That was the reason why that 
particular date has been put down 
here. My friend Shri Ranga com
plained that no restriction should be 
placed on the right of alienation. I 
wish he had known the conditions in 
Delhi, how attempts are being made 
to by-pass a law that the Government 
ere going to make and how the prices 
are rising. It is of greet inconveni
ence to the people if the prices are 
allowed to go beyond reasonable 
levels and people are allowed to take 
advantage 'of the intentions of the 
Government, after the intentions are 
made known.

8hrt Ranga: My point is whether 
the Government’s indentions in regard 
to the fixation of ceiling and their 
ejection to the transfer of lands even 
among the members of their families 
were made known by tom torn in the 
villages in Tripura State in 1957. It 
was not so. Is the Government con
templating to put any restriction on 
the people’s right to transfer their 
houses if they possess a large number 
of houses in the towns or other places, 
merely because the prices are rising?

Shri Datar: The Bill was published 
according to the usual procedures. 
Copies of the Bills were available 
everywhere, even in the village 
offices.

Shri Ranga: Was it done in 1957?
Shri Datar: In these circumstances, 

may I point out that it would not be 
open to any person to claim ignorancc 
of law? Here in this case the Bill 
was published for public information 
and therefore, it should be taken that 
every man understood that such a Bill 
vyas published,

Shri Ranga: Was it published in 
1957 in this form?

Shri Datar: The hon. Member has 
not understood me. This Bill was 
first published in 1957. It was given 
wide publicity according to the usual 
rules. Thereafter it was found that 
313 (Ai) LSD—5,

certain changes ought to be made. 
They are not very material changes. 
That is the reason why the date at the 
publication of the Bill has been con
sidered as an important and critical 
date. Whatever is being done after 
that date will be disregarded, pro
vided they are against the principles 
of this Bill. Otherwise, it will conti
nue as it is. That is the reason why 
this date has been purposely fixed. 
Otherwise, immediately the Govern
ment makes a declaration of their pro
posals, people will not be wanting to 
take recourse to certain bogus trans
actions and give it the colour of pro
per and bona fide transaction for the 
purpose of defeating the provisions of 
the Bill itself. That is why in all such 
cases a previous date has to be men
tioned. Even in the case of Delhi 
that has got to be mentioned. Other
wise you will find that the price will 
rise and the purpose of the Act will 
be defeated.

When the Government takes over 
the land, how is it to be distributed? 
That question was asked rightly. That 
question will be fully considered and 
to the extent it is possible, priorities 
will also be laid down. Another hon. 
Member suggested that importance 
should not be given to co-operative 
societies. To the extent possible, W 
would be better to encourage co-ope
ration among the cultivators and 
among the others as well. A conten
tion was put forward against the pro
vision restricting the transfer of lands 
of the Scheduled Tribe peoples among 
themselves but allowing such transfers 
in favour of a co-operative society. If 
something by way of further restric
tion were to be laid down, it would 
be inconvenient to the members of the 
tribal communities themselves because 
sometimes they would like to raise 
money for the purpose of developing 
the land or for certain other purposes 
and in such cases it ought to be open 
to them to mortgage or pledge the said 
properties to a bona fide co-operative 
society. In the interest of the tribal 
people themselves this provision by 
way of exemption from the rule has
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(Shri Batar] 
btitA Hrid 46# a  0**at <*fcr* h u
Klfto b*tn ttt&n 16 sfte that the rtfrtt Is 
rtfctthftt Very high 065- very flow. Pt-O- 
Hsiohs h*Ve b^fh tttade regarding per- 
Jhissible limits, ceilings, etc. My hon. 
fHtind, Shri Rfcnga, raises' the general 
t|uteUon of ceillhg. This has bMn 
considered tor a number of years ahd 
thfe broad prihelples have been laid 
8b wn. It is net mtceteary at this stage 
fto1 live to reply to th« general question 
as t6 why hb ceiling has been laid 
lloifrti in respect of thfe other incomes. 
In Hrepect of the ceiling on lands, there 
8re some special considerations. On 
fctecotirtt of th# historical circumstances, 
fh£ persons who cultivated the lands 
**te not unfortunately in possession 

thereof and we have a larg* class of 
persons who are agriculturists but 
lftftdless. We are also anxious that 
tfafc position of the agriculturist is im- 
prfevfed as much ag the hon. Member
wants it......... (Interruptions.) The
criterion the hon. Member laid down 
yesterday was that they ought to come 
to the standard of the higher middle 
class. These are all the objects that 
we have kept in view. But we have to 
rise gradually to the objectives. It is 
in this connection that there ought 
to be a ceiling on lands as I have 
stated for a variety of reasons so that 

•from these lands more foodgrains 
should be available and secondly more 
persons could have at least some land 
to grow crops upon.

Shri Ranga: What about the home
less people?

Shri Datar: It is difficult to answer 
his running commentary which I could 
not even follow. I would submit to 
my hon. friend that it would not be 
proper to raise the general question 
here because there are special circums
tances so far as the agriculturists are 
concerned. Their need is the most 
pressing. It is naturally for this rea
son that lands have to be singled out 
for a proper ceiling.

We have made certain gradations ao 
far as the family is concerned. A 
fairly large and wide definition of the 

. word ‘family’ has been given and it

consists of the fattier and raettMr. 
Children are also included and I flkty 
*<ld that even grimd-children are In
cluded. If Alt the heirs on this or that 
side, however distant th*y may be, » e  
P\it in, it would defeat the putyHe 
we have in vitw ultimately. 29 Wfr*s 
h!We been laid down as a family tthit 
for a family of about five petttafc. If 
there are more, they are entitled to 
more but we have also to lay dtrifti 
8 maximum of SO acres for a ffemily. 
These are U16 principles that have b«Sen 
laid down. Something has got to be 
done because the agriculturists are the 
cl^ss that need the greatest measure 
of help in this respect by way Of 
legislation, especially on the social 

s>de, on land reforms, etc. Otherwlae, 
he is aware of the great hardship 
under which the landless labourers „ 
have cultivated ' their lands. They 
give all their labour but get 
very little. They do not gel 
ownership rights at all. These things 
have continued for centuries together, 
an<i the earliest we go to their aid the 
better. By the earliest time possible 
we should give them substantial rights, 
rights of ownership wherevir that is 
possible. If they are tenants under 
the new Bill they must have, What is 
called, security of tenure, security 

rent. There should not be any 
racket, any extortion as far as rent 
is concerned. That also has been 
provided for.
U hrs.

A question was raised about inter
mediaries. Intermediaries as a class 
will disappear. But if, for example, 
the intermediaries are anxious to h&fe 
sonie land for their cultivation, accord
ing to the limit laid down, why should 
not their cases be considered? T?hey 
will also become “raiyats”, nothing 
more. They will also be placed on die 
sanie footing as others who are getting 
lands. There also we have laid down 
a 'lumber of limits. There is the 
basic unit, the family unit and the 
permissible limit which have all been 

So far as these intwrmediartfts 
art concerned, they were in posses- 
stdij of Mm&fe for a number of years.
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flWjr did very little but they reaped 
■Mat the benefit ef the land. They, as 
H c$ms» the intermediaries, have to be 
abolished. 14 for example, they are 
prepared to have some land accord; 
tag to our ruies for the purpose of 
personal cultivation—that ought to be 
noted—they should not be excluded. 
That is the reason why this principle 
also has been laid down, and I would 
request the hon. Member to iiote what 
has Wen done in this respect.

Otller poihts were raised including 
thfe question of surrender. Unfortu
nately, we khdto that the agriculturists 
as a class aTe Still highly illiterate And 
to a large etftfent they are helpless. 
Oftentimes, whenever there are such 
surrenders they are found be bogus; 
in any case, they are far frotrt volUn- 
tary. That is the reason why a cer
tain restriction has been laid down, 
that a surrender to be considered bona 
fide has to satisfy certain conditions.
*ttie Government authority has to be 
satisfied that it was a bona fide and 
voluntary surrender; otherwise it 
tfdttkl riot be called a surrender at all.
A Wrrender would be losing of one's 
own right by one’s own act, what you 
call self-denial. Therefore, the ques
tions to be considered would be whe
ther it is a ease of Self-denial and the 
jxUty concerned is really surrender
ing the lands. To that extent, provi- 
sidhs have been laid down for test
ing the form, the voluntary nature of 
jnieh Surrenders whenever they come 
to the notice of the authorities. That 
is the reason why a special provision 
had to be made about surrender.

I think, Sir, I have dealt with most 
of the points. Lastly, I assure the 
hon. Members that the Joint Com
mittee will be considering all these 
matters, and I am confident they will 
give us a report which will be fully 
acceptable to the hon. Members.

Jfcr. Speaker: The question is:
"That the Sill to consolidate and 

ktefehd the law relating to land 
feVfenue in the Union Territory of 
TflpUra and to provide for the ac
quisition of estates and for cer- 
tklft Other measures of land re
form be referred to a Joint Com-

1911 ISAKA) Motto* r«: 5 14 1
Suspension of Rule 

mittee of the House* consisting 
of SO jnembers; 20 from this House, 
namely:—

Shri Baflfshi Thakur, Shri 
Rungsung Suisa, Shri Dharanid- 
har Baaumatari, Shri Etikaia 
Madhusudati Rao, Shri Ghatt- 
shyamlal Oza, Shri Bibhuti 
Mishra, Major Raja Bahadur 
Birendra Bahadur Singh, Shri M. 
Gulam Mohjdeen, Shri Shobba 
Ram, Shri Raja Ram Misra, Shri 
J. B. S. Bist, Shri N. B. Maiti, 
Shri H. Siddananjappa, Shri 
Dasaratha Deb, Shri Laisram 
Achaw Singh, Shri Pramathanatfa 
Banerjee, Shri Tridib Kumar 
Chaudhuri, Shri Ram Chandra 
Majhi, Shri Bijaya Chandrasingh 
Prodhan and Shri B. N. Da tar 
and 10 Members from Rajya 
Sabha;

that in order to constitute a 
sitting of the Joint Committee the 
qtiorum shall be one-third of the 
total number of members of the 
Joint Committee;

that the Committee shall make 
a report to this House by the first 
day of the next session;

that in other respects the Rules 
of Procedure of this House relat
ing to Parliamentary Committees 
will apply with such variations, 
and modifications as the Speaker 
may make; and

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the 
names of members to be appointed 
by Rajya Sabha to the Joint Com
mittee.”
The motion was adopted.

13.05 hn
Mo tio n  r e : s u spe n sio n  o f  r u l e

Mr. Speaker: Shri Da tar may now 
move his motion regarding suspension 
of rule.

The Minister of 8tate la the Ministry 
or Home Affairs (Shri Datar). Sir, I 
beg to mbve:

"l^iat the first proviso to Rule 
74 of the ftules of Procedure and
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Conduct of Business in Lok Sabha
in its application to the motion.
for reference of the Manipur T-and
Revenue and Land Reforms Bill,
1959, to a Joint Committee of the
Houses be suspended.”

Sir, I have pointed out, when I 
moved a similar motion in connection 
with the Tripura Land Revenue and 
Land Reforms Bill, that it would be 
in the interests of the people at large 
and it would be better, for the pur
pose ot meeting the provisions of this 
Bill, that the matter be referred to a 
Joint Committee. According to the 
rules such a matter has to be taken 
up here, but it is open to the House 
to suspend the provisions of Rule 74. 
That is the reason why the House 
accepted a similar motion regarding 
the Tripura Land Revenue and Land 
Reforms Bill. I am making the same 
motion regarding the Manipur Bill.

Mr. Speaker; What is it that he 
wants, I have not been able to follow?

Shri D. C. Sharma (Gurdaspur): 
Sir, the Rules of the House are sacro
sanct. Why should the hon. Home 
Minister come up every time for sus
pension of a Rule?

Shri Datar: It is in the interest of 
the hon. Members, because the Joint 
Committee will be considering all the 
points contained in the Bill.

Dr. M. S. Aney (Nagpur): Are you 
referring it to the same Joint Com
mittee?

Shri Datar: 1 shall explain that 
The provisions are more or less the 
same.

Mr. Speaker: Order, order. I have 
understood the position. Under the 
Rules, no financial Bill can be referred 
to a Joint Committee of both the 
Houses. The hon. Minister wants 
suspension of this Rule. It is not the 
money question that is so much im
portant here as the various other pro
visions relating to land reforms, sur
vey, land revenue, divisions, ceilings 
etc. Therefore, this question of finance
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is only incidental. We have been sus
pending this Rule so as to enable ft 
Joint Committee ot both the Houses 
to consider similar matters on pre
vious occasions. I shall now put the 
motion to the vote of the House. Ifce 
question is:

“That the first proviso to Rule 
74 of the Rules of procedure and 
Conduct of Business in Lok Sabha 
in its application to the motion 
for reference of the Manipur Land 
Revenue and Land Reforms Bill, 
1959, to a Joint Committee of the . 
Houses be suspended."

The motion was adopted.

13.07 hrs.
MANIPUR LAND REVENUE AND 

LAND REFORMS BILL

The Minister of State in the Minis
try of Home Affairs (Shri Datar):
Sir, 1 beg to move:

"That the Bill to consolidate and 
amend the law relating to land 
revenue in the Union territory of 
Manipur and to provide for cer
tain measures of land reform be 
referred to a Joint Committee of 
the Houses consisting of 30 mem
bers: 20 from this House. .
namely: —

Shri Bangshi Thakur, Shri’ 
Rungsung Suisa, Shri Dharanidhar 
Basumatari, Shri Etikala Madhu- 
sudan Rao, Shri Ghanshyamlal; 
Oza, Shri Bibhuti Mishra, Major ' 
Raja Bahadur Bimdra Bahadur ’ 
Singh, Shri M. Gulam Mohideen, 
Shri Shobha Ram, Shri Raja Ram 
Misra, Shri J. B. S. Bist, Shri N. 
B. Maiti, Shri H. Siddananjappa, 
Shri Dasaratha Deb, Shri Laisram 
Achaw Singh, Shri Pramathanath 
Banerjee, Shri Tridib Kumar 
Chaudhuri, Shri Ham Chandra 
Majhi, Shri Bijaya Chandrasingh 
Prodhan, and the mover
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and 10 members from Rajya 
,'Sabha;

that in order to constitute a 
sitting of the Joint Committee the 
quorum shall be one-third of the 

.total number of members of the 
Joint Committee;

that the Committee shall make 
a report to this House by the first 
day of the next session;

that in other respects of the 
Rules of Procedure of this 
House relating to Parliamentary 
Committees will apply with such 
variations and modifications as 
the Speaker may make; and 

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 

. communicate to this House the 
names of members to be appoint
ed by Rajya Sabha to the Joint 
Committee.”

. Sir, so far as the provisions of this 
Bill are concerned my task is consi
derably lightened because a number 
of provisions are almost of the same 
nature. In the first place, as in the 
Tripura Land Revenue and Land Re
forms Bill, we have the provisions for 
a perfect and modern land revenue 
administration. There are two parts. 
In Part II, we have dealt with the 
same provisions that have been includ
ed in the Tripura Land Revenue and 
Land Reforms Bill. There were dif
ferent measures and they were not of 
a uniform nature, and so provisions 
have been made to have uniform 
legislation. The House is aware that 
Manipur, like Tripura, was one of the 
several princely States, and they had 
certain rules which required to be 
brought up-to-date. The whole ques
tion had to be considered because we 
were anxious to introduce land re
forms of a substantial nature and in 
both these territories. Therefore, It 
was considered advisable that both in 
Tripura and Manipur there ought to 
be a complete and efficient land re
venue administration system. That is 
the reason why similar provisions have 
been made in this Bill also. I am 
confident that the House will agree 
that the points that have been made

and the provision that have been 
incorporated in this Part of the Bill 
are of the same nature, with some 
modifications required by local condi
tions, as those in the Tripura Bill and 
are also similar to those in the Bombay 
and Madhya Pradesh land revenue 
codes. As I pointed out just now, the 
land revenue system has to be quite 
up-to-date, and the land revenue 
jurisdiction, and the number of ques
tions relating to the rights between 
the parties inter se and the parties and 
the Government have to be decided. 
Land has to be properly measured; a 
survey has to be carried out and the 
land has to be settled with respect to 
the proper holders. Questions such as 
the proper persons who are entitled 
to own the land and those who are 
to exercise certain rights like mort
gage, etc., have to be decided.

May I point out that according to 
the modern system, if the land reve
nue administration and settlement is 
quite competent, it would be easy for 
Government to carry on the work so 
far as land is concerned. It would 
also be open to the people to under
stand who is the owner of the land, 
and if it is a private land, what are 
the rights vested in the owner and 
what are the rights vesting in others, 
etc. Again, proper maps will have to 
be drawn as regards the lands and 
boundaries will have to be fixed. As 
I have stated oftentimes, it is necessary 
to take further steps for the purpose 
of finding out the land revenue to be 
paid to Government by the person in 
possession of the land, and proper as
sessment has to be made in this regard. 
Then, certain matters like the recovery 
of land revenue have also to be decid
ed. Whenever land revenue is not 
recovered, or when there are similar 
circumstances when land revenue is 
not paid, the property will have to be 
brought to sale or auctioned. Such 
sales will have to be provided for. 
That is the reason why in this Bill 
also similar provisions have been laid 
down.

Now, the task of providing for land 
revenue, etc., is to a certain extent 
lighter in the case of this Bill than 
in the case of Tripura. In the case
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of Tripura, as I had pointed out, there
was a large class of intermediaries
who had to be abolished. Fortunately,
in this case, we have no intermediaries
as such, We have a common system
known as ryotwari system in the
whole of India and certain rights have
been fixed. Though the area, in this
case, under cultivation is not so large,
a proper provision has to be made.
The area under cultivation is not very
large in Manipur. Paddy is the prin-
cipal crop, but to the extent that there
is such a land, it has to be very pro-
perly provided for. That is the rea-
son why land revenue administration
has to be introduced in these areas,
especially when there are hilly areas
as well 'as valley areas. Proper pro-
vision has to be made in respect of
both these areas. That has also been
provided for in the earlier part of the
Bill.

So far as the question of survey and
settlement is concerned, as in the case
of Tripura it has to be dealt with "and
survey and settlement has to be carried
out as early as possible and in an effi-
cient mariner. As I have already
pointed out in the case of Tripura, the
work has already been undertaken
there. Similarly, in the case of Mani-
pur, 'Government have undertaken a
seven-year programme at a cost or
Rs. 27 lakhs. The period is from 1958
to the end of 1966. This work is pro-
ceeding fast and it is necessary that
it ought to be finished soon so that the
other reforms also can be simultane-
ously, and on as wide a scale as possi-
ble, introduced in the territory or
Manipur.

Then we have got the ordinary class
of landowners known as pattadars and
they Tent the land "to tenants-at-will.
It is necessary to make proper arrange-
ments so far as the rights of these
persons are concerned. That is the
reason why in this particular case the
Government thought it necessary to
undertake a long-term measure of
land reforms, and in undertaking it,
what they did was· the stay of eject-

merits as on 6th March, 1956. Before
the present Bill was introduced, they
had introduced certain other pieces of
legislation, one from Madras and the
other from Bombay. When the Soutn
Kanara Act from Madras was applied
to this State, and when it was later
found that the Vidarbha Act from
Bombay would be of a more beneficial
nature, the latter measure was adopted
here. The date of stay of ejectment is
an important date that has to be taken
into account.

So far as the rights of owners are
concerned, naturally the owners will
be given full rights of ownership; their
rights would be permanent and hert-
table and the lands can also be trans-
ferred, In this measure also, the
principles to which I made a reference
when dealing with Tripura have been
introduced. The question of personal
cultivation has also been taken into
consideration, because, unless the land
is confined to those who carryon
personal cultivation, excess land will
not be available at all. A limit has
been placed so far as personal cultiva-
tion is concerned in respect of all
persons except in the case of those
who are known as disabled persons.
I have made a reference to the defini-
tion of this class of persons while
dealing with the Tripura Bill, and we
are having the same definition in this
Bill also.

As regards basic holding, it was not
necessary in this Bill to lay down what
is known as a standard acre. Here,
we have stated that the basic holding
should be 2,5 acres. This is more or
less common in Manipur. It is not
necessary to have any variants in
order to 'fix a standard acre as such.
The family holding has been fixed at
7.5 acres. So far as transfers of land
after 6-3-1956 are concerned, they will
not be valid, because the people had
been informed that the Government
wanted to carry out land reforms; and
therefore, if any section of the peo-
ple wanted to take advantage and
wanted to by-pass this, then naturally
a check ought to be placed. That is
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Then I may also point out that It 
will be open to a landlord to let his 
land provided he gives certain subs
tantial rights under the law to his 
tenants. That is also made clear in 
the Bill. He can resume only what is 
essential for personal cultivation and 
the limits on Such personal cultivation 
have also been laid down.

Nr. Speaker: We have had an ela
borate discussion on these matters re- 
gampng the other Bill. This Bill 
seems to follow the other Bill. There
fore, instead of referring once again 
to those provisions which have already 
been made on a par with the other 
Bill, I may suggest to the hon. Minis
ter that he need only refer to those 
points where this Bill differs from the 
other Bill.

Shri Datar: Yes; I am merely point
ing out the principles of rent,—

Mr. Speaker: What is the holding 
here?

Shri Datar: A_s I said just now, the 
basic holding is 2.5 acres. In the other 
Bill it was different; it was two 
standard acres, because the holding 
had to be considered according to the 
nature of the land, hill or slope, etc. 
Here, the actual acres are to be taken 
into account because that is foun8  to 
be more suitable.

Mr. Speaker: What is the ceiling
here?

Shri Datar: 25 acres. That is the
same. So far as the rents are con
cerned, the principles are the same.

Shri Panigrahi: 25 acres for a family 
pf five.

Mr. Speaker: Is there no difference 
between w,et lands and dry lands?

&Md»r Hukam SiAfh (Bhatioda): 
A standard acre takes into account the 
income from the land. A unit of Uuu) 
that gives a certain amount of income 
is considered to be a standard acre. 
So, whether the land is wet or dry. 
all these things are considered, whan 
the area is put down as a standard 
acre.

Shri Datar: As the Deputy-Speaker 
has rightly pointed out, the different 
lands in different areas were to be 
taken into account in Tripura and so 
it was necessary to lay down a stan
dard acre, as in the case o f Delhi. But 
in regard to Manipur, it was found 
that it was not necessary at all.

Mr. Speaker: This seems to be
somewhat different. In Tripura, the 
definition of standard acre is, one acre 
of ‘lunga’ or ‘nal’ or two acres of 
‘tilla’ land.

Shri Dalar: That is what I explain
ed yesterday.

Sardar Hukam Singh: Two acres of 
dry land are equal to one acre of wet
land.

Shri Kanga (Tenali): So far as
Manipur is concerned, there is no 
distinction.

Shri Datar: There some distinction 
had to be made between ‘lunga’ or 
‘nal’ on the one hand and ‘tilla’ on the 
other. 'Tilla' lands are highlands and 
so, 2 acres are considered as a standard 
acre. In respect of others, it was 
considered that one acre would be 
sufficient.

Mr. Speaker: So, the maximum is
50 acres of dry land or 25 acres of 
wet land.

Shri Kanga: That is in regard to
Tripura; in regard to Manipur, there 
is no difference. It i? an ordinary 
acre of land.



DECEMBER 15, 1989 Land R*«®ttu«attd 
Land Reforms Bill

5 15 1  Manipur

Sbri JHtmx: In this case no distinc
tion is necessary.

Aa you have rightly pointed out, I 
need not go over all the points again. 
For the purpose of economy of effort, 
because the same ground has to be 
gone over to a large extent, I have 
proposed for the Joint Committee for 
the Manipur Bill the same personnel 
as in the Joint Committee for the 
Tripura Bill. So, though technically 
there are two committees, they are 
really one and they will cover the 
whole ground.

Sir, I move that the Bill be refer
red to the Joint Committee.

Mr. Speaker: Motion moved:

“That the Bill to consolidate and 
amend the law relating to land 
revenue in the Union territory of 
Manipur and to provide for 
certain measures of land reform 
be referred to a Joint Committee 
of the Houses consisting of 30 
members; 20 from this House, 
namely,—Shri Bangshi Thakur, 
Shri Rungsung Suisa, Shri Dhara- 
nidhar Basumatari, Shri Etikala 
Madhusudan Rao, Shri Ghan- 
shyamlal Oza, Shri Bibhuti Mishra, 
Major Raja Bahadur Birendra 
Bahadur Singh, Shri M. Gulam 
Mohideen, Shri Shobha Ram, Shri 
Raja Ram Misra, Shri J, B. S. Bist, 
Shri N. B. Maiti, Shri H. Sidda- 
nanjappa, Shri Dasaratha Deb, 
Shri Laisram Achaw Singh, Shri 
Pramathanath Banerjee, Shri 
Tridib Kumar Chaudhuri, Shri 
Ram Chandra Majhi, Shri Bijaya 
Chandrasingh Prodhan; and Shri 
B. N. Da tar and 10 members from 
Rajya Sabha;

that in order to constitute a sit
ing of the Joint Committee the 
quorum shall be one-third of the 
total number of members of the 
Joint Committee;

that the Committee shall make 
a report to this House by the first 
day of the next session;

that in other respects the Rules 
of Procedure of this Mouse relat
ing to Parliamentary Committees 
will apply with such variations 
and modifications as the Speaker 
may make; and

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the 
names of members to be appoint
ed by Rajya Sabha to the Joint 
Committee.''

There is a motion for circulation, but 
Shri Naldurgker is not here. Hon. 
Members who have spoken on the 
other Bill will wait; I will first give 
opportunities to those who have not 
spoken on the other Bill and who 
want to speak on this Bill. Let them 
stand up n thoir seats. I find five 
hon. Members rising. Shri Ranga is 
the only person who has spoken on 
that Bill and who wants to speak on 
this Bill also. So, in all there are 
six hon. Members.

Shri Radha Raman (Chandm 
Chowk): What is the limp allotted
for this?

Mr. Speaker: No time has beef,
allotted. Let us have two hours. Let 
hon. Members refer only to those 
points of difference between this Bill 
and the other Bill, unless they think 
that there is any special point which 
has to be emphasised. Shri Achaw 
Singh.

Shri L. Achaw Singh (Inner Mani
pur): Sir, this legislation is a very 
important one concerning the agricul
turists and the peasantry in Manipur. 
This is the first time such a legisla
tion has been brought before this 
House. The passing of this Bill, I am 
sure, will be a landmark in the history 
of Manipur. We of the Socialist Party 
of Manipur have long felt that such 
a legislation was long overdue. We 
had no legislature in Manipur, but in 
every State in India, legislations have 
been passed regarding land reforms. 
In the Union Territory of Manipur*



several Acts from Assam, Madras and 
Bombay have been extended from time 
to time, but most of these Acts have 
been found unsuited to the local con
ditions here. So, we welcome this 
Bill and we congratulate the hon. 
Minister on introducing this Bill. It 
should be appreciated that the insecu
rity as a result of delay in the intro
duction of such measures has created 
some instability in the rural economy 
and it has also adversely affected the 
agricultural production in that part 
of the country.

13.27 hrs.

[Mr. DepuTY-SpEAKJER in the Chair. I

1 would like to make a few obser
vations regarding the tenancy system 
and the state of agriculture. Out of 
8,638 square miles—the total area of 
the Union Territory—7,950 square 
miles are hills inhabited by the tribal 
people. They practise shifting culti
vation or jbooming cultivation. This 
area has never been surveyed and it 
will not be surveyed in future also 
because it is a very difficult terrain 
and the legislation is not also going 
to be introduced so soon in these parts. 
The valley portion comprises 688 
square miles or 4,40,320 acres. Out 
of this, 2,75,000 acres art- under culti
vation. Now 75,000 acres are avail
able for cultivation, which are waste
lands. The valley portion is situated 
in the centre surrounded by hills on 
all sides and the silt deposits brought 
down by the streams from the hills 
create a very favourable soil for culti
vation. So, they have bumpier crops 
in the valley.

The average yield of rice is 2,500 
lbs. per acre. According to the 1951 
census, the population of Manipur is 
5,77,635 and 90 per cent of the people 
depend on agriculture. There is no 
industry there and most of them have 
to depend on agriculture for their 
livelihood. They live on rice, which 
is the main produce. So, the pressure 
on land is very heavy there and only 
a little land is available for cultivation 
and for distribution to the landless 
agriculturists here.
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A number of proposals have been 
incorporated in this Bill, but I find 
many of them do not suit the local 
conditions here. They might be good 
for all-India purposes. They have, of 
course, been recommended by the 
Planning Commission, but some of 
them—I do not say all—are very 
much unsuited to the local conditions 
there.

It was suggested by some hon. 
Members here during the discussion 
on the Tripura Bill that a compre
hensive legislation for all the Union 
territories would serve the purpose. 1 
disagree from that view, because con
ditions differ from Union territory to 
Union territory as conditions differ 
from State to State. So, I welcome 
the introduction of a separate Bill.

The tenancy right in Manipur was 
governed by customs and usages which 
were prevailing there during the 
Maharajah’s regime, and he used to 
frame rules regarding revenue 
administration, regulation of rent and 
other matters relating to land. In 1950 
the Assam Land Revenue Regulation 
was extended to the Union territory 
of Manipur just after its integration. 
We have found from our experience 
that is not suitable for Manipur, 
though we find that many of the pro
visions of that Act are incorporated 
in this Bill.

Many of the provisions in this Bill 
are ba'ed on presumptions and inade
quate data. The valley area has not 
been cadastrally surveyed, the revenue 
records do not show the names of the 
tenants' or persons tn possession of 
those lands, and the rent payable by 
those tenants. According to one esti
mate the tenants cultivate about 60 
per cent of the cultivable area. There 
are no accurate statistics regarding the 
holdings. The census figures are also 
very much misleading. I wonder how 
the figures for payment of compensa
tion have been arrived at. A sum ot 
Rs. 5,40,000 is to be paid as compen
sation for lands to be taken over by 
Government Even on this basis, the 
land to be distributed is only 30,000
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* o w  So, the reform measure or 
fllannin^ in the matter of lands, as in 
•other fields, is very much unrelated 
to the facts and we have to grope in 
the dark regarding tacts, figures and 
'data. 9he number of landless agrl- 
■culturists, owner-cultivators, landlords 
■owning lands above the ceiling limit, 
■cultivable waste land, forests and 
fisheries, they are not accurately 
Isnown to any one.

Due to the pressure of population, 
land hunger is very strong and there 
is no land fit for cultivation. It is a 
very difficult task to satisfy the land 
hunger. I am sure the basic princi
ples of land reforms in India arc 
social justice and efficiency in agricul
tural production. As a princely State, 
the feudal system prevails in Manipur 
and though a ceiling limit of 25 acres 
has been fixed by the Maharajah, the 
Tule has not been observed properly.
It was rather observed in its breach, 
and concentration of holdings in a 
tew hands still prevails. The money
lenders and land owners have been 
purchasing lands from poor peasants 
and distress sales have been going on. 
So, the number of landless agricul
turists has increased. Then again, the 
depression in agricultural prices 
during the last few years in the Union 
territory of Manipur has impoverish
ed them.

I do not know how this Bill will 
render them effective relief. But I 
feel that it will go a long way towards 
the achievement of the above objec
tives. I am, however, afraid that some 
of the provisions of the Bill, including 
the one relating to the resumption 
rights by the owners, will work 
against the real peasants, who are 
landless tenants. They may be prac
tically robbed of their cultivated area.

Chapter XI deals with ceilings on 
land holdings. This is a very con
troversial section. Here the land ceil
ing is fixed at 25 acres for a family 
« t  five members or less. The maxi
mum family holding has b«en fixed 
Ml 10 * p n » .  T h e s e  figu re s m a y  s #
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other State* in India but I do not 
think this is proper pr reasonable £br 
Manipur. As I have stated on severfi 
occasions, the net return per aep* 
there is as hi^h as 2,024 lbs. cm thq 
average, wherMe it is very low id 
other parts of India. We are now 
practising extensive methods, whare 
there is scope for further production- 
If we practise intensive cultivation, 
the production will increase still 
further. So, the economic holding for 
such a family must be fixed at a lower 
limit for Manipur. It may be poŝ iĵ le 
to Ax it at about 124 acres, and that 
will enable the owner to maintain fy 
reasonable standard of living. From 
the point of view of promoting social 
justice also, I feel that the ceiling 
should be lowered down, In that ca$e, 
some excess land would be available 
for distribution among the landless, 
agriculturists.

As I have stated, only 30,000 acres 
are available and that can benefit only 
14,000 families, because the permis
sible limit of family holding has been 
fixed at 7.5 acres. I hope the Joint 
Committee will look into this aspect 
of the problem, with particular refer
ence to the conditions prevailing in 
Manipur.

Then, the exemptions provided in 
clause 153 of the Bill are very im
practicable. I feel that this will 
create unnecessary trouble. 1 am 
told these are the recommendations 
ot the Planning Commission, and 
they have been bodily brought into 
the Bill. I do not think that this 
would be of any use, because t h e r e  
are no tea plantations, coffee planta
tions or rubber plantations or sugar 
growing areas there. I am of the 
opinion that this should be removed.
I am afraid, these exemption clauses 
will only encourage the landed inte
rests to reserve snore and more land# 
from the operation of the ceiliogB. H 
this provision is thare, I faej that 
legislation will not be so 
and It wiil no* fttfiU tfce PUTO** fef 
which we have broyuftk II h«B*
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pers and leaseholders. The theory is,
of course, very nice because land
holdings are fixed and holdings are
dispersed, but in practice we find that
the ceiling which has been fixed for
eviction may lead, I am afraid. to
mass expropriation of the peasantry.

,Sub-clause (2) of clause 142 says
that any land transferred after the
15th of January, 1959 will be not be
taken into account in determining the
ceiling limit. Different dates have
been fixed for determination of the
excess limit, ceiling limit and so on.
I do 1I10tunderstand why these dates
are different. It is very unjust be-
cause it will definitely work against
the agriculturists. Since 1950 01' so,
after the integration and after land
reforms like the Assam Land Revenue
Manual, the Vidharbha Act and the
South Kanara Act have been intro-
duced, the land-owners have felt that
some ceiling wi ll be fixed, and in
anticipation of fixation of such ceil-
ings they havo started transferring
their lands to their friends and rela-
tives. For the determination of ex-
cess of land, for ceiling on land and
also the permissible limit for resump-
tion, the same formula should be
used; in other words, it should be
the same for art throe. Also, I feel
that we should give retrospective
effect to it from January ] 950. Any-
how, it is up to the .Ioint Committee
to consider it.

According to customs we have i<n
Manipur lands which belong to vil-
lage deities. We have also lands
which are devoted to individual
deities. Then, there are hundreds
and hundreds of acres of land which
belong to the Gov indji temple. I do
not know whether the ceilng limit
would apply to those lands. I do not
find any provision in the Bill for that.
1 think wo should make some provi-
sion for that in the Bill.

Then I beg to submit another thing.
After the ceiling limit has been fixed
at such a level, I feel that the owners
will start eviction of their tenants.

The permissible limit for personal
cultivation has been fixed at 7' 5 acres.
That is too high. Before this Bill is
passed, they may start mass eviction.
I am told in Bengal when the Land
Reforms Act was introduced, it just
synchronised with the landlords try-
ing for mass eviction of share crop-

Evictions have already started 111

many places ion Manipur. The land-
lords knew beforehand that some
such legislation would be corning. I
feel that we should have some clause
in this Bill, specially in Chapter X,
regarding the right of tenants. I
submit. that a provision should be
added whereby all those tenants who
have been in actual possession of their
larids for the last twelve years should
be given the right to own or purchase
their land on the payment of com-
pensation money provided for in this
B: If. Otherwise, it will be very dele-
terious to their interests, The Ten-
ancy Acts extended to Manipur from
time to time, that is, the Bombay and
Madras Acts. have not been so effec-
tive. That is why I am very much
afraid that the passing of this Act
even will not affect much tlF~ in te-
rests of these tenants.

As rcgardo personal cultivation
may submit that the definition in
clauso 2(p) (i ii) also inc1udes-

"by servants or by hircd labour
ou Wilf!CS payable in cash or in kiud
but not as a share of produce under
his personal supervision or the per-
sona) superv.sion of any member of
his Iarnily:".

I fee] that this is very unjust. In the
case of disabled people, of course, we
may allow in special cases cultivation
by hired labour. But then to have
this clause would be very much harm-
f'ul to the interests of the peasants
and will work against them. So I
suggest that some amendment should
be made in this sub-clause.

In claus., 110, sub-clause 0), which
provides for the procedure for dealing
with lands left uncultivated by the
land owner, I would also like some
amendment to be made because they



DECEMBER 15, 1958 Land Rev*mt* and 5I$ >
Land Reforms Bill

{Shri L. Achaw Singh]
are poor peasants and poor land 
owners who may not be able to cul
tivate the land even for two years. 
In that case the Government should 
make provision for granting them 
financial assistance and on no ground 
they should be evicted from the land. 
For the proper utilisation of the land 
Government should come forward 
and some credit should be given to 
them.

Clause 122 provides for the condi
tions and procedure for eviction of a 
tenant from land held by him as a 
tenant and clause 123 also provides 
other conditions for determination of 
tenancy. These conditions are very 
vague. They are also too numerous. 
Formerly, no eviction took place even 
if one did not pay any rent for some 
reasonable period. But after the 
passing of this Bill, on the slightest 
pretext eviction might take place. Of 
course the period provided for is three 
months and then again another six 
months. But then I submit that, in 
fairness to the tenants also, there may 
be circumstances by which they may 
not be able to clear the rent arrear 
for that year. So, in such cases a 
provision should be made so that the 
tenant may be allowed to pay arrears 
during the next harvest season and 
to retain the land.

I now come to the last item, namely, 
land revenue administration in the 
Union territory. It is very unfortu
nate that the land revenue adminis
tration there is far from our satisfac
tion. The state of affairs i.here is 
rather scandalous. A revenue officer 
can do everything. When he goes to 
the village, he is a terror to the 
villagers. He can manipulate records. 
In the case of mutations, partitions, 
new lands and other land matters it 
takes some months and sometimes 
years for disposal. I have my own 
experience in these matters. Some
times deliberate attempts are made 
by the revenue officers including 
Amins to delay partitions, mutations 
and things like that I am sure the 
House would know the meaning. There
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is corruption. There is red-tapiam.- 
There is miscarriage of justice. The 
Bill, of course, provides for land 
revenue administration for the Terri
tory. But this is not new. As the 
hon. Minister has pointed out to us. 
this is a provision which used to 
exist in the Assam Land Revenue Act 
I do not think much would be done 
by providing all these things. I feel, 
of course, that the land revenue 
administration should be thoroughly 
overhauled so that we can have all 
these reforms carried out in an im
partial manner.

There are some welcome clauses 
too. Those are about settlement 
operations which are being carried 
on and the preparation of record of 
rights. When the settlement opera
tions are over and when the records 
of rights are being prepared, then of 
course I feel that most of ihis cor
ruption and defects in the land re
venue administration would be over. 
But I feel that these settlement ope
rations do not make so much progress 
and are not so fast as we expect them 
to be. No principles have been laid 
down for the classification of lands. 
There is a proposal for the revision 
of the revenue rates

Clause 33, which lays down some 
abstract principles, 1 feel should be 
amended. These are all abstract 
principles and it will give wide dis
cretion to the settlement officers to 
vary the rates. I feel that we should 
fix some minimum and maximum. 
The land revenue rate there is about 
R?. 9/- per pari—that is about 2i 
acres—and the maximum should be 
fixed at Rs. 9/- for agricultural lands 
and for non-agricultural lands some 
different rate may be fixed. The 
minimum may be fixed at Rs. 6/- .

I would like to submit that clause 
96 which provides for appeals against 
the assessment of land revenue and 
other revenue matters should be 
amended because there is no adequate 
safeguard against the injustice don* 
by the revenue officers. The appeal of



. J l6 l  Manipur AGRAHAYANA 24, 1681 (SAKA) Lend Revenue and5162
Land Reforms Bill

course lies to the Administrator, but
then that i* not sufficient. We should
provide for some tribunal for such 
matters.

I have got some minor matters also 
to speak about, but I do not know
'whether you will allow me to conti
nue.

Mr. Deputy-Speaker: He has al
ready taken 25 minutes and we have
got only two hours for it.

Shri L. AchJtw Singh: I will only
speak on some mdre clauses.

Regarding clause 15, I submit that 
there- is unnecessary litigation now
taking place. Unauthorised occupa
tion of land and encroachmpnts are 
taking place on a large scale and the 
Tehsildars and SDOs take so much 
time to evict them. Some provision
should be made and some machinery
should be provided so that there may 
be prompt and speedy eviction of
those encroachors.

Clause 17 should also be amended.
It refers to alluvial land. Alluvial
lands are not so many in Manipur.
If we allow the alluvial lands to be 
cultivated, there is a fear that floods 
would recur, that the river beds
would rise and they will be very
disastrous.

Mr. Deputy-Speaker: The hon.
Member is also in the Joint Com
mittee. He will have an opportunity
there too.

Shri L. A chaw Singh: The alluvial
land should not be thrown open for
cultivation.

Shri Nagi Reddy (Anantapur): Mr.
Deputy-Speaker, after having heard 
a very concrete and detailed speech
made by a Member who is in direct
contact with the people and the 
situation in Manipur, in supporting
the Bill, 1 would advise the Joint
Committee and the Ministry to take 
note of all the points that have been
made to make the Bill much more

' pro-tenant, pro-agricultural labour
and pro-peasant than what it is as it 
is now placed before the House.

We have had the experience of
quite a number of land reform Bills
in our country in the past 10 years
or so. I think it is very essential
that when we prepare a new Bill, we
must take into consideration the ex
perience that we have gained in the 
implementation of these Bills. I am 
afraid that exactly has not been done
by the Ministry when they have
framed and formulated this Bill. We
know that quite a number of Com
mittees have been appointed to go
into the question as to how far we 
have been able to implement the Bills 
that have been passed either in 
Bombay or in Hyderabad or i’i Bengal
or in any other province 9s a matter
of fact. Any Committee that kas 
gone into it, official or non-official,
has come out with the detailed rea
sons as to why every Bill in every
province has failed to ^ive that 
benefit to the peasant which wos ex
pected to be given by theso Bills.
Even the Panel on land reforms in 
the Planning Commission has, in 
great detail, reported to the country
as to how we have failed to imple
ment our own Acts and they have
given us the reasons. I am afraid the 
Government has failed to take note of
that when it prepared this compre
hensive Bill, dealing not only with
land reforms, but beginning with the 
creation of land records and aW
survey.

My hon. friend Shri L. Aehaw
Singh has told us that this Bill is
going to be implemented in an area 
which is mostly a feudal area, which
is mostly, I should say, an area in 
which there is less of education and 
less of contact with the outside world
for the ordinary peasant to mske his 
voice felt. Even in a place like
Andhra Pradesh, where there is a 
strong peasant movement and where
the peasants out of the force of their
strength are capable of getting certain
things done by the Government, they
failed to get the tenancy reforms
implemented. I know very well and 
one of the members of the Panel on 
land reforms in a note has said that 
80 per cent of the tenants in Andhra
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fevftftteu lifter the Tenancy Act
j&Ssed. It that eta fee *0 in

Ahdhra, I can very wteil imigine the
ftfer ofr the representatives of the peo- 

hwre as to what the situation ^iU
tfe in Jtfartiptir. But, what steps can we
tifce? that is the concrete question
Irith Which we are faced. That is 
feiictly what I Would deal \vilh and 
felVe a few of ray suggestions.

The majdr factor in any land re
form is fee preparation of land re
cords. Ft is at the very beginning that 
sabotage is likely to take place. There
fore it wAs that quite a number of
committees in the country had always
envisaged that the people should
be taken into confidence when the 
land records are prepared. It should
never be left to the village patwari
or the revenue officer. The village
patwari or the revenue officer, in the
conditions in which we are living
today, is always pro-landlord, if I do
not want to call him by a strong term,
as an agent of the landlord. There
fore, it is the duty of the Government,
which wants to implement land re
forms, to create a kind of administra
tive set up which bases itself on the 
people and he peoples movement.
T^en alone can justice be done.

What can be done? At this time,
when we speak so much about pan- 
chayats and panchayat raj. in the 
whole Bill, I do not find a single re
ference to panchayat. I do not know
Why. We are talking of a place
where there are no land records. We
are talking of a place where there has 
been no settlement. There has been 
no survey made so far. We are 
talking of a place where people have
been till yesterday exploited by a 
feudal system. In such a place as 
that, it becomes of the utmost impor
tance to get the least benefit to that
area, that, in the preparation of the
land records, we must take into con
fidence that section of the people
which is going to be benefited by
this Bill. I would appeal that some
clause be introduced with a certain
concrete proposals to create peoples

fcribtSnes in those areas—call th£rtl
wWltevfcr AaMe yard like—to 66-
operate with the officials who &e
going to prepare the land records
and who are going to survey the land
and. settle the ov^mership of the peoftie
to that land. That is my first sug
gestion that I can make.

The second suggestion that I 
would make is this, and that la aboet
the question of the tenants. What
happens to the tenants? Let me
give an account of the way in "dvhteh 
our tenancy reforms have been imple
mented in quite a number of pro
vinces. Let us take one province, the
State of Hyderabad or today Andhtea 
Pradesh. Dr. Khusro, Director of the 
research scheme to study the eco
nomic and social effects of the jagir- 
dari abolition and land reforms in 
Hyderabad State had pointed out
that 22 per cent have been illegally
thro'tfrn out while 17 per cent have
voluntarily surrendered. He refers
again that the so-called voluntary Sur
renders are very often a Subtle form
of illegal evictions and only a propor
tion of these surrenders Is genutde.
The area where that has taken plfce
is an area where the biggest struggle
for land reforms has taken place in 
the country, that is the Tslengina
area. It is because of the struggle in 
the Telengana orea that the idea of
land distribution 'vas first mooted in 
our country by \charya Vinobha
Bhave. It is after the struggle in 
Telengana, we know that for the
first time, the country woke up and
found the necessity for land reforms
immediately as otherwise there may
be a volcano that would burst.

Ait Rob. Member: It is not correct.

14 fen.
Shri Nagi Reddy: That Is my

opinion; if it is not correct, you have
your own opinion. That is the opi
nion which Acharya Vinobha Bhave
expressed when he came out with the
slogan of bhoodan. He gave that
slogan in Telengana, saying: if you
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want to stop this eruption of the 
landless susses into a revolution,
here it is, pleiise cdrtie forward end
glVe. That slogan he give In Tfcleh- 
gana and nowhere else, and it was
after the huge peasant struggle that 
w*s carried on and after bapturiAg, 
almost getting the lands of the land
lords who owned millions of land in 
that area. Well, leave it at that.

A i l  the same, it is in that area that 
the tenancy reforms have failed, that 
is ray point, a n d  that has been very
expressly mentioned even in the re
port that has been placed before the 
country by the man who went and 
enquired into the whole position. So, 
wftat can be done, and how can it be 
done?

I can very well imagine that there
will be a hnte find cry by some pedple
if I make the suggestion which has 
been incorporated in the Bill which
whs pasted by the Kerala legislature
a ftew days before it was dissolved.
What is the suggestion? It is not the 
lahd reforms Bill that the landlords
are afraid of; they are not afraid of
the land reforms Bill with so many 
loopholes to be implemented by a
bureaucracy and a soulless adminis
tration. Tliey are not afraid of the 
Bill, they are not afraid of the admin
istration, they are not afraid of the 
pro-landlord bias which is already
there. What are they afraid of? They
are afraid of the people coming and 
taking the reform as their reform and 
trying to implement it with the help
of the Government.

In that Bill it was suggested that 
there should be a land tribunal in 
which the tenants, the agricultural
labourers and the peasants of the 
village should be given a chance to 
try to implement the legislation in 
favour of the tenants and the land
less agricultural labour.

Are Government serious that this 
Bill should give at least a little
amount of the land to the peasants,
not as it was done in Telengana
where the Government expected to

get 60,000 acres of land when the eeil- 
ing Bill was passed, but later found
that not even 6,006 acres wert avail
able in the particular district? If you
want that justice shbuld be dorie then 
it is very essential that we should
have land tribunals which would take
this Bill as the Bill of the people And 
try to implement It with the help of
the administration which should
become, ftofa the day this kill b
passed, not pro-landl'ord, but tlltted 
to the side of agricultural labour and 
become fcro-t'enant and pro-agricul
tural labour. Then alone will this
Bill be implemented.

Therefore, I would suggest that a 
land tribunal be also included when- 
the Joint Committee discusses this
Bill seriously. I do hope—I do riot 
know how far my hopes will mate
rialise—that the Joint Committee will
try to strengthen this Bill in favour
of the tenants and Agricultural labour.
I hope the Joint Committee will not
create many more loopholes than
those already in existence. That is
one thing which I would like the- 
Minister to remember.

The last point I would make is this.
When such Bills as this, which is a 
Bill for some kind of economic re
form, are passed, it is not enough
that we pass them and be satisfied 
with them. We know what type of
administration we have. This admin
istration which has been reared and 
bred by British imperialist methods
cannot function in a dynamic way.
Therefore, it becomes essential and
important on the part of the Govern
ment to see, if such Bills as this are
to be implemented, that the adminis
trators of the area are first educated
about the importance of the Bill. 'Hiis
education of the administrators is a 
very important factor for us to re
member. It is very good for us to
give a few ideas and ideals in this
Parliament that no tenant should be
evicted and that eviction is against
the interests of the country and
society. All the same, evictions go
on. How is it and why is it that our
administrators are not. able to carry
out the wishes of the people of the-
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country as expressed in our Arts. I 
would say that our administrators
should be taught. Not only that. We
are learning every day, and out of
the experiences that we gain, our
administrator should know that this 
Bill is a pro-tenant Bill, that if it is 
to be implemented, he must have a 
pro-tenant, pro-agricultural labour
bias, that he should become at least 
for a short time anti-landlord. It is 
only then the real land records will
be prepared, it is only then that evic
tion will be curtailed, it is only then 
that the land will be really pooled, it 
is only then that the land which is 
pooled will be actually distributed to
the agricultural labourers. If we are
incapable of or unable to take this 
step, I am sure that this Bill will
remain one of the few Bills that have
already been passed but which have
become in effective and useless.

1 hope the Minister would take this
into consideration and try to make
this Bill an effective one in the inte
rests of the poorest in our country.

Mr. Deputy-Speaker: Ch. Ranbir
Singh.

Shri D. C. Shartna (Gurdaspur):
He is a landlord t

T«jr«r r ( t t ^ )  : ^rr- 
ktst 'sh f«n=r w
•ftr ir fsr^r $ fo

3 apfT %
Pwwtf % *rrr §vt
£ rfrr -zq wpt rwrd
tfr? vk zt ir*r w fam f

fTCfmRT sftr "ijfif ^5TR *TT
_  ̂f-  ___ rv f- -

? jt »  ̂
-rrff wi *ft ttht t^t £ sftr

fiz n  % v^rr w t £' i
tnrfr w m vft vn r f& ft ?£? *

**5f*r f* rc  % 5  ^  | ;
'ffirr ntftRf t o t  ,

^ t r  s f o  t frrcrtr fV zw w rt
<nr aft <ts> ft r f^ r  $  i jtto *?r

ft STrTP" *TTf*W J*f fiw  Vt 'TFT '̂f
v t  t?£  1

«rt° wo 5T<rt :
im t  ^ f  vt 1

*to Tljrfh; fir; : 3WT %
fi^ft ?TKTft *t fWFT f«P 
*t tftar «n\ art snftor vt
«rr m  znfcr wtvr vt

fatft *FTTW *T #S*PT 5T̂ t ftWT *m  1 
w e fa  ?rsRf ^  3ft ^
vt^t ^ *rra 'T̂ sr f?n
if ^  <rnt 3tht T̂f?TT «rr m  <ftB[ w kt

*tt i 5r<if¥rr? *t mt
fT3TT3T5H' ?Pr ^
»tt ^ f%rT % v^rr 5"gvr x̂ tt
JTjft ^nf?rr ^  Wfjtf  ^pr ^
*rH^r ^rr f̂ r ^ ft ^ tf mrr ^  «ft, 
r??n ^Tf̂ r «rm ?ftr rr

vf 5TgT % ifif TTV VFTSr Sf̂ nTT 
’rfhr w’T w?a;î n k i

^nsjsr R^tvr, f̂r 'isrw
^ ?rr̂ r f  ?rtr $  iff tm *  t i ?  «rm
^ r ?rgt fir ftyrnft % xr*rr w* n̂ft̂ r 

jttpt 5pT ^ frm*
T3T t̂ffT  ̂f*P *nfspp ^  % iftx 5̂TKT 
sp̂ r t  I Slfr <TT 3ft JpTTTf % fTOTW 
% fair 5R, 5frTT?r ^  rrf-ff f̂ nr vt
TJPTST JWT VZ wrq^f *n»T>T t  ^
jt« Tift rnsnr | flV  ?r*mr ?.*ft sr^r 

t  i 3rg 3ft fa
jtht n «r ^ fa  w  5̂i w***.
wn ĵ fTrT ?rrf £ sfr fip. 3nffr wft *T?fi 

-3r«ft̂  ^ t  v f vt* vr
*ifr, T f *g :7 ’ffcr >rr wwt
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*wrr tftr aft ^tr «rr * 5
f c ^ n w r  %  I t  «Sfcrr »prr « f a :
<re % ^rrrf^
t *wr <sn *w<rT $ ftr *n£t 
*rr « m  r f k ?ft *rr7 f  *r?r 
f r w f t  %  ?pr^T i t  O i t O T T t  *rr , 

v f  HT?r n?t f t r r r r a t t  f t r *
fV<TT H f * F ^  ^3HVT *W i J^wtlTT J 'H T  ^
f*rrd % ?tr% ^ i *rf 3tt?
'? r«n f< T t *?t ? [^ rrf ^ t n i  % fe *r i
$■35 ?Rrefto $ $  t f f t  srst
firx^Rrfbft ^  t ft r  3*rJr ^  wrcfirct 
%, wrf. # *m ti % *rr ^ %,
W  ?ft 5T > art* arT-rt % fas*
a n fa r ^  ^ t t  x f f r  3f t  m i
*»r.^ f? faq srtffa wt f'T&n

jth' ^  * t * w  % ftr^ soft i^rrm« ’ -a
w  m 5ttm? ift ^>t ht£ snri 
^TTfsr ^  *f%  ^ 1  ft> i t r t  'T n ftr ^ r c t  

£  eft % Vprt %  5TW ? m%Z{ =Tft 
ft? frrer ^SRT "Jft JI^T ^ *T it  Sfitt
f o r  * r m  m  j f  eft f t  »r*fV
^  vwfiwf spr frrir fa  <t*#rt ̂ s^rk
^  |, *F*ft ?rm ^  fen  1 h ^ t t
g f"F tK+K ?f(T tt̂ WST “PilSI HI*M
tn: * t  ^ ^ r v r i ^  ?r jfrr 1 ^  eft jt? 
ftr 55  tj[<t KTftW  |  aft ft? ^PPT* % effr 
<rc *n ftr?  f ,  ftr^ r#  m  eft 
m z f  %  ?rm  ^ r tn f  spY «ft zrr 
Ti^ rr %  ? tm  v t  ^  m  f w % #
%  ^ P F t  f t f w f e T  %  ^  f ? ^  n T  « r t t
<3ft^rf ^ t  ^tcT?
4tct WIcT 'dH^i 5TT) ^  ^t»T r ^ l  fl<ti 
w ffa r f P T O  % tretTfa^r ^
5 ^  I Jr i R t  TW  f e f f T

|  f V  ^  ?Tt*ff % m *t * m
^Tf$»3[ f'S T '#  P p  ’ FTW H T i |  ^  ^ H r S t  
^ • * r f ^ « f t T * r r a r ? n r 3 f t > n f  
^ t %  %  « p p p  %  ^ rw  q r  ? p #  « A t  

313 (Ai3 LSD—8.

3*PHV «rm-f|- VT <JE
«w i s  ft  ft r̂r%tr t srft ?tt ^
w uft vr Wt t̂t | ftprcft ftr ztz irTt?
arrntrsTtt $  *  ftr^t ft
ftrnarir # if ftrsft ?f ?ft ?ft #

*Tt«r •sfr ftnrt ^prrff
^  t  i

3ft ^ r# T  3ftTT t  ^ t r r  
arft ^ t f t n r t t  *t ^ r c  I V t t  t 
Jrft  ?ft TFT |  f ¥  ^cTT 7^5T % m f  3 V  
« R  t f s r ^  %  ^elT 5t^5t %
T fffT ltr  rrg ftfrm  f??T % %FHT 1 W  
f r r r  ?ftx % ^ n r  fc? r
ftrp̂ r «p^ f^7f ^rw t ^
m jfr  i f f  fa  *r &  ^rf-^r m  f ^ r r  
% v f z t . ar^t ?T| ^ n r  srr^
1 , 1 * f r  i % %  ^rriftr- 
*IT  m  3f»flRTC ^Pw rtTT f  qr ig f, *[X  
5 5  JTT̂TT 5flT C'Ti'sr̂  4 fm  ̂
aptf anet q^t t t  ftfr :^ t p t  3  fa *  
h truTm $ fa  ftnr ?rr % «r^rr ^
^ r m f f t  ^?rr ?#Vt; m > irn r
?*r v t  *r ft  ttr «r*r^r pi
ifr>. tjT tt fwr fa  ?rrT ?5 tr
% ^ itti  ^ vr. » r ^
fa  grrfr 5r\?r % v*r* t
3ft fwr sft.TT t  «fV r Wt.T.TT |  i #
jfTTTft ? ft r  q r 'r t s t m  vrt ? f  erfifr^
tpr f< ^  W T?T x(tx 5̂T %
V ?̂T ^  fN rW  TCT f-TT %  3rTT ST̂ fT 
% h ftt tr̂ r q fr *rs-3t f*53it
w f  ^ ft: r̂tfta ^Tttr w k ^t^rf,

3r*f)»f w  *<.ni+ 5%*rr t *f ^i^oi j
ft> i r f ^  tit: Prxrr % f ^  ^  &  jt?
vfrr ^rrr «r t  I,
^ r  tt g’tn vt f«Ht m#r ^ r f^  i

m | fa  q.T f̂t aft fa  **r 
%  tfift |  % 

jj??t jffirfT <pr5r Jt -m  s& i % « f « t
aft *? K  ^ a i>  > t m r  t? r
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«fY, ^  » t m T  t f t  $ r f t  i

f%c[ *r? ^r^t | fa sfr ftcgrwrew
^  jtrt t  f ^ 5 ?r arra t  i 
«wren ^nx sr̂ sr % *r*rc f  ^t^tt £

^  $  fa* t^TTf % <TTO
* t f  a rfe ri *tt  * f t r k

%  gmftTCTT" ft t  I  n  $  5TPftT-

* r c  <*, qSr *rt»ft «pt T m rfa s rr  $ 3 5  o t r t

* f e n  » w r  1 jjs rrfa ^  ^  3ft  <ttctc
«fr *qr?r T ^ r r  w  sfhr
fa*#?rc «fft $ 3  ^ griVwr PT5rr sftr
f r ^ T C T R  r a  f a f f  ^ f a *  ^  g rr 
s p ffc  «pt e n ^ n r  «rr qrcfa- spt a r ? ^  
^ r  ?2T firer m r w f f a  3 *p p t srtfto 
%  *Pt$ flTVspr ? rff n r  1 ^  tt^t jp n ra  
jpr «ir v h
* t  ertsr » n r  1 t  "Bn^nr f  ft? ^ < t> t
% sm  *mrr ^r?rr ^t%it
3ft fa  3f̂ >T itft sftcTcT f  1

cf'TTSZIiT n g t & t ,  S ^ fa  «ITC ^  £*T<t 
«TPT art ®TT T̂ fo -T R T  ^ T ^ T T  f  f3W %  
fa it stft% ftr«P fsprr «flr

5ft fa #5 t  f«r«
f a g r  v r  1 t & s i  tr ip s  % fa c*  3 ^ i%

sp̂ T fa  *lfa j; % 'SFZZ *Ptf 'fiP 5T?t 
| 1 jjit fptrr fa fa*r %
ijanrftpp <ft ^ t % t  5 m  |  f a  s t p k  

%  trra' *r W H V R r  ff < ftr 
^  < m  5 Ftf 3  s f r a ; * #  %  ^rr# ? r 
| f^T% fa  t  *rtf WSTsrr ?fa fa
i r f ^ r  "PT 3T<ftir ? n rr jt^ w t |  1 
m  T d ^ ;  apt snfi^r f g j  w t t z  |  x frr  
$si *=seit t  1 *?t< 4  ^ srtt  | fa
ar^r q r  a ft t f ? ?  ?rr ^  f a « r  ^ r  

t o  | ■3^% JTf mfacr ftwr
orr | fa  ¥t «r^t $
*tr? ^ r  ^  3T#r t  i ^cr 
f ^ r w  |  f a  i w  m t  t? r %  s r e r  f a f f t  
t»T JT̂ r t — TT

?r̂ f t o t  %ftr ŝft ?tts ?r 
* f t  f x  spftsr

^ 1 315 Jm fa«3mr | 1 w if
n ^T 3ft *t 3JTKT «T3T f^Tr, 5TPW
^ t«p t It *ft^ r * r o n  t ^ t  f t  i 
«wr *r̂ )r 9t?t *r w ex  3^ ft urorr
5«rr K jrr Jf 7? 1 # fa fr
?ft 'XnrerT | 1 ?ft

S?rppr * f t r  ^  & z  >ft *r£t ^ » .  
?mrR ¥r srrn ^ft n<r 1

*n<T ^THt f  fa  f3R 5t5TRf Jf W
^t fâ rr sTirrm *?, »ft h?rV 

r z z i  % R r̂sr# 8f farr# f̂«r 1 nt ^  
trfst^rr qrfwfire t , #fa-r Trf^rt?:
%• TRT ??THf JTRJ; ^|t fa 3? fcTflV 
5tsV 0>St 5T?ff % B-'-T7 llT  ^  I f  I 
5T % ?TTP?r VT  ̂ I H
^  T̂FT̂ TT ? fa 5HTT fV^ffFT T̂ t 
’ |<it eft % »T3TTt % ^4t
ssrrc ?r$t ?r̂ rrr 1 fit stfr ^*r  
H vf. % %stt ^1^  fa  ^  r^rfa % 
f̂ -fT fr̂ STVT ifa  JT̂ f | I 3?^  ^4Y
* ( R  ^£i ^t m - r ,  *  gn% m  
5 mr firfl% fatj irffr-T PosHfft
srnTfft srtr h  ^b% hut ftm fa€%
^  t̂fr-r r̂rtrrft 1 ĉft̂ rr ^  ^ttr 
^ T fa fp r  <niTar Jr | fa wt«i &x 
*rr?r % <t^ik % ’sfrr vrN- >ft ^r%  
^T^rarcf it  ij^ ^ J t  ^ r  x |  f  1 ^rsnr 
Jr ^ rrP w  3r«fto ^ r ^ r r  |  r ftr
*rsrm  ^fsrf? ^ tctt |  srtr Tt^rf f?f
iff if sr# fm  |

r̂-rrnrr ^rrq eft ^ tm  f a  ^
5r<f̂ T ^t Tt«RT % ^ w r

jr<ft?ft * t  i  ^  1 1 %mc ?«t 
| fa  % wt«fr irt ?€  ?rrf wnrf
^  «T5Tf ^rrtr, eW  ?ft ^  J l f  fC T S S P T

x i ,  #fasy wht 5*  ĝ <Pt v i iP ttf & 
f t r o s r - n  <rr&  |  « f r c  ^  «rr  a it  f t r a jt
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^  | JiTW
f ,  tft i * f  'fw  «p> f k v m r

ftrrr i

*t?t $• f f r f % «nt ir 
*r* ^ r r  ff 1 3-sr fa  % q?#
^ r ,  4  iT F P fh f jf^ V % w  «n?r
^  ^  fa *nr 3nffa
zrwr $ 1 m^T t  fa  ft#  xftr 
^ r t  f f a  $  <*>£ ^  ^  spffa
5T5^t f t ,  * r t f t  f t  v r  f  I  #  1 73mr
Sf t t  v n r  ?r jft  % wi<i

»A < 37TKT f>T*T JSTT I fsP T ^t
fffffattSTH TT ^nrf | ^  3TPT̂  | fa

tT<p #rT  ?pt * < rrffS T | > fr  i 
?fV xpvi ^ r  *Tf sw* fa  faff)- 1 *  *iz

w f r  ^rtftH tt^t grt JFfart ^ t  §> ft, <ft 
5*r * f r  f f ^ r  »r'Trft f a f r  f a  ^ r
^  ^ r r  ^t%tt 1

w  »fT^ ^  fa w n  ^Ptt7, 
if '̂3( tT̂  m f | fa f;SFT% TFT ^ftPw ?t 
« J K T  3T»fta |  * ft r  3*T T r  «[? £cft 
V r #  |  I *PT7 *F tf H T f <r*T %t pft n
^Tm^rT $  f a  ^ r %  *tt*t * w i  jft?rr wr%rr 

<ftr g^Tffr 3 *ft *r ?rff *rrqT
3TRT :«mftT fa #5?TT5
sf?t w t  r̂mr | 1 ?m £ fa  nx
& r  % m *r ? ft  q? ^ r f  *frf<=r<t *g t
1 1  tr^T ?rc9> t^ r *ffiX*ft ^TWr «fh: ^<W  
w t  w  ?r̂ Tcrr ^ f t  cTT'fi 3ft r̂ranrV 
mtft t<  '*rt  f a r  J r ^ r  *ftctt |  ^  rfto 
tnpy ?7r q^w 3r ^ r t  3r4fa ^
w  ^Wcrr \ m  ^ >rrf
^nrtn €if?m w  |  ?*r ^ t  3ft
^ r  ^rrf^R *P<ft?R ^  v ^ t  |  ^ f a t  

H F H T  ?t ^ r ^ r r  qV< tTTT m f  
v t  5VRT ift  f t w e r  ^ f t  wn\ 
? rt^ T  fiT v r t  f J W I  ?T t̂ ^ T T  I fjPTVt
w*f r̂ t< vî ?r if faet $?rt
v r  f ^ r r  <T̂ r ^  «fr< 3ft ?rc ^  «rr w at

^  f  « f tr  %m  WTT«ft % strn?T ^ r a r r  
W  |  ^fTVt f  Bj ^JTTT f T T O  f t  srpft 
M lf^ r | ^  5̂7 ^  5nfPT ft 5ifRT
q < w r  ^  ?w»t 1

JJff ?̂ T fa^ %
w ^r tnp i j t  wrtfr fkmtfr f t  1

4l§ v̂ HT 4<H( ji "T̂ f ^̂ TI 
|  f i O T  SRTWfci T O ? it  f a  ^ft ^tftH  

% 5fr mrr.ft ^ r n r  fa»r
cTT? % 5>tT I W  ^ t  5TfftH 
% t n r a f t  apt ̂ nrftv- %• % f e r
^ n w  f e r n  5??nrr ^  ^  |^i^<ifr
Ir ^  55T ?m rt % 1 ?  1 srft <>r,̂ # f  fa

% 3rr<n̂  Jr fa-T̂ V ^rrfasf ft ft
1 1 fa r̂ it frrf f e f  *r«T
|  f a  3ft  K t P n  % ^ T % 5T ^ t lf t

sw w gzgrrr fa^r ht? f^rr n̂xwrr 1 
5-Prf̂ Ttr A f  fa  3T̂  ^  fa r̂
^»rrt % irft Witt «rrr ^rir
‘̂t̂ T ^Tf^r fa  *frf?=r*T % 3ft 3f{fr«T 

f^r»ft ^ t p t  fa?r ^ r  %
^>tr 1

?̂r% irrq m r̂ A ^  srl̂ : « r
T̂T̂ T xtT̂ m g I 4 T̂T̂HT ^ fa

?rr?f»T^t % ^ r v*^rr 3 t r t
. . .  .

wrt (w ft )  : w ? ' «
^f^tr 1

T?5<AT f«^ : ^  A $
fkm 1 1

^T ?t^T if 3Tff fa- t s  | ^  qr
Ht ^rf)- ̂ >?lY 1 ^ T  < t f̂fT
^ faffV TOT ĉT *T I «f,T
^ fr % vrfW f v ’hnr w»ft f t  f w - 

jp t % ¥ T  t |  >q 1 
^ r ? r  fa in  w  w k  ^ ffa t <t jitw $  
ipffcr f t  *rft 1 anr *2*k i
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j m  ?ft * 7 ?  % * m f t
<rwwfe #farar <rc anfrr tft *r«ft i 
%  ̂ VKfW f *t 3ft farr^ nr* $  £ iw
r ^ R i  v tfa m  |  i 3pffa' ^
'ttrr $ i g fr  f^ r
*rr??f nt smfr | ?mr
3*TT<feft JTft =^Tf^ | ftpr w r f
iff  3PTta 5ft ^ f^ ? R %  % fjflT,
5 ^  f T O ^  % fspr, w T r m r  % 
fa s  ht $$rc spnr % farr,
tifs*r 3ft spft-r 9% grj%

T9CT 5fTtJ I

t *t%  s m m  * J f t r n r  $ far in r r t  
*>t ^ f t a  irrftw f f?TTT fon£»r jt ^ft 
w n j i w  <rpn?t m f^ tr f % forr 
snfta ^ T fftr * f t r  ?p t t  srrr ^ R ? f 
sn fa rit ertr *t spfto ^ tt |  >qV
^  m i T R  ^TPTT $ eft 3ft
f̂tf̂ nr % spffa- f ^ f t  | ?t ^rvt
r̂*f̂ T vtf^rr, q^nt *rt 3pffa Pr^^r

^^.'1 % OflM »T Vtf̂ IXT | <PTT 3»T
s frff ^ft, ^ t , STPT sPTfr ^TT
^nfsnft T O  I  eft 3ft 3 T # r fftfrFT % 
UTSTJ fa# ^ f^nr T̂ TTt T̂f̂ tT |
Mr. Deputy-Speaker: Shri Ranga.

Shri Sopakar (Sambalpur): The
hon. Speaker had said that Members
who had not spoken so far would
be given opportunity to speak.

Mr. Deputy-Speaker: 1 will come
to them. They will have their oppor
tunity. But not as much as the hon.
Member wanted, that each Member
should have one hour. I cannot give
that.

Shri Kanga; Mr. Deputy-Speaker, I
do not wish to traverse the ground
I have covered yesterday, but some
new points which were raised today
have to be answered and some new
points which occur in this Bill have 
also to be touched upon.

My hon. friend, the Minister ia
charge, was pleased to quota the
Planning Commission and take shelter
behind their recommendations in
favour of the so-called land reforms.
I wish to inform the House that first 
of all, I had never accepted the Se
cond Five Year Plan. Therefore, I att
not prepared to accept their reason
ing (Interruptions). Secondly, I took
care to vote against the First Five
Year Plan in which some of these
ideas were incorporated and specifi
cally stated.

Mr. Depvty-Speaker: Even if ht
had not done that, he can speak 
against the Bill.

Shri Ranga: That is true. But then
my hon. friend said that these are qll
the things which have been generally
accepted; therefore, there is nothing
more to argue about their advisability
or otherwise and all that he had to
do was simply to quote them.

My hon. friend said that ceiling
was sought to be imposed in order to
find enough land or some land for all
those people who are agricultural
workers. Actually, the policy of the
present Government and the Party
behind it  to which till the other day
I myself belonged, comes to this, that
whatever land that they could obtain
as a result of the imposition of the 
ceiling is not to be distributed among
the landless agricultural workers by
family holdings but is to be kept
under the ownership of Government-— 
Government thus coming to be the
biggest landlord and zamindar in that
way—and then placed at the dispo
sal, as they say, of co-operative*, of
which these landless workers would
be invited to become members.

Therefore, they have frustrated,
and have sought to destroy, the very
purpose for which, as they said yean
ago, the ceiling was proposed by them.
This ceiling is really not intended,
and cannot be expected, to benefit the
agricultural workers. If the agricul-
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turtl workers at least come to be
peasant proprietors having their own
basic holdings or family holdings, it
Is Something. If, on the other hand,
tiiey were to say that what they hope
to gain by the Imposition of celling
would be such a small area in any
tillage or in any group of villages
that it would be worth their while
to think more in terms of co-opera
tive farming than in terms of peasant
proprietorship, I would like to draw
(t o r  attention to one or the provisions
made in this Bill which says that a 
basic holding is supposed to be 2‘ 5 
acres and a family holding is sup
posed to be three times as much or
T' S acres and, therefore, as many
agricultural workers as possible
should be allowed the family holding
or basic holding.

There is nothing in this Bill to
prevent Government, if they so wish,
from granting the status of peasant
proprietorship to as many agricultu
ral workers as possible, if and when
they get some land as a result of the
imposition of ceilings. But they do
not want to do that. They do not
want peasant proprietorship at all.
They have no faith in it. That is 
how the Planning Commission appear
to be disposed towards this matter.
That is also how their proposals seem 
to tend to—the abolition of peasant
proprietorship and its replacement by
co-operative ownership, co-operative
cultivation and forming which would
ultimately end—of course, they them
selves know it—in the communes of
the Chinese type with which till the
other day they were very much in 
love but with which today, I suppose,
they are a little lukewarm in their
love

Do Government really expect that
production is likely to go up by the
imposition of ceiling? Why do they
want to prevent fragmentation? One
of the main reasons why they want
prevention of fragmentation is that
through fragmentation production
will go down. Therefore, fragmenta
tion should be prevented. At the
same time, while they themselves go
on professing this kind of imposition

of these ceilings for higher produc
tion, they categorically deny the very
rationale for their justification for
these ceilings.

I agree that me part of Govern
ment policy need not be in consonance
with another part of Government
policy. But it becomes much more
extraordinary when the same Bill in
regard to agriculture were to contra
dict itself through the different pro
visions of the BilL

Next, they say there are so many
landless people and they have got to
be provided with land, I put the
question. My hon. friend was rather
unhappy at the question. The ques
tion is this. There are so many who
are homeless. I would like to know
whether there is going to be any ceil
ing at all on the number of houses
that anyone is expected to hold So
many people are without any proper
ty. A similar question can be put
also whether all these properties are 
going to be sequestered or confiscated,
I do not wish to weary the House with
what the Prime Minister has said in 
the Rajya Sabha not so many years 
ago. He said that he was not going
to be a party to that kind of socialism
which would result in the distribution
of poverty amongst people. But that
is what exactly my friend is going to
do, to distribute landlessness among
the people who have some land and 
also those those who are landless agri
culturists in the country by making
them lose all their control over the
farming operations, making them lose
their self-employment stauts and
thereby losing their social as well as 
economic stauts and independence;
and thereafter, one fine morning
simply dismiss their so-called title to
their land-holdings.

In the meanwhile they hold out one
soup. Although they will be driven
into these co-operatives of their con
ception—they call them voluntary—
they are going to be allowed to enjoy,
the possession of their own titles to
their lands. That will only be on
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paper. Will they be sold? Will any
body be so foolish as to purchase
these titles once the control over the 
land is gone and the land becomes not
the property for enjoyment but for
utilisation, for exploitation, property
from which no self-employment can 
be derived once it has gone into the 
possession of the co-operative and no
longer remains in the hands of the 
pattadars or landholders? Therefore,
it is wrong in conception. It is par
tial in application. It is not social
justice; it is social injustice imposed
upon one sector of our society at the 
arbitrary will of a number of people
calling themselves the Planning Com
mission presided over by no less a 
person than the Prime Minister him
self. This kind of social injustice had 
been inflicted on the peasantry in 
other countries and they have paid a 
very high cost

Shri Harish Chandra Mathur (Pali):
Not by the Planning Commission but
by this Parliament. Is it.........

Shri Ranga: Unfortunately the
Planning Commission was quoted by
my hon. friend and, therefore, I am 
confining myself to that alone. Of
course, Parliament has also been a 
party. But We have got different
Parliaments. That was the First
Parliament. This is the Second Par
liament. There would be a Third
Parliament also (Interruption). I 
hope thr. the Third Parliament might
come out to be a different thing in 
its social as well as political content,
other than what this Second Parlia
ment happens to be, in which my hon.
friend will not be a member in the 
Treasury Benches (Interruption).

Shri Harish Chandra Mathur: Let
us hope it will not be so.

. Mr. Depoty-Speaker: Order, order;
let that not be decided just now.

Start Kanga: Thanks very much. 1 
did not accept that particular princi
ple at all.

Secondly, I come to the extant of
the land that is to be allowed to be
enjoyed by such of those few people
who happen to have some land more
than the family holding. In yester
day’s Bill it was stated to be 25 stand
ard acres and today they say only 25 
acres.

I had also an opportunity of going
to Manipur. I saw the lands there.
We went through the villages as 
Members of the Public Accounts Com
mittee. We found that land was not
the same all over in fertility or in 
productivity. They said so. They
were not the same also in the facili
ties that they enjoy either in regard
to water supply or in regard to drain
age facilities and other things. I do
not see any reason why a different
standard should be applied to the
lands in Manipur, apart from the 
usual standard that they have accept
ed for Punjab, for instance, and also 
in Tripura. That is the question of
standard acre.

Thirdly, the question of compensa
tion comes up. It is tied up with the 
Constitution itself. There was an 
amendment of it to which so many
of us were a party according to which
Government would be the final autho
rity to fix the quantum of compensa
tion. At the time we were passing 
it we were under the impression that
it was to be applied to the function- 
less intermediaries in land. Now, in 
this Bill, not only the functionless in
termediaries known as the zamindars
—and by other names in other
parts of the country—but also thfe 
pattadars and the peasant proprietors
and even the tenants are being dub
bed together. The interests of all
these people have got to be taken up
separately. In one sense Government
has also conceded this particular prin
ciple.

When the question of compensation
to be paid to the pattadan or peasant
proprietors by Government comes to
be considered in this Bill in clause
146, they would like it to be 25 times
the land revenue if the land baa not
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b«en cultivated and 50 times the land
revenue if the land has been cultivat
ed. I would like the Government to
look into the accounts of the Danda- 
karanya Project, and also find out the 
amount of money that they had to
advance to so many of our own dis
placed persons when they wanted to
enable them to convert tarai lands
into cultivated lands. Let them look
into the amount of money that was
needed by each one of these peasants 
to turn an acre of uncultivated land
into an acre of cultivated land or bring
it under proper productive cultivation
ovar a period of years. Can it be said 
that it is anywhere less than Rs. 1,000 
over a period of five years or 10 years
per acre? Let them look at the pro
vision that they want to make.

Surely, land revenue is going to be
fixed under this Bill. It cannot be
more than Rs. 10 per acre, even in
this Manipur. Therefore, Government
wishes to pay Rs. 250 for uncultivated
land and Rs. 500 for an acre of cul
tivated land. Does it square with
facts or with reality or with the ac
tual expenses that the peasants are
obliged to incur over a period of
years—not one year—in order to
bring uncultivated land into proper
productive cultivation? Surely, this is 
unjust; this is not the way in which
people have got to be treated in re
gard to the prices.

Government offered compensation
at the market rate to the holders of
shares which were possessed by the 
Imperial Bank of India. They fixed
a particular date.

An Hon. Member: On the face
value.

Shri Rang*: Not on the face value,
I think, but at the market value. The
face value was about Rs. 100 and the 
market value was Rs. 1,600, 1 speak 
subject to correction. When it comes
to land they want to do this thing,
la this not unjust? I would like to
know that. Apart from all your
principles, here is the principle of ac
tual realism and reality. I challenge

Government, this Government as well
as any other Government anywhere
here in India to bring uncultivated
land into proper productive cultiva
tion in the manner in which they
offer this compensation. (Interrup
tion). Then, I am prepared to accept
their solution. They ought to be
able to look at it with a sense of
actual realism; not only that but also
with a sense of responsibility towards
our -peasants. They are the people
who have given their votes to our
friends and all of us who have been 
able to come here to this House as 
well to the other Legislative Assem
blies. You want to deal with them 
in this summary fashion just because
you are in the mid-period of election
and you think somehow or other you
can start some kind of scare at the
time of the next election and come
back again with a majority as my
hon. friend Shri Mathur wants you to
come back.

An Hon. Member: You Sir!

Shri Ranga: Then, there is another
thing. When it comes to the tenants
the amount of compensation to be
paid by the pattadars has been fixed
at 30 times and not 50. If it is 50, 
then it may not be too unreasonable
though unreasonable it is. If it is to
be 100, then it has got to be some
thing else. Of course, the tenant has 
got to be treated a little better than 
the Government. Government has 
got the money and it can be expected
to pay the market price; but the ten
ant may be able to pay it. I am pre
pared to consider that; but it doe*
not mean that only 30 times is legal,
I would like the Joint Committee to
give some consideration to this parti
cular matter. They have fixed a par
ticular date. Yesterday, I took ob
jection and my hon. friend stated that
the other Bill was published in 1957 
and so they knew that this Bill was
coming up and from that date on
wards they were going to say that all
the transfers of land were not to be
recognised or treated as if they have
not taken place at all. First of all,
it is yet to be considered by this
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Bouse as wall a* the courts later on
M to from which date the
Government would be entitled to
ghre retrospective effect in regard to
• Bill which had not been introduced
or considered by this House. 1 do
not know whether they are entitled
to do ao or not in law but in all con
science I feel they are not entitled to
impose a thing like this. My hon.
friend who is a distinguished lawyer
and certainly a very distinguished
Minister said here that ignorance of
law was no excuse. After he has 
•ome over to Delhi, he seems to have
forgotten the conditions of his own
people in his own constituency. Do
they all know the law, its provisions
and its dangers? Do we expect these
people seriously to go on looking into
all the Bills that are coming up here,
at what time notices of Bills are
given and so on. Many of our own
Members do not themselves know.
Thanks to your Secretariat we are
being informed about what has hap
pened during the last week or during
the last session and all the rest of it.
If it is not for that information, quite
a number of the hon. Members would
not be able to know what Bills are
being introduced or are being discus
sed, what Bills this Ministry has got
in its anvil and archives or thought fit 
not to introduce. Yet he wants to
penalise our peasants. I take objec
tion to this. The same sort of diffi
culty arises in this Bill also. They
have fixed ISth January, 1950 and all
transactions from that date had been 
negatived. Wonderful! Here is King
Canute who simply says that the moon
has not set and it is not day and the
Sun has not arisen at all although it
is mid-day. I wish him all good luck
at the next election.

Shri Harish Chandra Mathur: Are
you really serious?

Mr. Deputy-Speaker: All along the
hon. Member’s eye is on the next
election. . . .  (Interruptions).

Shri Kanga: They should think
about it very carefully. Then there
is this question of land for personal
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cultivation. They say that it should 
be 2| acres only. Is that enough? 
Why h*v« they fixed it so low? Thera 
is the question of profits in agricul
ture. They want the settlement offi
cers to estimate the profits in agricul
ture. Indeed I am very glad that 
they are for the first time asking 
whether there would be any profit in
agriculture. They feel that some 
officer should be made responsible to
calculate whether there are any pro
fits in agriculture. I hope when they 
collect that information, they will 
be good enough to place it on the 
Table of the House so that we will 
be able to make use of it when we
have to deal with the other sections.

Yesterday I took objection to the
provision regarding the land revenue
collection. I repeat my objection. For
two months they can delay the har
vesting of crops in this tribal, hilly
area, where it is so dangerous to
keep all these things in the fields.
The crops come up and are heaped
up. Unless the peasant pays the land
revenue, he can be prevented from
harvesting his crop for two months.
Is this reasonable? Is it not insensi
ble? Is it not, from the agriculturist’s
point of view, a stupid thing? I am
not looking at it from the point of
view of the law books of the Home
Ministry but from the agriculturist^
point of view. To delay the harvest
for two months because a person is
unable to pay land revenue is very
unfair.

There are courts. What is the
authority which will decide about all
these things? It is the revenue autho
rity. It is the court. Against a large
number of decisions of such courts,
there is to be no appeal at all to the
proper courts. It is a very peculiar
socialism of the Hegelian type. There
fore, I oppose this. We know too well
what sort of a nuisance the revenue
officials can be, how partial they can
be, to what extent they can be mani
pulated by the Ministers and the
legislators and by the Ministry here
and the Ministry that has to come in
these respective States. Therefor*, I



am anxious that these revenue courts
should be replaced by judicial tribu
nals. Sir I have done.

4X&5 Mampm AO&AHAYANA M,

Shri Sopakar: While moving the
Tripura Land Revenue Bill, the hon.
Minister has said that it was a model
Bill and when he moved this Bill he
refrained from saying that this was
also a model Bill because the Speaker
asked him not to repeat his previous
arguments. They are having three
successive Bills for Tripura, Manipur
and Delhi, each coming close on the
heels of one another and therefore
we have the opportunity of having a 
comparative estimate of the three
Bills. I would particularly like to
discuss the provisions about ceiling on 
land holdings because that is the
burning problem of the day not only
in the Centre but in all the States. I
was comparing the ceiling in Tripura,
Manipur and Delhi. Hon. Members
criticised this Bill that there was a 
lacuna because no arrangement had
been made to assess the different
kinds of land, of their productivity,
of the facilities for their irrigation,
etc. in Manipur whereas so far as 
Tripura is concerned, a standard acre
has been defined. Now, I will choose
the land of Manipur and compare it 
with the land of Tripura. I was eager
to know whether, because the Gov
ernment provides under the earlier
Bill relating to Tripura that a per
son may have 50 acres which, when
converted, becomes 25 standard acres,
If all the fifty acres of lands were of
the variety known as fallow or up
land. In the case of Manipur he may
not possess more than 25 acres of
land, whatever be the quality of the
land. About the geography and the
variety of soil in the two different
States I was anxious to know. Al
though I have no first-hand know
ledge, I consulted the Imperial Gazet
teer of Manipur and Tripura. I have
no time to quote the classification of
lands in these two States but I learn 
that the land in Tripura is much
morfc fertile than the land in Manipur.
We know from Shri Achaw Singh’s 
•pweeh {hat Manipur also i» mostly a

hilly area and people take recourse
to Jhoam cultivation. Let us com
pare 25 acres of land in a hilly area
where Jhoom cultivation is practiced
with the land in Tripura which ha* 
luga lands which is perhaps more
fertile according to all accounts. If
We compare these two figures, wa
have to doubt whether social justice
is being done when we fix a ceiling
merely on arithmetical basis without
taking into account the productivity
of the land in these two States.

In this case, while the Deputy Mi
nister was moving for reference of
this Bill to a Joint Committee of both
the Houses, when the hon. Speaher
asked him as to why no account has
been made of the different varieiiea
of land—irrigable land, dry land and
wet land—the hon. Minister stated
as a justification that here the lands
are more standardised. He also said
that because the Bill provides for a 
basic holding of 2 5 acres and a fami
ly holding of 7 5 acres it was not
found necessary to have the definition
of "standard acre” which is provided
in the corresponding Tripura Bill.

In this connection I would like to
submit that 25 acres in the aggregate—
by "acre” I suppose that it is only
4840 square yards and nothing else—
has been provided, but we do not
find any co-relation between the ceil
ing of 25 acres and the basic holding
or the family holdings which has
been defined in the first chapter of
the Bill.

You will find, Sir, that even the
Tripura Bill provides for basic hold
ing and family holding. There the
family holding is still less, it is only
6-4 acres, whereas here it is 7'5
acres. This leads us to the presump
tion, which is supported by geogra
phical facts, that the land in Tripura
is much more fertile than the average
land in Manipur. Therefore, what
social justice is done if we allow a 
person in Manipur not to hold more
than 25 acres of land, we fix 25 acrcs
as the ceiling, whereas in the case of
Tripura where the land is much more

1861 (SAKA) Land Revenue and 5195
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fertile we allow a person to hold about 
.50 acres, because two acres ot tilla 
land is equal to one standard acre.

When we compare these two Bills 
with the Delhi Land Holdings (Ceil
ing) Bill we face a greater surprise, 
because there it is provided that the 
ceiling on land holding is 30 acres. 
Can we compare the land which is 
washed by the holy river Yamuna 
for several thousands of years and 
which is known for its fertility with 
the arid, forest region of Manipur? 
Whereas we say that a person can 
hold 30 acres in Delhi, we say that 
a person cannot hold more than 25 
acres in Manipur. Is this social 
justice?

Sir, the whole troub'r with us, 
especially with policians, is we 
go by statistics, we do not take into 
consideration the facts, the difficul
ties that are faced by the agricul
turists. We usually lose sight of any 
pragmatic approach to problems as 
they crop up. I can understand that 
in a place like North Bihar, U.P. or 
Punjab where there is concentration 
of people on land, where there are 
more people on land, where there is 
great fragmentation of holdings and 
many of the holdings are uneconomic, 
there is necessity of weaning away 
cultivators from land so that they 
may take recourse to other occupa
tions and other professions. There 
may be a good justification for fixing 
a fairly low ceiling in such areas 
where the land is very fertile and 
very rich, but where it is necessary 
to bring more and more land into 
cultivation for the sake of the coun
try’s prosperity and for making India 
self-sufficient in food I fail to under
stand what is the necessity of having 
a very low ceiling as has been done 
in the case of Manipur. For example, 
this will also apply, this limit of 25 
acres will also apply to those 
persons who are habituated to jhoom 
cultivation. Supposing a very indus
trious man, an agriculturist, has 
brought into cultivation 25 acres of 
.land and he has the capacity and the

means to bring under plough more 
area, if we say that no person will 
cultivate more than 25 acres then we 
not only put a ceiling on the land 
holdings but we put a ceiling to the 
prosperity of the territory of Mani
pur. That is my objection. I should 
submit that we may not take our 
idealism to a very extreme limit, in 
all the corners of this country; but 
we may limit that to those places 
where there is a real pressure of 
population.

Sir, 1 have no time to discuss in 
detail all the other points, but I 
would like to urge one other point, 
and that is about the definition of 
“family” . We find here that “family” 
has been defined as: ‘“ family’ in
addition to the person means the 
person’s wife or husband as the case 
may be and dependent children and 
grand children of such persons.” I 
suppose we are not living in a 
European society where even children 
and grand children above the age of 
18 are considered to belong to some 
other family. I would ask the hon. 
Minister, what happens to the aged 
mother? Does she belong to the 
family or she is in somebody-else’s? 
What about the widowed daughter- 
in-law? I would submit that it is 
just and proper that those persons 
whom the manager or the karta has 
the moral or the legal obligation to 
maintain should be considered as 
members of the family. Even if we 
say by force of legislation that from 
the date this Act comes into force 
our families would be said to be 
Europeanised and nobody except the 
sons and daughters and grand sans 
and grand daughters would be con
sidered as members of a family, still 
for ages to come, perhaps, the aged 
parents and other members of a 
family who have no independent 
means of livelihood and who have to 
depend for their livelihood on the 
earning adult members of the family 
will continue to be members of that 
family though not de jure at least 
de facto, and it will be an absolute
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cruelty to exclude such persons,
especially those persons whom the 
manager or the karta has a moral
and legal liability to maintain, from
the membership of the family.

These are two very important
things to which, I believe, the Joint
Committee will give their due con
sideration.

15 hrs.

Shri Panlgnhi (Puri): While in
troducing the Bill the hon. Minister
would have done well if he could
have given us an idea as to the
number of landless people in Mani
pur and the extent to which they are
going to get land by the introduction
of this Bill. However, we have come
to know that the pressure of popula
tion in Mansur is heavy and the 
land is fertile. But with regard to 
the ceilings, Shri Ranga had certain 
points and certain misgivings. Yes
terday, he wanted us to go back to
the old days of the Chola dynasty
and Chola king3 in the South, and 
today also he did not accept, from
the very beginning, the second Five
Year Plan. But We would not like
to remain stagnant; we would not like
to go back to the days of Chola 
dynasty but to go ahead.

With regard to the ceiling which
has been proposed in this Bill, I 
have a few suggestions to make.
When it haa been admitted that the
land in Manipur is fertile and the
pressure of population is heavy, the 
ceiling of 25 acres for a family of
five and an extent of 50 acres for
every additional member, to my
mind, is too big a ceiling. I would
submit that the ceiling for a family
of five should be 15 acres and for
every additional member it may go
up to the maximum extent of 30 
acres in Manipur.

When we come to the question of
exemption, we find that exemption
has been provided in clause 153. The
Government has decided upon a ceil
ing and then it has also given powers

Land Refomts Bill 
of exemption. In clause 153 wide
powers have been given. I may refer
to clause 153(c) which reads thus:

"any specialised farm which is 
being used for cattle breeding,
dairy or wool raising;” .

It is too wide an exemption. Any
land which is being held by a co
operative society is also exempted. I 
do not object to the co-operative
societies being exemjpted, but I have
my own feelings about them. I have
seen in. Orissa certain co-operative
societies which took money to the 
extent of Rs. 50 thousand from the 
Government; the lands there were
shared among the members of the 
family of the landowners; they took 
Rs. 50 thousand from the Government
but they did not buy any new bul
lock or a new cart. They only used 
the old bullocks and the old carts
and charged the bill to the extent of
Rs. 50 thousand payable by Govern
ment on the ground that they actually
spent Rs. 50 thousand! When the
Government went and enquired into
the matter, they realised that every
thing was a fraud. So, if co-operative
societies are to exempted, as the hon.
Minister pointed out in the beginning,
they must be bona fide co-operatives,
and it must be enquired and ascer
tained as to whether they really
intend to benefit the members of the
society and whether they are really
going to introduce co-operative farm
ing.

With regard to the rights given to 
the landowners, I think the rights
have been enumerated in detail. But
I would draw the attention of the
hon. Minister to clause 112, where
the rights of the tenants have been
defined. Let him take into considera
tion and compare the rights which
have been given to the landowners
and the rights which have been given
to the tenants. The rights offered to
the tenant is nothing when compered
to the rights given to the landowners.
After giving the rights to the tenants
in clause 112 , wide powers are being
given in clause 122 for eviction of
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tenants. If you go through clause 122 
pou will find that a tenant can be
evicted on as many as six or seven
grounds which have been enumerated 
in that clause. As far as the eviction
of tenants is concerned, I submit that 
this Bill should not give as wide a 
power as it has given. Otherwise, the
purpose of the Bill will be defeated.
The landlord has been given the
right for reservation of land for
personal cultivation. The reservation
of land for personal cultivation also
varies. The landlord may evict a
tenant, sometimes to the extent of
live acres, sometimes up to seven
acres and sometimes even up to 25 
acres. So, how many peasants are
there in Manipur who own a basic
holding, say, 2- 5 acres? How are you
going to provide at least a minimum 
basic holding to a tenant? After
giving wide powers of eviction to the 
landowner and after giving him wide
powers to evict up to 25 acres, the
Government, at the same time, wants
to assure a basic holding to a tenant
How can the two go together?
According to a mixed pattern of
economy, they may go together. You
can satisfy both the landlord and at 
the same time the tenant, according
to that pattern. But, if you really
want to have a land reforms Bill
which would really satisfy the needs
of the toiling millions, which would
really satisfy the needs of the toiling
masses and the tillers of the soil,
this kind of mixed idea about land 
reforms will not help the tenants to
the extent that you aim at

With regard to the distribution of
land, my hon. friend Ch. Ranbir Singh
made certain points. There is no
specific provision in the Bill as to
what the Government or the admi
nistration is going to do with regard
to the extra land that it is getting
after the ceiling is fixed. There must
be a specific provision that the land
Will be distributed. Firstly, it should
be distributed to those who have no
land. Secondly, it must be distribut
ed to the tribal population who have
no land up to the extent of a basic

holding. That would be reasonable.
In fact, I would go further and *ay
that land may be distributed « » “ 
pletely free, if possible, to those who
are landless, out of the land which
will be available by fixing the ceil
ing.

There is a provision which baa 
given power to the landlord to give
lands on lease to the tenants and, at 
the same time, given the rights to
terminate a lease by giving notice.
The two things go side by side. 1 
think once you give the landlord the 
right to terminate a lease, by any 
pretext the landlord will try to give
notice and then terminate the tenancy
right of the tenant. IWs must be
well known to the Government
through their experience In imple
menting the different land reform
Acts in the various States: the poor
peasant has been pitted against the
well-placed landlord in society. The
landowner has every access to the
court of law. The landlord i* *
monied man and he can continue a 
case for, ten years. In some cases,
in Orissa, peasants have come from
there to the Supreme Court to get
justice. Is it possible on the part
of a tenant or a peasant to get justice
from the hands of a landlord by com
ing from Manipur to the Supreme
Court here or from my State of
Orissa to the Supreme Court? That
experience must be remembered. So,
there must be a specific provision
that a tenant who is cultivating the
land for a period of ten years belonga
to a separate category of tenants. He
must be considered as belonging to a 
separate category. The Bill should
provide for two kinds of tenants: a
tenant who is permanent, who i* 
cultivating the land for the last ten 
yeark; and a tenant who is temporary.
There is no such specific provision in 
the Bill which makes any distinction
between a permanent tenant and a 
temporary tenant.

Keeping in view the fertility ot land
in Manipur and. also the pressure ot
the population, I suggest the family



bolding should be 5 acres and not 7*5 
acres. I draw attention to clause 109.
under which the landlord ha* been 
given the right to return* land up to 
a permissible limit, which is too high.
It range* from a basic holding of 2 5 
*ere* to a ceiling of 25 acres. This
clause on permissible limit will b«
utilised by the landown«r and the
very objective of the Bill will be
defeated. The grand ideals which the
hon. Minister cherishes to offer to the
landless agricultural labour in Mani
pur will be vitiated and defeated by
the landlord*.

Therefore, I submit, let the period
be considered from 19S0 and not 1956, 
so that at least a period of 10 to 12 
years will be there. Any tenant who
is there for the last 10 or 12 years
should be considered as a special
category of tenant—a permanent
tenant—and he can on no account be
evicted by the landowner. The other
category will be the temporary
tenant, whose case can go to the 
competent authority, whether he can
be allowed to retain hii land or not.
with regard to competent authority,
you know well how the bureaucratic
machinery is functioning. In this 
Bill, everything has been left to
the Bweet will of the administra
tor, who has been delined as the 
competent authority. Even fixing and 
assessing of rents, finalising of
records, etc. have been left to the
competent authority. I hope some
measures will be devised, so that the
people of the village may be associat
ed when all these decisions are taken 
and the bureaucratic officers will not
get a free hand to decide as they like.
It is well known that usually the
landlord and the rich in the village
have a greater pull with the bureau
cratic machinery than the poor
people.

When, under the provisions of the
Bill, the poor peasant is going to b«
involved in litigation for many years
to come, it is better that Govern
ment provides legal aid to a tenant
who is being evicted by the land
lord. But there is no such provision
in the Bill. I submit that the poor

th« landlord should be given legal
aid by Government, so that at least
he can fight his case against the land
lord or landowner.

With regard to the special provi
sion for the tribal people the provi
sion oaiy says that no land of a tribal
people can be transferred to another
without the permission of the com
petent authority. I welcome this, but
it is not enough. It must also be
ensured that if a tribal person is
landless, he gets land free from Gov
ernment, when the Government is 
going to get extra land by imposing
this ceiling.

As the Bill is being referred to a 
Joint Comittee, I will not take 
more time. My last submission is, 
according to the hon. Minister, only
an amount of Rs. 6 lakhs it required
for meeting the needs of compensa
tion. When the financial provision
is «o meagre, I suggest that the land 
made available by imposing this ceil
ing should be directly given without
any charge to the landless agricul
tural labour in Manipur. Government
is spending crores of rupees in other
departments; so, when the amount is 
so meagre as Rs. 6 lakhs, why not
give the land free to all the landless
agriculturalists in Manipur?

Shri Datar: A number of sugges
tions have been made by hon. Mem
bers. My friend, Shri Ranga, was 
almost in an aggressive mood. He 
made a speech on the lines of his
utterances as a leader of the new
party that has been formed. I should
like to reply only very briefly to the 
main points which require a reply.
My friend, Shri Achaw Singh, com
plained that the records of the 
revenue were not satisfactory. That
is the very reason why Part II of this 
Bill deals only with this question of 
a proper revenue administration.
Especially when land reforms are
going to be introduced and substan
tial rights are being given to the 
cultivator*, it is essential that the 
records should be as perfect as possi-
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ble.. Therefore, I am confident he will 
welcome the introduction of new 
measures for making the revenue 
administration as efficient and fault
ie r  as possible.

Some hon. Member suggested that 
tbe ceiling should be put at a higher 
figure. But two hon. Members stated 
that it ought to be put at 15 acres. 
My friends, Shri Ranga and Shri 
Supakar, were of the view that all 
the land was rocky there. That is 
an entirely incorrect notion.

Shri Ranga: I did not say so.

Shri Datar: There are fertile lands 
also there. Out of 700 square miles 
in the valley, we have got 2*03 lakh 
acres, which are sown. So, it would 
not be proper to suppose that all 
these lands are not fertile or are 
rocky. We have not generally taken 
into account the lands that are in the 
hilly areas. These are in the valley 
areas. There the crop is paddy. That 
is why it was considered that 25 
acres would be a proper ceiling. We 
are not going to keep it at 15 or 30 
acres as in other places, but 25 acres 
has been fixed, not by Government 
only, but only after consulting the 
advisory committee for Manipur. 
That is also a matter which should 
be taken into account.

A number of hon. Members 
naturally have not visited Manipur, 
though my friend has. All the same, 
we have to take into account all these 
circumstances.

Shri Ranga: The Congress was
defeated there by the Communists.

Shri Da tar: I do not want any
running commentary while I am 
speaking. I have heard him patient
ly; he has to hear me now. It may 
be unpalatable to some extent, but 
he will kindly hear me.

' Shri Depaty-Speaker: I might
ehquire that if only less than half is 
M> fertile in the valley . . .

Sitrl Datar: I am replying to that
very point. In the case of Tripura 
there were different types of land . 
So far as Manipur is concerned, we 
considered that question, and we 
decided that basic holding and family 
holding should be equivalent to 2' 5 
and 7*5 acres respectively. In the 
Tripura Bill the concepts of family 
holding, basic holding and permissible 
limits have been expressed in stand
ard acres. In the Manipur valley, to 
which this legislation is intended to 
apply generally, the variations in the 
quality of land are not marked. That 
is the reason Why it has been men
tioned here.

Mr. Oepaty-Speaker: Just now the 
hon. Minister stated that about half, 
or less than half, of the land in the 
valley is fertile.

Shri Datar: Not less than half. 709 
sq. miles was the extent of the 
valley. The total extent of Manipur 
was 8,038 sq. miles, of which only 700 
sq. miles was the valley area, and in 
this valley area the land sown is 2-03 
lakh acres.

Mr. Deputy-Speaker: The land in 
the valley area is the same as in the 
hilly area?

Shri Datar: There ns no question
of any hilly area as such. The ques
tion here is confined to the valley 
area. That is why I said that the 
land is generally fertile. I cannot 
say it is completely fertile, but it is 
generally fertile. The Government 
wanted to work out the whole thing 
with a view to see whether any 
standard acre should be laid, and 
after full examination of the whole 
question the Government came to the 
conclusion that the variations in the 
quality of land are not marked. 
Secondly, you will also see that the 
quantity of paddy that is available 
has been fixed at a flat rate of 3'60 
per acre. It is not proposed, there
fore, to apply the concept of standard 
acres for the purpose of defining the 
expressions
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Then we have to take into account
another thing. So far as rent is con
cerned, what we have done is thin. 
Generally, the Planning Commission
follow one-fourth or one-fifth of the
produce. Here we have allowed the 
customary rent, which is roughly
equal to one-third of the produce.
Therefore, we have kept that in this 
case.

Under these circumstances, I would
point out that there is no substance in 
the contention that the ceiling has 
been fixed arbitrarily. Naturally, ceil,
mg has got to be fixed and we cannot
leave the matter as it is. I have al
ready made a reference to the larger
question of having a ceiling. In this 
case, 25 acres had to be fixed, taking
into account the conditions in Manipur,
the yielding quality of land and all
other relevant circumstances.

Two hon. Members have pointed out
that the ceiling ought to be even
lesser. Shri Achaw Singh and Shri
Panigrahi have rightly pointed out
that the ceiling ought to be 15 acres.
That shows what we have done is a 
satisfactory arrangement. This ques
tion was considered in the State Ad
visory Committee, in which there were
a large number of hon. Members from
Manipur, and they suggested that this 
was a proper ceiling.

Another hon. Member suggsted that 
non-cultivation for two years should
not be visited with any punishment or
penalty.. I have already answered this 
question. So far as Tripura is concern
ed, we cannot afford to allow the land
to remain uncultivated for longer
periods, in the interests of the State
and the cultivator himself.

Another hon. Member suggested
that the cultivator ought to be given
some money, or some loan and other
facilities, for proper cultivation. May
I point out in this connection that 
under the new Bill that is going to be
passed he trill be entitled to all the
help that an agriculturist is entitled
to? Taccavi loans can be taken. Then
there are loans for cattle, well, ferti
lizers and other things. All these

things are made available now with a 
view to facilitate the cultivation of the 
land so that he can get as much profits
out of the land as possible.

Then, some hon. Members suggested
that the rules about evictions were
very rigid. May I point out that they
are not rigid? And if the cultivator
does not carry out the work properly,
it is not only he—his suffering may or.
may not be taken into account—but
the whole nation that suffers, and so
when he acts in such a manner that
the land is laid under waste, active
waste, it is natural he will have to
give up his land, or he will have to
be evicted from his land.

Then the question of rent has been 
brought forward. May I here point
out that it is the primary duty of the 
tenant to pay his rent? He can ask 
for some time by way of grace. A
period of grace of three months has 
been given and again another six
months has been provided in this Bill.
If he does not pay, then naturally,
unless he retrieves his position in 
right time, he will have to give up
his possession. Something will have
to be done there. While we are an
xious to look after the interests of the
tenants—and you will find that a num
ber of provisions have been introduced
for the benefit of the tenants who re
quire a lot of help, a lot of safe
guards—it is the primary duty of the
tenant to pay the due rent in time
The amount has also been fixed after
taking all the circumstances into ac
count.

My hon. friend, Shri Ranga, brought
in a number of controversial points
and, as usual, he put things at, I
would say, their worst. He said that 
the Government was becoming a big
landlord.

Shri Ranga: Is it not so?
Shri Datar: Further, he said that

ceiling would amount to fragmenta
tion also. He mentioned all these
things. Here may I point out—I would
hot go Into all those circumstances—
on* thing with due deference to my



5199 Manipur DECJQUBKR I*. lfSS Land Revmrnt tmd 540a
Land Reform* Bill

[Shri Datar]
hon. friend? All theaa proviaions re
lating to land reforms will be found
in the Planning Commission'* report
which . . .

Shri Nagl Reddy: He contests that
-also.

Shri DaUr: Let the hon. Members
have some patience. It was issued in 
1956 when my hon. friend was either
a member of this House or the other
House.

Shri Ranga: Yes. I voted against it
■whan it came for voting in the Rajya
Sabha.

Shri Datar; Then he was a member
of a particular party.

Shri Ranga: Then also 1 spoke
Against it.

Shri Datar: The hon. Member has 
to accept it. Because he issued certain 
veiled tnreats to us, therefore, I am 
mentioning only two or three points.
( Interruptions) The reports of the
Planning Commission, or the plans en
visaged by the Planning Commission
•were not very well the products of
the Congress party—the Congress
party had nothing to do with it—it 
was the product of the Government.
It was accepted by both the Houses
6f Parliament, and when both the 
Houses of Parliament accepted it, it is 
■entirely futile on the part of my hon.
friend to say that he did not accept
it  Secondly, there is a more telling
instance. . .

Shri Rang*: Sir, as a member of per
sonal explanation.

Mr. Depnty-Speaker: Order, order.

Shri Ranga: I have always the right
to make a personal explanation.

Mr. Deputy-Speaker: When the
Chair allows or even before that?

Shri Ranga: I want to explain 00• 
Hdng.

Sir. Pepaty-gpcafcer: I will ghta 
him time tor it

Shri Datar: I will refer to one am *
telling instance. After the report waa
accepted by the Congress party and
by the Government new general elec
tions were held in 1957 and my hon.
friend was a member of the Congress
party. He was elected on the ticket
of the Congress party, and only recen- 
tly, after the Nagpur session of the
Congress, my hon. friend says in a)l
seriousness that he has not accepted
it. (fntrruptions) If, for example,
he felt that the Congress was wrong,
then the proper course for him would
have been to resign his seat in Parlia
ment.

Shri Ranga: Oh! oh!
Shri Datar: That was absolutely es

sential . That was absolutely consis
tent. My hon. friend is putting before
the House his own views as against the
views of the Parliament. That is the
point which has to be understood.
After all—we are entitled to our per
sonal views—when we are in public
life we have to accept the views either
of the party or of the Government to
whose party we belong. Under these
circumstances, I again repeat that it
is absolutely futile for my hon. friend
to say that his views are like this. 
He is entitled to his individual views
provided he is in an individual capa
city. Even now my hon. friend owes
his seat in Parliament to the Congress
Party and he owes it to the Congress
Party and owes it fairly to himself
to resign and then to contend. That
my hon. friend has not done.

Shri Ranga.: I request you to ^ve
me permission to speak on a point 01  
personal explanation after he cloees 
his speech..

Mr. Depnty-Speaker: I will gtv$ 
him an opportunity. He jihoold hold
himself in patience.

Shri Datar: These are matter* whiefc 
have to be decided. I would net have 
stated an this, but my hen. friwid
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«  veiled threat and said, "You are
saying so. Let iu see what happ**ri't 
* i the next election.” We are pre
pared to accept the challenge. Let
H» see what his party does.

Mr. Deputy-Speaker: That is all
right. But why have a challenge
against a challenge now?

Shri Datar: I had to say all this 
because my hon. friend brought it in.

43 on page 197 in this connection,
reads—

*Tn the settlement of lands acqu
ired in consequence of the appli
cation of ceilings, tenants riU.
placed as a result of resump
tion..................”

Some hon. Member had suggested
this:

Shri P. R. Patel: (Mehsana) May I
know if the hon. Minister says all
these things because of himself or be
cause of Panditji. If Panditji is not
there, what would be his position?

Mr. Depaty-Speaker: He should in
terpret it himself instead of the hon.
Minister telling him.

Shri Datar: So far as the co-opera- 
uve societies are concerned, all this 
has been pointed out in the Com
mission’s report itself. A question 
was asked as to why it was not made 
clear about the priorities that had to
be followed so far as the distribution
of lands was concerned. We have got
here one large section, that is, section 
14, which says:

“The deputy commissioner may
allot land belonging to the Gov
ernment for agricultural purposes
or for construction of dwelling
houses, in accordance with such 
rules as may be made in this be
half under this Act.”

TUe Deputy Commissioner naturally
will be an officer of the Government
and the Government are committed to
the principles and the policy or the
Advice laid down in the Second Five-
Year Plan. There it has been stated 
that alter the land was vetted in Gov
ernment, Government does not become
• land owner at all. Government
want to use all this for the beat in
terests of the country. That has bean
Made clear in the Planning Conunis-
« W s  report Itself. I would mad pan
318 (Ai) L.SJD.—7.

“In the settlement of lands 
acquired in consequence of the
application of ceilings, tenants dis
placed as a result of resumption of
land for personal cultivation,
farmers with uneconomic holdings
and landless workers should rece
ive preference. Settlements
should be made as far as possible
on co-operative lines.”

Thai, the same matter has further
been eluciated in paragraph 44. I
shall read only one or two sentences,

“ .........it is important that while
the national economy develops
and offers wider opportunities for
employment to agricultural work
ers and others, some positive relief
within the rural economy ia given* 
to a section of the population
which has long suffered from
disabilities and has been denied
minimum social and economic op
portunity, It is, therefore, recom
mended that in each State, after
the data relating to the census of
land holding and cultivation have
been studied and the areas likely
to become available assessed 
detailed schemes for the resettle
ment on land of agricultural
workers should be drawn up.”

This is the policy that we are going
to follow everywhere, naturally includ
ing Manipur.

Then about family some complatet
was made by my hon. friend, Shri
Supakar. When a ceiling has to be
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laid we have to take account of a 
family as such. We cannot think of a 
family in the large sense under the 
Hindu law, Even that also is being
cramped and contracted to a certain 
extent. Therefore, naturally this is not 
borrowing anything from the West. 
A family must first consist of the 
father and sons and grandsons and his 
wife. Under the Hindu law, as also 
under the present law, family mem
bers also will be entitled to have their 
own family considered as a unit for
thin purpose. Therefore, what the 
hon. Member has suggested does not 
in any way affect the rights. But
please understand that the brother's
brother's brother’̂  son’s son’s son may
not come within the definition of a 
family. I would not concede that 
position. But they may live together.
We have no objection to that.

Shri Supakar: 1 was talking of the 
mother and the widowed daughter- 
in-law as to whether they will come 
under the definition of the family.

Shri Datar: I need not answer this 
question because I have clearly point
ed out that we have purposely defined 
it that way.

Mr. Deputy-Speaker: Why should
we presume widows? Instead, let us 
haVe married wives.

Shri Datar: So, we have purposely
devised the definition in such a way
that there would be what you can call
a convenient unit for the purpose of
carrying on the work of cultivation.
That is the reason why it has been 
done. Therefore, all these limits have
been laid down.

Lastly, my hon. friend stated some
thing about legal aid. Legal aid is a 
general question and that question 
•Iso, I understand, is being considered
in the Law Ministry to a certain ex
tent. Some of the State Governments
■Iso are considering as to whether
fttgal aid should be afforded to poor
people. That question will also be
duly considered. But so far as the
Bill is concerned, it is not necessary 
•t all. We have a revenue jurisdic
tion.

Shri Narayanankutty M«u m
(Mukandapuram): What about the
States which have already passed such, 
measures and have sent them to you
several months ago?

Mr. Deputy-Speaker: That is a diff
erent matter altogether.

Shri Datar: That is entirely a diff
erent matter..

Lastly, I would say one word about
the officers. A number of hon. Mem
bers stated that the officers were
bureaucratic, that they were carrying
on things as they pleased and that 
they were anti-tenants or anti-culti
vators. I would like to submit that 
such vide generations should not be
made.

Shri Nagi Reddy: It has been made
by the pane) of the Planning Commis
sion and not by me.

Shri Datar: Whenever instaces have
been found that a particular officer has
not been acting properly or has been
acting partially or in an arbitrary
manner, surely action will be taken 
against him. Action has been taken 
in a number of cases. Let us not
therefore go by such wide generali
sations

Mr. Deputy-Speaker; Shri Kanga 
might give his personal explanation
now.

Shri Ranga: Sir, The hon. Minister
called upon me to resign from this
House because I resigned from the
Congress Party after having been
elected on the Congress ticket. I
would like to inform the House and
remind my hon. friend that in Novem
ber 1954 on a vote of no confidence
moved by the leader of my party in 
Andhra, the then Congress Govern
ment was defeated. In 1955 the Con
gress had to enter into a coalition
with me and form, what is known, at
the United Congress Party. That
manifesto is still governing that Unit
ed Congress Party. That manifesto
never made any mention of the Plan*
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or of these land reforms. It was
under that manifesto that the pre- 
aant Ministry owes its strength be
cause two-thirds, or about 200 mem
bers from Andhra came to be elected
under that manifesto in the name of
the United Congress Party and not
the Congress Party. In that United 
Congress Party there were three lead
ers. One was the late.........

Mr. Deputy-Speaker: He need not 
go into all those details. He can say 
that he was not elected on the Con
gress ticket. That is all.

Shri Ranga: It is that United Con
gress Party and the agreement that 
we reached that governs us. There
were three leaders—that late Shri
Prakasam, the great Pandit Nehru 
and myself. It is because of that 
that today 200 members are sitting in 
the Cabinet as well as in the Andhra
Assembly. If I am to resign.........

Mr. Deputy -Speaker; We are not
at present concerned with all those 
details and the number of the lead
ers. The only thing that the hon.
Member can say is that he was not
elected On Congress ticket.

Shri Ranga: Therefore, so far as 
Andhra is concerned, it was not the 
Congress as it is understood in other
areas but it is a Congress that has 
arisen out of the United Congress. In 
the United Congress I am a co-equal
of the other partners of that United 
Congress. If I am to resign, all those 
MPs, my hon. friends who have been 
elected in the name of the Congress
and also the Assembly members have
got to think of resigning their seats.

On what point have I resigned? Not
on a personal point, but on a point
of principle. If my hon. friend or the 
party to which I had the honour of
belonging till the other day were to 
think that anybody could resign just
because he does not agree with their
policy then they should have asked 
me the reason. In April or May 1957 
When I came here soon after the 
election, I declared here, on the floor
of this House, that I am opposed to

the conception of land reforms that
have been placed before the House
by the Planning Commission and by 
the Government. From the very
beginning I had been opposing thea* 
proposals placed before Parliament in 
that House as well as this House by 
the Planning Commission. I concede
one point. It is futile for me to
oppose these things when the opposi
tion is so strong. But, nevertheless,
as a matter of principle it is the right
of every Member of this House, what
ever may be the consequences of the 
division or voting or his speech, he
should be prepared to lay bare his 
heart and his faith before the House
and if he thinks that a warning should
be given to the party in power,—after
all, it is usual parliamentary decorum
to give warning to the party in power
—to give a warning to the party in 
power that what it is doing ig not
likely to meet with the favour of the 
electorate next time, because the last 
election is over and this election is 
going to come. That is all I have to 
say

Mr. Depnty-Speaker: The question
is: ;

“That the Bill to consolidate
and amend the law relating to
land revenue in the Union terri
tory of Manipur and provide for
certain measures of land reform
be referred to a Joint Committee
of the Houses consisting of 30 
members; 20 from this House,
namely Shri Bangshi Thakur,
Shri Rungsung Suisa, Shri
Dharanidhar Basumatari, Shri
Etikala Madhusudhan Rao, Shri
Ghatishyamlal Oza, Shri Bibhuti
Mishra, Major Raja Bahadur
Birendra Bahadur Singh, Shri
M. Gulam Mohideen, Shri Shoba
Ram, Shri Raja Ram Misra, Shri
J. B. S. Bist, Shri N. B. Maiti,
Shri H. Siddananjappa, Shri
Dasaratha Deb, Shri Laisram
Achaw Singh, Shri Pramathanath
Banerjee, Shri Tridib Kumar
Chaudhuri, Shri Ram Chandra
Majhi, Shri Bijaya Chandrasingh 
Prodhan and Shri B. N. Datar.
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«<nd 10 members from Rajya Sabha;

that in order to constitute a 
sitting of the Joint Committee the
quorum shall be one-third of
the total number of members of
Joint Committee;

that the Committee shall make
a report to this House by the
first day of the next session;

“that in other respects the
Rules of Procedure of this House
relating to Parliamentary Com
mittees will apply with such
variations and modifications as 
the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha
do join the said Joint Committee
and communicate to this House
the names of members to be
appointed by Rajya Sabha to the
Joint Committee.”

The motion toat adopted.

15.42 hrs.

DELHI LAND HOLDINGS (CEIL
ING) BILL

The Minister of State In the Minis
try of Home Affairs (Shri Datar): I
beg to move:

'That the Bill to provide for
the imposition of a ceiling on 
land holdings in the Union terri
tory of Delhi and for matters
connected therewith be referred
to a Joint Committee of the 
Houses consisting of 30 members;
tO from this House, namely,—
Shrimati Sucheta Kripalani,
Shri Radha Raman, Choudhry
Brahm Perkash, Shri C. Krishnan
Nair, Shri Naval Prabhakar, Shri
Shtvram Rango Rane, Shri K. V.
Ramakrishna Reddy, Shri Bhola
Ifath Biswas, Shri Ramappa
Balappa Bidari, Shri Surti Kis-

tadyu, Shri K. Periaswaaai 
Goundtr, Shri Daljit Singh, Shri
Bhakt Darshan, Swami Raxaa- 
nand Shastri, Choudhary Pratap 
Singh Dauita, Shri Mohan Swarop.
Shri N. P. Shanmuga Gounder,
Shri Atal Bihari Vajpayee, Shii
N. G. Ranga and Shri B. N. Datar 
and 10 members from Rajya 
Sabha;

that in order to constitute a 
sitting of the Joint Committee
the quorum shall be one-third of
the total number of members of
the Joint Committee;

that the Committee shall make
a report to this House by the first 
day of the next session;

that in other respects the Rules
of Procedure of this House re
lating to Parliamentary Commit
tees will apply with such varia
tions and modifications as the
Speaker may make; and

that this House recommends
to Rajya Sabha that Rajya Sabha
do join the said Joint Committee
and communicate to this House
the names of members to be
appointed by Rajya Sabha to the 
Joint Committee.

My task in this respect has been 
lightened, because we have referred 
by now two Bills to a Joint Com
mittee and in both of these Bills, we
have a provision for ceilings. &t 
Delhi, all that has been done is, in
stead of 25 acres, we have put in SO 
standard acres. In an earlier BUI,
Land Reforms (Amendment) BUI 
also, this standard acre was referred 
to. Because there were different 
types of land in the Delhi territory, 
it was considered advisable that there 
ought to be a standard acre taken into 
account. Thirty standard acres have 
been fixed for ceiling ia this Bill a» 
far as Delhi area is concerned. A t
Bouse may also remember thst in a
similar Bin in Rajasthan, the ceiling
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Ims been fixed at thirty standard
acres. That is the only point on
which there has been some difference
in reaped at this BUI. &  other res
pects, the provisions are the same.
About compensation also, you will
find how it has been a graded one. I
need not go into all those points. I
tape that this House will be pleased
to istmr this Bill also to a Joint Com-
—

Mr. Depwty-Speaker: Motion
moved:

T h et the Bill to provide iar
fee imposition oi  a ceiling on
land holdings in the Uadoa ter
ritory of Delhi and for matters
connected therewith be referred
to a Joint Committee of the
Houses consisting of SO members;
10 from thi* House, namely Shri- 
soati Sucheta Kripalaai, Shri
Radha Raman, Choudhury Brahm
Perkash. Shri C. Krkhnan Nair,
Shri Naval Prabhakar, Shri Shiv- 
nun Range Rene, Shri K. V.
Ramakrishna Reddy, Shri Bhola
Hath Biswas, Shri Ramappe
Balappa Bidari, Shri Surti Ki»-
taiya. Shri K. Periaswami
Gounder, Shri Dsdjit Singh, Shri
Bhakt Darshaa, Swami Raxna- 
nand Shastri, Chaudhary Pratap
Singh Daulte, Shri Mohan
Swarup, Shri N. P. Shanmugha
Gounder, Shri Atal Bihari
Vajpayee, Shri N. G. Ranga, and
Shri B. N. Datar and 10 mem
bers from Rajya Sabha;

that in order to constitute a
sitting of the Joint Committee
the quorum shall be one-third
of the total number of members
of tile Joint Committee;

that the Committee shall sake
a report to this House by the
first day of the next session;

Hurt in ether respects the Rules
of Procedure o f this House re
lating to Partisan entary Commit
tees wffl appfy with such varia
tions tnd noM cittoni as 8m 
Speaker mey mate; and
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that this House recommends to
Rajya Sabha that Rajya Sabha 
do join the said Joint Committee
and communicate to this House
the names of members to be
appointed by Rajya Sabha to the 
Joint Committee.”

Shri P. R. Patel (Mehsana): 1
have one amendment that the Sffl
be circulated for the purpose of eli
citing opinion thereon by lOfh W b- 
raary, 1OT0.

Mr. Bepoty-Speaker: Is be going
to more it?

AM  P. K. Patel: Yes, Sir. I beg to
flsove:

That the Bill fee dreadatod
tor the purpose et eHcitiag optn- 
ion thereon by the M0> Pltbre-
ary, 1960.

Mr. Otpatr-8pttlwr: There is ene
by Shri Mohacrnxsed Tieem. Be is net
there. Amendment Ne. • is by 8 W
P. R. Patel. That is m end. There is
Mother by Pandit Tfcakur Das
Bhargava. He is absent. That is sat
B o n d . The original notion for xw- 
ference te fte  Joint Committee aad
this one are before the Hoove.

Stei P. &. Patel: Mr. Deputy-
Speaker, I move the motion end la
support of it, I beg to submit the
mason why file Bill should be cir
culated for public opinion.

We know that the Congress has
come to a decision that there sfcooM
be ceiling on land at Nagpur and they
ere implementing it here and such
types of Bills are also introduced in
different States. Whatever BUI we
have will be an ideal for the vest a* 
the States.
15.it fee*.

[Smut Babman in the Chair]

Whatever limit is placed here wfll
be fallowed tp  ih« different Stator
to some extent. I am of opinion that
this BHI d M »  w *  oaty A e land-
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holders of Delhi, but it affects all
the cultivators and landholders of the
whole country, and whatever we put
here in this Bill shall have effect on
other Bills. For this reason, 1 am 
of opinion that the opinion of the
people should be sought. After all,
merely publishing the Bill In the 
Gazette or discussing it here or refer
ring the Bill to a Joint Committee
will not be sufficient to invite the 
attention of those persons who will
be affected thereby. After all, vast
people living in the villages know
little of what is published in the Offi- 
cial Gazette and most of them perhaps
would not be acquainted with the 
proceedings of this House. So, it is 
desirable that this Bill be circulated
in such a way that the people may
come to know about this and offer
their opinion on this Bill.

1 am strengthened also in my view
by a letter that I received from the 
Home Ministry. By fixing the ceiling
as it is proposed in this Bill, I think
we shall be able to get only 1669 
standard acres of land and that too
as calculated in 1953-54. After
1953-54 much water has flowed under
the Jumna, and there must be many
changes, and I am afraid that by put
ting a ceiling Government will not be
able to secure more than 600 or 700 
acres of land for distribution to
others. I think even that is not pos
sible.

In Clause 26 of the Bill certain ex
emptions are given, and the first ex
emption is orchards. If orchards are
to be exempted, naturally the 
acreage available will be minimised.
If orchards have 50 or 100 acres, they
are not to be affected. Generally or
chards are owned by well-to-do or
rich people getting their earnings from
other sources. So, we are having a 
Bill which will affect the poor culti
vators but not the well-to-do per
sons.

The second exemption refers to
“a farm in which heavy invest

ment or permanent structural

improvements have been made
and which, in the opinion of the 
Chief Commissioner, is being so 
efficiently managed that its break
up is likely to result in a fall in 
production;”

Who are the persons owning such 
farms?—not the common cultivators.
They will be persons having a good
amount of money and at the same 
time other sources of income, and
we are going to exempt them. If
these are exempted, the acreage that 
we may get by putting a ceiling will
be much less.

Now 1 would like to put one ques
tion to the hon. Minister. Looking
to this sub-clause, I think the Gov
ernment is of the opinion that if there
be large farms and greater invest
ment, it gives more production, be
cause it is admitted here in the sub
clause that because of the invest
ment, because of the bigger farm,
production may be very good. So,
it is admitted by the Government that 
bigger the farm, better the produc
tion; the smaller the farm, poorer the
production. If that be the case, I
do not understand why Government
wants to put a ceiling on holdings,
because by putting a ceiling on hold
ings we will be making the farm
smaller, and if they are well-cul
tivated and giving good production,
why should they be interfered
with? I do not understand this.

{5o, I can read from this one prin
ciple, that this Government, I may
be excused, wants to take away pro
perties from the poor, and they do
not want to touch the properties in
the hands of the well-to-do and rich
people as the exemptions clearly
show.

The third exemption is that if the
land is used for cattle-breeding,
dairy and wool-raMng,~ {He ceiling
will not apply. I would like to know
whether the Government desires that
the cultivator should give up produc
tion of agricultural produce and take
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up breeding and all these things. What
is the desire of the Government? If
-a man takes to the profession of
breeding, he is exempted; if he has a 
dairy on his land, he is exempted;
but if he produces foodgrains, he is 
not exempted. So, the man who serves
i h e  country by producing foodgrains,
t h e  essential thing, is affected, and
those who do not produce foodgrains
are exempted. I do not under stand 
t h e  philosophy of the hon. Minister
moving the Bill.

Of course, there is the question of
the co-operative societies and so on. 
I think there are so many principles
Involved in this Bill that it would
be desirable to ask the opinion of the 
people at large; it would be in the 
interests of the country to ask the
people to give their frank opinion on
this ceiling and on these exemptions.

1 would add one thing. These land 
holdings would be round about the 
city of Delhi, and the man living in 
Delhi proper may possess buildings,
raj mahals worth lakhs and crores; a 
man within the city may possess pro
perty worth crores, may have an in
come worth lakhs and crores—no ceil
ing on that. He may have income
by way of rent or in any other way—
no ceiling on that, because it seems
that the city proper, in the view of
the Government, is a protected area 
where people should be allowed to
possess any amount of wealth, and 
there is no distinction absolutely. The
socialism that is preached in Delhi is 
preached by the urban people, by
those who do not possess land; they
want to apply the principles of so
cialism in the villages and the rural
grave injustice done to the farmer
grave injustice done to the fanner
community; this is a grave injustice
done to those who by their votes have
put the Government in power.

My hon. friend was rather angry
with Shri Ranga, but he must consi
der and give full thought to whAt I 
say. If at all socialism is a- good
thing and disparity is to be removed,
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it should be removed in villages,
towns and cities. I would like to
know why there should be disparity
between an officer getting Rs. 3,000 
and a poor sepoy getting Us. 70 or
Rs. 80. After all, the latter has to
maintain a family of foar or five per
sons as well as the former, he must
get his needs and he is also offering
his service to the nation. Why so
much discrimination? Their socialism 
is meant not for the officers, not for
the Ministers even, not for the Mem
bers of the Congress Party even, be
cause even though they have passed 
the Nagpur resolution, they can pos
sess any amount of wealth, they can 
have any amount of deposit in the 
banks, they can have any amount of
jewels and gold with them.

Ch. Ranbir Singh (Rohtak): And
the Opposition Members too.

Shri P. R. Patel: So, socialism is 
not meant for them; disparity in so
ciety should not be a concern to them.
Socialism is only to be applied to the
villages and the agriculturists. That
is why Government are coming for
ward with this Bill. But Government
are talking of ceiling on land
holdings only and not on other hold
ings. Some days back, I was reading
some books on China and Russia. In 
those countries, they first nationalised
the factories and city properties.
Here too, no doubt, we claim to bring
in socialism in our country, but we
want this socialistic principle to be
applied only to the agricultural lands
and to nothing else

16 hrs.

My hon. friend Shri Ranga was
right when he said that when the Im
perial Bank was nationalised, the 
market value of the- shares Wks paid,
but when lattd is to b* natiohalised
or when ceiling is to be imposed, we



9-15 Delhi ):!.tIi6DECEMBER 15, 1959

,
ISlu-i P. R. Patel]

find there is no market value. There
is a proverb:

I 'fCfitfr <iT q-;:r, fCfiifr ~r P-fT;fr,f'Pfr <r.r
'f.lD~J fCfilJT 'liT i'111l;; .In: ml. ~
lRT llG'f -nt i '

which means that whosoever's be the
ink, whosoever's be the paper, and
whosoevcr'g be the pen, the credit
will be taken only by Madanbhai.
Here, the credit for imposing a ce il inu
on Land-holdings is taken by those
persons who are not to lose anything.
I say that this is too much.

This is being dam: because there
are no strong fanners' organisations.
1 would ask Shri Ranga, who is nut
here at the moment, that he should
better devote his life to farmers' orga-
nisation" rather than to other things.

Shri Braj Raj Singh (Fi rozabad ) :
He has gone to laissez-faire, That
i.'l the d ifficu Ity.

Shri P, R. Patel: It there are strong
farmers' organisat ious, naturally, they
would take up this problem. But
they are not organiscd: the farmers
cannot speak: they are not vocal: they
are scat tored in villages So. these
people sitting in the cities are apply-
ing the principles of socialism 10

them and making them very POOL
would request the ho n. Min ist e r \e,

'fi(ive thought to this matter

There is o nt: other point regarding
the compensation to be given. In
clause lO( I), it is provided that it will
be Iortv-flvv Iinn-s the land revenue
in respect 0\ the first twentv-five
acres of r-xccss land. Let us even
ta1{e it as Iortv-Ilve \lml'.-: If the land
revenue assessed is R~. 5, then fortv-
five times that. would come- \0 about
Rs. 225; that is, Government want tll

pay them less: even though the culti-
vator may have bought this land at
a higher price, even though the cul-
tivator may have bought this land by
paying Rs, ~OOO. yet Government

Land Ho~dings
(Ceiling) Bi 1/

would say, ve«, \\'e pay you cornpensa
tion, We do not take yOU1' land with-
out paying you anything; arid .);
meagre compcnsa t ion of Rs. :!25 w'oui'tdi
be given,

I would urge the' hon. Minis!"l·. r(
he has some faith in soc ia lism. if ·ht<
party has some faith in socialism. U
the Nagpur resolution is meantl:lf}
bring socialism on this earth, then te't:
him apply this principle to one ana
all; let him apply this principle to nt'i'
urban areas; let him say, for instance.
that the value of 'a hundred-rupee
note would be diminished to Rs, 2!~i
let him diminish it and see th~. COI.O

sequences,

The poor cultivator- do not under-
stand all these thing". With. ~·h<t:
strength of the money of those per-
sons in the urban areas, you buy Uw
votes of the poor cultivators, and afh~i'
having come into power with !JU)I"
votes, you just massacre them,.U
would say. you just Iwlal them. Ii
would say that that is what the Bill
seeks to do. If at al! compensation i~
to be given, givp Fu l l <'()mr>en~&!·
tion, wha tever be the pnc;;'
But what is proposed is ottl:r
a meagre compensation, Better do
not pay any compensation, 1 would
say, take away the lands; take away
everybody's lands, and then talk any
thing you like; take away all the pw
pertics from all the persons in ow
coun try. Why should you allow some
persons to possess wea lth worth ('r'(l--

res of rupees and a t Ihe samr- tinw
you want to pav Ie;;" to tb, poor ;;.;l,

tivators? I do not un dorst and S.,
the opinion of the people must ~)!'

asked for. This is a Bill which affeet~;
one and all. The city people or thr
urban people may be happy over lb.i",
because this Bill doe, not attect them ..
But I would say this to them If Sri
per C(,111 of the people of this COUII-

try lose any interest in their property
or their land-holding" jf they find
that they are impoverished and mad«
poorer by such Bills as this, then, dil'

you think thaI they would allow tl;j'
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I am not against ceiling.other 20 per cent to live happily in
the cities? Sir, non-violence has
been preached by Gandhiji. But I
warn the hon. Minister that if these
principles are put into action in the
villages, in ten years, there will be
a bloody revolution in this country,
and those 80 per cent will march
over the cities and rob them all by
the sword, by the revolvers and rifles.
So, you are doing a thing which
would harm the peace of the country.
Tbe city people must realise this also.
Today, if such Bills as these are pas-
sed by sitting here, what will be the
effect on the mentality of those per-
sons living in the villages, in ten
years? So, I feel that the city people
also.must give thought to this matter.
Therefore, this Bill must be circu-
Ia~d, and everybody must be asked
to give his or her frank opinion.

Sir, what has happened in our coun-
try? A few top persons, inthe name
of planning, have come to certain
decisions. My hon. friend, the hon.
Minister, referred to some remarks of
the Planning Commission. I would
like to know from him whether in
the Planning Commission there was
anybody who represented the agri-
cultrists. In this country where 80
per cent of the people are agricul-
turists, I would like to know whe-
ther these planners have seen any
village, have seen any agriculturists
living in the rural areas. I say they
have not. They are talking of things.
sitting under the fan in the cities, and
they have this kind of planning for an
agricultural country, about which
they have got very little knowledge.

Then, there is reference to the
National Development Council. Then
comes the crux. I know that if in
the High Command, some two, four
or five persons put their heads toge-
ther and come to certain conclusions,
then the rest have to say, yes; and
the resolutions go through. If you
~ay that this resolution is the view-
point of the country, I would say
that you commit a great blunder and
a great mistake in thinking so,. And
this will have a very adverse effect.

If they put a ceiling of 30 acres or
20 acres, I would not come in their
way. But I want that this justice
be done to one and all. What would
be the price of the 30 acres that they
propose under this Bill? At the rate
of 45 times the land revenue assess-
ment, it would come to, I think-I
cannot calculate exactly just now-
about Rs. 1000or Rs. 2000. Let there
be a ceiling on properties of one nd
all. Put Rs. 2000 as the ceiling. One
cannot have a house worth more than
Rs. 2000. If Government say that a:
farmer cannot have land worth more
thanRs 2000, let them put a similar
ceiling On properties in urbao.erees.
But that is not done.

So I wish that the Bill should be
circulated; if the hon. Minister is sure
that it will be supported by the
people, he will be with me in getting:
my motion for circulation through.
But I am sure he will not because he
is afraid that if this Bill is circulated,
he will receive opinion against the
Bill and against the principles em-
bodied in it.

I would not take more time. But 1
would refer to one thing, and that is
the definition of 'family'. Replying to
the debate on the other Bill, he gave
an axplanation." But I am not satis-
fied with it. He says that a family
means the person, the wife, the de-
pendant children and grand-children.
If the mother is there, what happens?
Well, here the mother is not a
member of the family! I do not un-
derstand what he means. Is he in-
troducing the Bill in the Parliament
of India or in the Parliament of
England? In England, the mother is
not considered a member of the
family. But in our counlry, the
mother is a member of the family.
Then what about sisters-widowed
sisters? What about sisters' children?
What about brothers? They are all
members of the family. So the hon,
Minister should not think that he is
introducing the Bill in the Parlia-
ment of England. He is .introducings
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the Bill in a country where tradition! 
are very old and family covers so 
many things.

Lastly, I would make a reference 
to clause 10(5) which says:

“Where any excess land of a 
religious or charitable institu
tion vests in the Government...”

So he does not want to exempt the 
charitable or religious institutions. 
Lands have been given to charitable 
institutions—matts and mandirs—so 
that they may derive the income from 
those lands and the temples may be 
maintained. But he does not like to 
exempt these even.

I would not like to take more of 
your time.

sft wjitts f a ? :
fwr^r *pt «rk *r

VTcTT j? I Pfi'rj Ha I 'fift <t+*lrn 
ft> V9T fWvf % ®PT*T̂T «ii % 9TV
wrfart fe s fr  vfa r  $  fe zrtr zn ffc  
Trsft | ?tt̂ r  vt, ftrct %  srte ?ranr,
*TT f% tfht f5TT SfWlr W  f3RT 

Jr  ^  t i t  n f  ft <JTT PpJTT 3TT

■ # r r  1

% 3PT WIT
V T H T T  h n #  ^  f a

3o Hi'S tTJfry ^ 3*n̂ T ftwft
sr^r % v iw vrr §  % <> t i r i

% 5zrm infhr nw  fvTrt 
^'r^rvn: t  1 ^
?R3> W  ?TC$ Vt V tf yPTT

a v  <rar
% fatft jt^t % far*r% <m  ?o

snfta | ^
* n v f t  I  1 * f l r  qra g x i  
< jw  *n *T  |  3^  # w t  

 ̂ *rr?n?rfHP*$<f) 1 inrqpjr

\ *rr \s «nrft f  fw?r% <trt \«
%  s n f fa  |  ?ft ta n r T  > r r  f%  

firar *rt f a w  %
* tt * * w t  t r  H i^ p r  f a t *  w f x x r  

%, 3RTT %  f*T* % *JWPr f w  (  
fvcprr armr fan }
*TTfTT$l ?ft TOT | fa  TT?pr
% s r t  «fnr ^  jo t  f c * f r  sr%$r Sf ?ft tp r 

s n f r r  ?ft s r t f t  ^  |  ftrc riit 
imr q ' w  ferr m  ?r% zrr farit
<̂1 .̂ r n̂ fVn 9V I ,

ST5n n | f  | f ?  H T I  t n j j f

tftr % ^fsrf \ o tr̂ »? wp srw
■̂ rf%̂ r 3rfar m  % KW T$ *fi !T5n | 
f% ^riT it 3fT m  Ppffg »TT 1, 

% «pr̂ »r k^pit ir«p ^Pir f̂r 
fa n '} ^  K^TPTnr n |f  |  I Fn 
% >f%i m t $ %  xttjr fam  r̂<r Jr 

TT$fr ^  vr w M t 
r̂ r̂JrTTf f?r  ̂ eft fq;T ̂  ffrr^

^  vr ?=rr*j; ^rff 5 t^
TTT n‘|f 5>TT I ViV »T1̂

ftr?r ^rt t f f  ^ 7 ,  ^
^  v P n m f  fM *»fr 1 «R ?f

— <SjT?qT— *FT t  I ^  ^
^ T T T  W  V t  ^  ^  K *F%
t  s f t r  ¥f^rnc 1  t t  ’ i K  *r *R t
|  I HTn «flf5T^ Pirffr * i  fv^Tn* % ‘fW 
>90 t r ip f  i i f f f f  *r  I t ?ft

't o  %  %  w r a f a f r  %  f ^ r n i  ^  t o  v t
fan ajnpflr ? o tftr ^
| 1 Prt stpt 'S5*rr fv  «r?r 'n: 
f gT f g i fe ftp r r  »nrr |  *tt K f f  1

« m  ^  *rf I  *ftr to  ^  «rrt ?
h $  >i?rr?rr %  v t  fiwr % «rnr ^  % 

qirfc a ft £ f r  i f t  n <
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W  % vrc |—^  vr ^fcs *r T«rr v m r  i %m xq 
m fr  *  *  its ifti fcfr f & zHz

»rf &  ?rt t o  wr ? spf 
fiw  srroftre ?>tt, w«r ^  tfcfz: 
«rn̂ *rr, ?ft vt w i t  fa  <per Sr 

% r  $, ^  W  w  ^rrrr s s r t  
«t *ftr «p$ <ft?r sr f g  w  w  *ftr 

^  ?<r fa  £ft fasrr »nrr $ 1
# w f iR % ^ ^ 3 r r v r % ? K  irc^n^r 
% fa  imr <rc ?tt>3; %t<fr 
| ,  w f f a  5*  % f«n rr  |  1
*  *r? <*n?fr -ar^rr jr fa  sw or*

?r|f *?t
*T$ifr fa  t o  % **jt ■*ri=fr |, wc 
w t » ^ ^ ^ ^ r * m r r ? r ;T | f  |'nrr 1

n t  * 8 1  ^  ( I ) (**) ^ ^
m r | :—

“any specialised farm which is 
being used lor cattle breeding, 
dairy or wool raising."

*r%  *ft n |f  fa rr m r  $  f a  f e * r -  
m  ^  ^ r n  %  farq; *rr 

% ftrcj ^  ’ebt'I ^ m r
%rr «rf<rr x$r m  1 xv frtr <trff 
w f c s  x  srm^r Jf tr^ qm 
flw r *rm t o  % * r s  *r$ 
w*r?$r% > A ngf v&rf, *fap *ft wm 4 
fijTfirr m * ^  f  fa  tftor *  s«r*r $ 
firptrsr tnsff sfrc Srar-srrfro srfcff if 
irt v r ^ r  Wnra <*f t |  f ,  t o  % arm 
-jft v (r # r  vt m i f f  vsm, 
w ffa  ht*ptt % *Pr̂ fT s m  f  *fh: t o  
T^r fr  *r irmr «pr w * m  v r  
ftwT | w r  Pspfft % 'ira sra w  *rr 

f j y i  ^  lr ^Rrm r̂«fN> ?ft 
trnr w? |«ft y t e 3 e  ?r̂ f « r
^  T t̂ «ft9T ^  fa

*ir(V |, ^rftrq *r̂ t vx vr^jr 
wr^^rCf ?tm 1 1 ^bt  ̂ t o  «rc

w r n  i  **rafff t o *  
irw w ftw  arw»n 1

“any land held by a body noti
fied by the Chief Commissioner 
under section 33 of the Delhi 
Land Reforms Act, 19$, as in force 
before such commencement."

rnfz % ijrrrfatp «npr
ifct ¥>f̂ T «F> trrnr^ v r  ?r*r% | ? 
t  =?iwr f  fa  VT’ft 3̂S?T %

fa*ft tft v ra w ?  •f t
*ftr ^r?T fa  ^  w i  ^  «n 

5=rnj; f̂|f ftwr | i

sr̂ t ^  TNrt'itfor ^ ep̂ ^T¥ «ft 
r̂rwpp ^  ?ft ^nrf-finr WRf 

5?fa^ *Tt4n? jt̂  f ,  to  w p t  
^  ?rm fa  tr<? ^

5 i!T9 fa^i^f—
w  T i* r  < r ^ n r ff  ^  ^  ftrq ; t
m % r «wr  ̂ ^  f^ r  «pr ? <»»R 
gT*irn: ^rtf srrt ^f^fr ^
T O  T T T ^ f ?ft ?>TI »f%C[ i S T *r c
3R3T ^  x#  t  ^  «r?
«rr ^f3fcn?ir i jhft ^  $  fa  wr

fin * % i r o  ^r'fr? «ur f t
B%*n jji *r|f i 3  fn^^r «Pt!rr «i?en % 
fa  5fR iprm t ^ ?Jf *ft

n|f ^  | fa  ^  % «7fr«mT-
W  f  35 r̂>ft?r f i^ ft  5H nit I ^
V fir  f  fa  ^  ^  
to e ^
frtf 3r«frr f t  t^ i  ^ fr? fa
faw^ t»«p? r̂*ffsr ^xsh t v t  f ^ f t  i t  
fitwr^ <p w  i  fa  fa?r *ti«  %

* t w t t  fe ? ft r̂ %
¥ # f  €r*rr arr t$ t 1 1  ^ far 
jtw  | fa  % s  v f f ’t $r ^wr 
fjff Tiiprr 1 1  faptft ?ft ^ht 
?f|rc |, ^  ^  v n a -^  tnfc
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| t qpftor
qtarr » r ffr  |, t o  t o  ift jfe  
«t$f <Wft 1 1  w  % fan w i t  vt iffo  
% m r *  tin  fk tfi n m  t , firr 
w w f t  sfrfr |, 4mriT fWV $, w ttvt 
t w  i  wi « *  % ^  'Tfqr, 
<•.% *  vn sn t f t  snj* «n w *  f t  
*i *fa?FtsT (t  i <jt «ra?ste | ftr srffn: 

i srcsrrr vr ^
*  ijtft ft?fr | ftr f»r *ft *fT r̂ art 
X f c f .  <PnWT% « ?  | ,  i w  ^  t  
¥fffv 5f *rvi5ff sffr irrd
«*TRJT |, STfT $  T O  5f̂ f f ,  wferq 
?nf%j *fpff v t *r*PR *ni% % fm
*>*rr^r fa r  arwr 1 1  •mpsrnff

f  ̂ nrrt *irrtr |, sfffas srNf 
*<Hr * ft? #  v ix im f 

«fwr i r e  ifaRT % ?rw <rc fTTWprf 4t 
W V T  H f T  v t  q f t f f  € i  u m s fc fiff
* *rf« n ?f t f ,  srw  w m  sft*fr «ft «pto *%, 

4lf im  orrwr ( ,  srrsfcr <ftx <rc 
w eft rrnj tftr * 3 ?  as% frrriff
VC «3W W p*T **fT W  fcstH

wt |, fw? «jfr arrcfr
| t H iftfm  «PT farfa «PXc7T jf, *
f« v r  wmw vw r f  1 %fa*r w v #rf%r*T 
1 *  *<t 'tx m  <r*? f^%  ^  *m f, 
* «  ¥r fcr w P n  «pt aft 

*% «[tr *r*t T̂r «rw «rn?n |,
Tfr % ?ft ?frff Sr 'sfcwfr, ?fMf Jf 

m r f t i  t<? ftm ,*W f *r y w r  ^  f> n  

<rfk f ? m  ̂ eftwr $ m  fa Pro ifrrcr 
<n«r w m  ir tr t  f ,  *$  *rw

1 ^  Hmpn jf %  ^Rr qr 
•#ftw w«n% v fh r 'tt f̂twT
wt̂ f% lr «it «nw r «#«r t# ^  
< > W R n rtiW fP W  aprf*;im 
m  #Nt *t«fr arr ̂  *nr m
i n  p r  ftnFtr ifr ift n #  f% imnHt 
^  ift 1 1 v* iS ftv  »r
* 1  W E*rft f t  |  \ w n  w nr ^

OtJfc AGRAHAYANA U, 2881 (&AKA) L*n4 folding* JZX
{Ceding) Bill

*mpnr *p r m  v *  ̂  { ,  iw
»H9r Pp «w  £*mnaft ^  ww 

arnft |, <hnf^ ^  art «nr 
^T?ft |, f i r m  ^  «rm  | «fk  
tfrtt ^  vm yft i f  amft | at 

jqcr «fc ^  | r w«r
«tFr ^  sr<rwfiw1f « t  a H  1̂
m  v rw  # t t  1 jhtpt *NY *r$w  % 
v f  j i r  | ft? f»T «mr?5ft vt >p*r «r|f
vspn 'trtfr f , ?*r in w fr  «nc f̂rvr 
ifrnT 1 #  ^tt?  ̂f , wff% ^tt %
?frtt vt trfVv vpr «r^  vr *i<f
t̂ tt, g>wrg«f *r̂ f T^rr, ^
«n«r u? ^  w^cr f  ftr at ?mr % ftn?
^  f̂hrr arWt m  t$  t  ^  m  
*r»rc ?r?ra *r«# ?> ?rt ^nst
& & n w v r$ * i» %fa*r *rot in ? 
v c tt f  1 fo r  % f ^  <rr^

--» - A __-. f\ k - - -V ft *M *kL«n?nT WT*rr arr § ^nr ptrtti «r 
5 t r t  m ^ f t  ft?  ^  f l n j  ft  | ,  

i f f  |, art w a r  Jf «rr  ̂
* t  y ;  aft q? f , sd ?rfe »?t*r 
aft «T5# iTPHf f̂ ^  f , ait aWV 
^ ft  vtfolff ^  Tf% f , f^ r ^t ftWH 
ffnrwRr ?rTft ^ftvi^ 5m?r 1 1 ih w  
•Rftwr star ft? tts j m  »rt GmH 
«m  |, ^ r  t t  aft ^ -(spifn  
f  ^  arsRrr «pt « f # r  î|8r 
I , iff* wr?^ f  ft? ap*rr ^ ^  nw f % 
Sjftr dWIf qi?T ft, 5T at SRTTf
$m  iff* 1  ^t i f  ^piw  w w t wm
^t H%̂TT I

A f̂ VPT VCTT VTpTT f  ft? VfhT 
% ̂ rrurr aft ̂  «nf f , aft 1^T |,
P̂T % JTTt ^ f̂r # f^ T  ift «rw ^WV 

• ar̂ r ?pp w  «ft^t t  wrtMf w  
«w r«r|, *  *Pj»rr tftr «rw?r if t t t  
%r m&rr * $ n  %  i f  **r «rr f ir m  
fli? w n r t  aft q»twwhr W  |, 
aft w w t? t #  »jt |, w  &r m v rfl  %
Tf5 »T\ t̂ ?T V fm  TVSrr »T x»Tw WGJf
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t  f w f k t r  V T  h *  inr q lw  q v m f f  
i *£ K  * P T m $ f t f a f t * m r c  

is r  Sr t s t  » w  f ,  ^  v m ^ r  %  x f? t  * t f  
v r  i>t ̂ pfW v n v t  1
$  ? w k  *r)w  t  ft> B»T T *  
f r t f f  * R f  %  ?ft f Z T S C T M  SPTFTT 3fT
a w  | ,  f r t f t  >ft ^  v f r r v r r
JT T T  « n W T  3TT ^*Tirfl t T R T C t
%  r f e t  f o s ft  * f t  *r r c *f t  * r t  * r r o  f t p n  a n  
a w  | *ftr 3nr h tot | fa
3 * f r f t  3f t  | ,  * f  5f t  5| f t  3T T ^ ft  t 
f ^ i f  V f T  *T*TT f  %  faTST a n f f r  <TT ts ft
f qpt^ irg  ? n ft f t  f t ,  < f e r  * t f ^ r  %  
far? s r c m  'firtf s r t  f t m  w  f t  m  w  
a r f  * ? t «»?r$ ^ n c t  f t ,  <ft 3*P F t  

f%*TT 'TT fiTVrTT ^  I * T f  ^TjpT

* t * r ^  ^  f  ^  ^  w  < R f  * t  3t?T
3TT *TT*TT I  I *? n r t  ?TTf %  « T H  

# r  n rt%  * i f  ^ r  %  srt * F F f r  * 5t  
ifP T T T  a ft s r c m  s f w  | ,  3* m  
' r m  ^  v $ r ,  3 *rert #  ^ r  »p t i

i r m t  »r «n i "*ft * i c n * M f g r
^  ̂  ̂ _ _  - A ---ft.tv w&n *t ̂ r  ?r $̂ 0f m m  v t  ̂ i  <̂41 
| ,  ? n ft ^  effort % ^ R > r  v t  irr eft f o t f t  %  
5fP T  fiW T  *JT f w  I  JTT p i  
i r k  * p t  f e n  t  « T k  $ ?tt * f d * r c  vrt 
fiWTt fa  fatft'fifatft % 'US' %°
t  trf*n? * » f f r  f t  *r

-*ft *P T C  1TFT = # ?  <»ft W  ? IT f t
w n  $, *ffr wfa m h  f ,  ? *rc ft ? * f t  
a r f * r s t ? * e r f ,  f a w t f * r w v * « r

q>p r a  a s r  a r ,  a t  q f  f l v  f f r iT i
tf^ifanrg fa  t t  & m z

*rar$t ?ncf f^ r r r c  ^  * f t r
W <r*f ^  fa  'WTl- 5  aft 
q ^ m s m  < t  i r t  I ,  g ^ v t  v r r  i$ r ? n c f $
# f t  T T  3T 3T ^ | %PK »R T %
* * t  ^  t ,  n t  ^ r  a r f  ^ F t  ^ r w r  %

Pfr h t t  aft n n r  f , ft? v w t  ? t,
^ w t  f i m  ^  < rm ft 

m ifo t i  v t  «RmFTT ^ f s p r  % ttw  %° 
V ** §  &rc ^ r  t  *frc » r f^ f  
q l x  <TT?*ft ^ t  T f  a n ^ r ftn r %  m  
^o q y ?  %■ «rftrv r i f o  T f  arrW t i r t r  
!?5TVt tm r *n r  w  j t r t  w  v r w  
' t j ^ f t t  ^ r n ^  t , ft? # «ife«r tftfipr «Rnf 
* * r  z , m  & ft v j f & i f e  « t 9 n r « r r  
^ 5 F r T ? q T ^ f i - ? R f V t ^ t f  p n f t

* r  *  %  & m  * t  <snf t  ^
*T^f WTcTT ?ft l l f  i)4>' * R r  ^ f t  fW t 

« ftr  A' h t p t  f  ftr araû ie ^ r € t  r»r t t  
n r v h s n ^ f v  f i r a u  ^  i

? H P f r ^ ^ t 7 f T f f r ^ T ! P T  g r r ^  
^ r t  i f  ^  ^ t

1 srrf^^rf^ fm pT
r̂ T ^ - 1 ,  T T  f  f  »Tt 5(T7 

5>% f  ?ftT ^ w t  ^r?KPT % * m  ^  
f^rr r̂r t o t  1 1 srnr 3ft trfr>rr>Tr 
*ft? t  t  ?r eft f  ar H t  ’R'tc ^  ^ t  
f w r  xu f  ^ r r f  *r * r f  
qjff i»t 1 1  ?ft f t  I  %
*r t  f t  j?t \%  Prerr f t  i ? m  f% <ft
T O T R  % *TT5ir Jf'ftrT ^t |, ^T^t
^  ^  M t  t ,  g^r% ftranr
% HTJT ^  33W  f^U
^  T T  fa A x  WKm t ,  # TfSt 
f  cfT f ^ T  ^ r  %  5TTJT ?TRIT

| ?TT w  5T̂ f w?n | ?fr ^ w r ktw 
<ft*«r Jiff f t  3*ft gT?r if *
^ t f t  % aT«f^TT f v  arf %$ «TT 
Kft f ^ K  ^  ^  f%  f ( f f « J T f f
^ t  art q f r f N f w  f  3?rit f w T  4?r ^ t
*rr »rr %z  f t  eft ^ rvt wnwpr % *rm  
*  x m  am? 1 ffc ss TM  ^ t  m t f k  
f t  « t r  Jf to &  p ?  art f ^ n r  >̂ t ttft»rr^rr 

«rf t , ^  «n: ̂  ̂ Tfm 5 ft? jpft^nr
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y v  trfom irar 'e? v r  #  fr̂ rratr 
w t m  5 1 firsr if *r? w w w r 

*nf | ft? qnr ft*  % *r* *r$r % 
t r  v m r n i T  % "mr « m  ft??ft % 

m s  s f a *  <r*y v»r v * t *  T f sm? 

{ft 15 sr w t  ff^ 'r, ssrfr smsT frrcpft 
€*ft«r $, 3?nrt $  if*  w t  1 
tftg  *rf T f  w  srrsj;* 'ryerr $  far f̂rafY 

vwar *  T f am?, £ i f t  afr^V *  f t  ?r%, 

fir^r %  « w t f t T T f w  f t f r s * r  * f r  w r t t

5ftcr*»^TarraT|,??r«r?rTJm 
3ft«r «FT 3TfT ?W ?TT?^ |, f^fraW  
t  « m r  *rrr  sf r̂aft art r̂ <rfciT?T ?ft 
*rrort «raT ^%<tt fa; srfcrcrtf ft*ft
trt.T f , 3ft SRTJTtfT f, 3ftfsp <T*r %: 

*t jpq- t  eft f  I 3?T% fa* ?n^ 
w t  ^  t |  f  t ^ t ?  5P t % *? r  fe??ft 
f  5T i n  O T  *ft ^  *F*3T I  I 

*rr?f<TiTt «Ft S ’* *  ^ r  ? l f = m T  * f t  
•J$*TT I fbpET cTTf *T 
ft  Tfr |, fjw  ctt^ ir fe=4t spi fasrm 
f >  T?T | ,  3* t  eft TffT ^ 5'TT f t ;  f<<4 t  
t  qft *tmr 535 ^ f .ft m t*\ I  

Sr arf *m t tfr *rwer
^ J T f f d r s r W  i $ < f t ^ < r t q f  s r f i m r
T̂ TT fv^ETVtnnFBmR fiRT Uff STRIT 
^  R̂T*Rr f w  3rr T̂'tvciT ^ ̂ rtx ^ w r  
s f^ H n m r  sr̂ lf fasr ^ h t  i A ^t^tt 
jf  ft?  zvnqz Jfrirrt w  < r  >ft f ^ ^ r c  
far < j w  3ft w ?  fr'KTfff w  *rr

Tfr w r fftffsr* *pt<tt qprfiw 
ft*nr ? vts rpc* §  o t  ^raT
% >r#, ?*r wr? f̂t -dv ?nrmT n^.fiwr

?>IT ?

in  w*?t % ?rm A *<mz vk€t
§  fj^ ip T  JfTTSTT ftr 3ft I ,

t  * a ^  « 3ft v f w  Tf n f |
^  f*TT >?f w  g r r  f t  ^ r r  |  

<nrr n #  f t  sw?tT | f̂t 4  ^ n r  j

%  *n[ yc VTTt apr snrw xfrt 
art ^ t  fJrerfr?v ^  *rr | r 
^ w ft  w  %■ v *r  ja j  f?  ?w ycr 
*ft  v tftr a -ft  i ijtm  f v  ?f.^r «^t 
Wt fw fW $ , T t  tfn rr  | ,  cftw trsp» 
fr w  q r  smrr srrar, ?rr? ? tt^  
vc wmr mm tzfffa 4  m tm  ̂  f% cfrtr 

t^ t m  ?friff ^ft 
^  11  sr? trrr ?ft?r t^pr
t t  >ft xm t| f  ?ft PfiT ^  ^t 
« r f w  t f  =rrf | ,  ^fr «frftrqrt *Pt 
* t  ^ t  vtfs m  v t  srpft ^rffTT ssftr *  
* r m  ^ttctt f  fwr ^ r r  enrnr? qr^rt arm 
%ut snxTm i

«ft r m  (srnrit =#»?) : 
^nntrf?r *rft^ r , sft w  m u  
*r^r % « r m  |  ?rk PsrfT^t sr r̂r ?rfiri^ 
% 557 ^  *pt smrm ftarr n?T |
■JTRvfftT JfTt Î'RTT f̂t 5TT̂5 
f?rtT if tr^prre ?tTT g i r̂wrr
WTW t  ^  TTt ^rft f t  ?TRTt 
¥t «ft %ftr jR iir r̂r H?fr^T >ft wru 
% ? r m  r^r «n i

aift ^  P r o  € « F * f  | ,  
f ^ n p  % ^ft * r f ^ - 1 , *rrt
% ’sp? wt# ^  % ?rn?% t^rt f̂Tftrr
g i #%r ?ft tm dhPT i f  f t w r  anr 
w t  « M r  ^  m  w u i t  a t
JWT sfafa % 3ft W f  I  ^ 
W  «K  T H »t ?ft? flW K  ^ T

5?r JT ^R  %■ ff^ft^T f ^ t  
fti 5RT 55Tf fWiTV ^ft % ft «R *rrfw 

*t «rnj»iT ?ft ^nft
jk f> smpft 3ft ftr «w fi^rrf 

^cft f  I 4  Sr^T % *TFFftV fR W t  
% x p f t  tftx  * t f t  *T ft^ r % ?mr% ^
frw ir q% T^TT ^Tf3T ^ 3ft ^T flW  
tft W  3IT | «rtr fanr vt ftt ^  

3rpft W  J  I 3?$f F̂t
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[«ft t m r  t t o ]
T«r% % ftrq 4  % f a *

« f r  fcrr £ »
»rf «rrer amr w w  «ifr ^  t  

*r tft t«r <it v t f ftwrre f t  «V<JT | %
f * n *  fcr s ift «wr w w  *ft  
*rr $ t o  <rc i?f? # N t  «n rtt 

\ fa *  STRrt #  CRT
* # * tt ft  ^*ft | utr *rft qr $  9 <€
9 V T T  % f<T*JW? <?7W J *  f  q f t  flrt

t v  $  **r qr «Fnft j f  $ 1 ^
*arnr 3f ?*r#t ? ? ta n  ftr^T, p r t
< * r r * 8 f f * r * t w  «rr «w t  f t w i
*ffc ?fart T̂FT ?Pf> f*T «Tf *€  
*r# r ft? fsr% ;<ft $ ;t3T ftnn «rr 
T O V T  fJJT  fTcftifT fa ^STT t ,  W T
p r m  j r t  $  1 * * r i f  w *  n(f 
t  ft? «rtft srRff 3f (fiffT £tft 
< n?5 *  *r%  m*r * t « t  it?  snvr *ft 4  a w

m itf  T «R T  ^Tf3T J  %  fc w ft * t  
* » w r  JTRrt % f * * r  | ,  a fk  T O * t  
f * « r  s ^ r r  %  %«rr *r*><rr $ 1  4

f a r f s r  f f f r i r *  t o t  j  %  ^ t  

. f t r * r o * r m r $ T O %  y w m f r
*?r£ ^ Jx T  ®*rrcr I 'T t 'T  f<??ft %  w V 'T n r  

«n«rt « ^f $ 1  ( w  ? w  *rf I  

ft? t o  <tft *-fta *$;t «f?«r $ «rk ijer 
‘ f l i  « r fo n r  ^  T f  »nr £ f t r *  % «rrt 
Sf *rf *?fr arr w a r  $  ft? 3 *%  ttw  

t f h r q;*?? x r fh n * w f a  vrwr tft 1 1 
W  ^ F >  «T| STHT *?**? ft? SJcT 3*mJT 
a r -fr r  9T W T  *?> f*T?T fT ff 'ft , f$ f ATT# 
* f f  ^r^rr 1 1 *<r$? *rr<r i f f  ^ft 
^?<t | %  3w nr^ % f?n?
V T f T  5 R ^  f  f»r X frfiT  T « %  
f  * n t  v t f  ^ t 27 ^  f  iff *r f t  ?rr * t f  
f c f r z f t  v f f  h ^ t — « n f t  ♦  
m»«% art *frc f t w  *rnj q , f t f t v  
% 5f xftt ^ fr jr  % %
*  I? it %  * f t  f  % * f  sr^f |  ^ f t  * t  
^Ptf »JTTCT fHH% fUft *flff

t — ftnr 4 t  ^  w  w p r  « w  
1 |*r % ^  * t€  v q w  w #  

* tk  w  w  t¥  if jwnr ^noft 
«« f^  | eft, v m  y t  % t w t  

vr aft ar^ $  xmrm xm t
| *% ITOT TT¥, I f  <fRT icure* 
t w  r̂r<r«r ft.ft | irtr t o  % « ( <r w ft  
«Nf?r«rf f t  at?.ft t  * f  tw # f  
w  ftfl- vt |»,t<wk «ff?rr £ 1 t  
xwtuT f  ftr irf firw w m »  «rrt 

»r|tf prrt f>ir %
W ir a  f r  ^ t t  ftm  m  art # »  
fT«;«T f^ r <m ftnrr «rr fts fiasft t  

#tfSr r ft-ft 1 ar̂ - v>ft m
5EMT5T WcTT ^ ?ft f*TT* |̂?T ^ fRTWrtt
v r f f  9 r̂ar ift ^ r f  f  ft? ^rf^t 
VTq- f̂t a m  ^t fir vt arf̂ r JM 
#t<n sprr-ft ^ r f^  1 if ?̂r *r?r w  
ftr^t=r *»?Tc!T xfrc 4  * r f  ?sr<nr?rT jj ftr  
«rf ¥•TT'frm% arr̂ rr$ 1 « m f* « ft * i« r  
*rt % frw  # t  <rt * rw  f*rr^t rcvrx, 
aft v iz  err« irr̂ rr «im  t  x<t |,
TO »ft «i?tf *r v tf «nrw 1 

* t r  w  t o  « t  ?rm% Tfr v r  
<pr ^  m  5rr? ft? 'V** 
4ft art f*r % t f  f T «ft |, Wk *rf
*ft Xfrt 4t, 3% Jflff T€*T
ifrf^T «rr, ftr ̂ r % ir fr  «rft jrrrtf
% 3JTT v tt #t̂ T Tf-ft $, ?ft #  
w<r«rcfTjft?’r ?JRm^T?r^t«ft 1 w r f  
q f  | ft? ft?rft % « T*Ff % WN K* »W 
tft «pt ?r̂ ?r |, *w ’ ft 

iw<t f  trtr to i r t ? f t v t w f %  
 ̂ 1 f t  *pp<tt ^ ft? %m f»r 

in  xm rnr * x  m, ^t «rrff<iv Ŝ ThT 
Jf wwiiK  ft?? »t? I , eft tft 3>rw 
v r  1 jt n f Jrtft vf?nr %  ;aqar « f
^t arr?ft, &ft?* t f  
tW  «f^T *r̂  | f% ff«y a r ^ v  W R  
vt fti <p? f f f  srfr*r i ,  ifrc ^  
t r  <sfr*r * t arjs w it  |,



t a *  Delhi AGRAHAYANA 24, 1881 (SAfCA) Land Holding* 5234
( Ceiling)  B i l l

% «rm p i  % «m r f a r ^ r
* r *  f a  W W ?  aTRT ^  

t , at f*f v s  ara vr m  t^ tt  a?at
f̂ ft ^  f*F(T*TT ^TSMT ^  I ei*im 

^  ^3rTf>.fit | ,  aft a *  %
* a m  a * r c  *r $ * f  f r a r a 1 ,  s a fa s - 
a f a T ^ f r s a f a a r ^ s s n  $ a % ^ # f a n  

t t  4 ^  fa a r  1 a r t  sfc fr 
Jf f a  t f f a n  «ft%  arr t |  1 1 
f a  % W  5Tcft’3TT f a ^ T T  JTf eft a f a ^  
tfY  TRT I  I a  aafleTT g  fif> aft •PT*T 
f a  331%  $ * f  ^rssjr a w  « f t  s s R t  
f ,  7 T O  aeftarr *ftc  \ x x  * > f f  
$r f t  a w i  1 1 sror ga 
f , imsKTT |, eftfa fa r̂ *f *x«ft h p r t  
?v?ft a $  $ fara ^  faar a r  f a  ^
f  fa  fa  &T if CFF f̂teTT5TT *PX
%  Srf%a * f  f a  «pt |  ^r*ft^ft 't t  
t f t f f l n  W*TT% %  ?T<? I f i f  5*  * f a  
%  f%  f a a  ^?T i f  ^ T K T  g'Tar
fteft |  % a  if W  I S » K  f%<ft $  
33TCT srar ffcfr t  eft ^ r  ^  w  f a m
WT^T ^  I  I f  * ft a T f  %  VJVK ^
% ^*p  « n r *ft  ?  'm r w  s,.t t o t %
| ,  ^  % <TT»r T t JTT ^TT I  eft
^ r  % eft-ft *rc ^T^f *m < ff 
<TT p 5  a r f f ^  ? n n f a i  t  1 a w r  
% ^ r  «f>t VTflT^ft T T  *fo<5t "THTf f  I 
fPTTO WTPtft m  a t f ?  $ ^ < * 1̂  %
f i w  1 a f  a ^ f  |  f r  f a  % 
w ras-ft  «p> $ar?r 3r a ^ f  x m  |  h t g a
*?r w :  *  T * t f t  1 1 eft ^#rr
A  % «P?T f> n ft  ^ R fT T  ^ t  *F^*T ^ 3 P n  
^ e f t  ?ftT ^ T  ’PT aft W ^ T  | ,  WW ^  
*[£ <w *rr | fv  ^  fer
a r ^  <tn  ̂ ^tw t |  m  v r n ^ t  «n: 
^ t srrr^f »tt « t o  «rc a v p fi  
«TC 5T v t f  #»TT f^ ffc e f  ?W t, 
>rfh: ^  H V K flj jj Pp f a - i t t b  $*11 (t  
a w r x  p i  h  p i  «ifR ff ^ t
1 1 tjt a w  | fv  «r̂  «fk  NV

818 (Ai) LSD.—8.

* t* to :*a a *T *fiF *T *rp m a  
«PTftRr«n^<ftT»renfJfe vr m  ^rr 

a n « r % f r c n a T a ^ a r * a  
nr̂ ST vt <HM*T!̂  w f I aft«C?W5a

^  4FTT ft  7PT TW WT* Vt& WT-
?rr f t  *5 tfta *ft ’ t k  * r w  a  ^  « 3  w m  ?ft 
a * % * r « r f r r  TjpiT 1 %ft?r 1 % * » ^ t  f v  

t o r  % «fon=rr ftsaT % f% v fr ff 
t *  ^ft*rr ?npft ^ T f f r  vaf^m  
m  aft 'tnp; &  srrrff
| w k  ?ftar 5pt arw, a a im  5 
f% *T5 4feT WTKT ‘j'llRiq *TTfT *T?Pf 
1 1 ^aT a% ̂ fT, a w R  ^ ̂  
a affT i?r a n f k r f f  frt ^f?a >f^( fanr %  
qra ^  s r^ i if
# fa w  v t  ifh : g a %  <nv aft s iir t i 'im r t t  
t  ^a% fm  ^arr >ppj>t w m  1 a ^
eT«P ^teTTf^q- sfTT m^=F |, a  aaHWT
$ f% t o t t  ^a qrr wft im fton r̂ 
Pnrrr «pt Tft 1 1 ^a vt ^  f?PTR 
^fer ar^fr ftr f̂t *  % at ? m  *f fa rt 

* trt ̂ rrf^, *ftr a  f̂t «rorr 
£  fa  w n  1 ftpr ?fWf % <na
9feT ¥#t Ŵ t 5Tn#¥ t, afHTff t» 
^  w  w i â PHr ^ ^fk % fan^f 
?rreff, w r  $  ««?aT% |  ^  ^ r  *  w n r a  
Jf «m t faR^ft ftrai% qr v tf 
5f v tt ? f^ r  sppfr ,«rTf?a, tfN: y ir  v n  
mrr m *ft 1 *nft a l̂f ?rft ?ft ftir
^ p p f f , **■ «PT f i f  « n » T  T t  f%
wrr vt ^ a  ^ ^ a  aipn $ 1 *nrr 
w t t  a r a ^  $  f%  ^ r  c o  a ^  >f t o t - 
W T  t ,  eft TfeTT ¥ T a  f a  iT T R  3 & F T  
•fk ^ r  f*r^K fft vtftrcr
^>t m  t $  t .  ^  p r r  a « n

tt waaTi ?a  % v a t 
a* arm fa  ?ftt%a fnrRT siiffr
«(M«n aT*r firf^ifa^Ta' fsn^Tar 
at ^  fa  v t a^t a m r  «ftr aawaT 
jf fv  ^  ff? %m t o  t n  
^  1 1 1ft fa rt ^ p
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( * f t  T(«rr w r ]  
%  « r t  * t  t i f m  src T $ t $ *r^ s r t i w r  
q r  sr^r &  anftat % t v #  «tt $ i 
* p t t  f * r  t v *  ^  tftfacr vr?r $ ?ft w p t
*PRTC $ fa  ?*r f ^ w

srWlr v t  sit q r  w r t  s ftfa n
*n«nfT5r VT5t f  ^  vt ^ m r  ^rr

I K ^ rm T ^ T g 'fv  ^ 9 F T
*r$ s f t  |  sfhc P r o  srvrr q r
fHT5T V T  T |  |  3 ^ t |  I aft H>T

| fa  grnwgrrc f ^ w n  
fir « n t  sftr %3ft % * i  v t  
S3TFT w  •ft ^  5 m  T® VT <Ttot VT
v^qvsr vr% % vt w  Jnrr % 
f?rq ^ f t  ^Tf^# *ft r  ^ft *fr

f a w *  * tt% t  v t  q -^ n r  3r
« r w  v ^ r  i 

W% 3 ^  snf V7*tt ?T^rr 
% fa  w  W w  % in^r q*rt v f  sra 
| fcra if '̂ f̂fsnr ^  vm^mrr 1 1

Mr. Chairman: The hon. Member is 
a member of the Joint Committee. 
He can speak only in general terms 
now.

Shri Radha Raman: Sir, I am going 
to be very brief. Allow me five to 
ten minutes more because I want to 
place certain aspects of the Bill before 
the House.

t*
Mr. Chairman: He can place them 

before the Joint Committee. There 
ace other hon. Members who are not 
members of the Joint Committee and 
who want to participate in this debate.

Shri Kadha Raman: But having had 
the opportunity which you have so 
kindly given, I think you will allow 
me five to ten minutes more and then 
I will have my say in the Joint Com
mittee.

#  tr| «n? v t  Tfr «n fa  fosrft xftr 
^ rf S «ft*T stt qa? 11 w * n w

sfr  qr sfr snft# vrov % #
Tnrsmr f  fa  #  $?% sr^ft vnrrtt
*r snfim srttft 3tt t^t f  i m farvrr

q i ^ w  *t  WT V T  3RT 
envr^t $  snfiTH arwift aft i N t  % 
i t t ^ I i  w  ftro an* 5»r ww 
qn$ft f  fa  3* artWr vt vfatft 
% wrr. fs*r*y vr% | «frr ^  vfatft 
«»ft 3zmm vrd- f  fa  ^  ^ srrf%*f 
?>, sft^t *rtr ?far ars% , v*  fa ??* 
5 f , ?ft ^ r  sra- v t  f t m  f a  w m
w *  W  ^ v m \  art fa 5 R T  T T f T  V T  t  
fs m  % ? t^ t f e ^ f t  %  « r ^ r  w  aft 
^ j f t ^  t  3 f*ft^t % ^  5ftn sft w
fa w  % v r  % vT 5nmr vm r
Vt 3f^t % 3T5̂ t qrq v r  frv^ § 
^rvt p f f  % 3r t  v r  % 
<(gd ^1^1 qn'̂ rTT vjsr r̂vflr vt 
Tt̂ T 3TK I

^  5mrv jfter % qrmrn fa  ?*r%
5T^t % 3ft r; J^ T f &  tffaT T^Rft
| ^  5T̂ t T^?ft ^TTffq- I VT 

f t n ^ ^ | f a f 3 R % q m = :
3P#r t ^ r r ^ T ^ ^ r ^ 5 T f g % ^ T  
^ t  ^V5H I %far * m  «; q v ? % 
t̂n̂ T ^t *nr

^ WKT | 5ft 3% VW t  I W
vt ncr^r JTf $ fa  fa*r % qt?r sffift 

| «mr ^  ?rff
?rt fa r  3 ?  qft yrsftfa vr tt m w  >4nt 
w k *ft#rrr w  It f t r o
i f  3ri5ft 11

*tft 5TTf *r qn^sNnr t»
f t ^ f t  % %P5T 3ft afn^njNPf fiWT vn 
t?t A wx ^ft 5tt*r m  wrnr
fi^rm  HT?5TT j  I «PTC «TTT W  «FT
^  ^wt ^  fr%fs-



ftr  ft w fr  % aft pnr,

tft ywr u < ": *f m 
U M  if grn «rri 3*r % ffrc qrtf 
t (% W  *np jwr t ?€  vr ititm  iri! 
y*rr fa  *r?t qr vr aft spik fen
w r  $ * 3  wrcr 'mr % %
^vrfwW % wj?t fnR- $ i 
qr vN N ft $t *frr nrm  *  ^r % 
*rrar ft 3TRTT 11 **r fcra- %r w
%% =*faff v t  %w ?ft ?*r ««ft F w f w f ^ r

q?t 3TFr?r 1 1  *pp: §*r *r? ^ r  %  
«rfa qr ^  ^t smr w  q^rr %, 
f i R q r p ' ^  v r w*riffT'sr¥T3r^ -rr t |  

f ,  art i  ?rrar % w  *r«?*rr fa sre 3 5 ft 
fmr% wtel<pr *rr *Fr frrs strt 
^  iw it srra vt srrar qr ^tt 
fa  w  qr ?*r q?t w er | fa 
ttjp p tp t if w r  ^ t  r ? r  | ,  so q to  if 

wr ^t t|t ft, q̂ rra Sf n̂r ft r$r fc1
?rfa* fif T O  ii %<3RT I  fa  3JW 
$q wrfppr apT tr^ fsrftrrsr 
t  ?ft f3R w * t  qn % q iT ^  * t  

$ w r f̂ 5T3T̂ T I
*ftr S?T *ftfa*T *rt spTf w r  *mpTT ŜRTcTT

q?t w r  q>w<T q§*r<ft % i

Dr. M. S. Aney (Nagpur): Why the 
settlement was not done for such a 
long period? I just wanted to know 
for information.

Shri Badha Raman: That is a ques
tion which can be answered only by 
Government. I am giving the facts.

*t ii*z  F ? fa  JT?t qr ftRHT Ht 
y nfrqr firnT f j (  | o t  3«frr 
qr'ftw r < w t ^ i  «sr « ttt*7  q?t mfrrer- 

wrc *?t «nr qarnr ^ t  * q t * t  % 
m  ippwwi ?ft 3 *  $  srata ^t ernrs 
*r$r w  ^stt **r q m  ?rr?

t t r o  SMTJff St q  fWITTT ^ fa  aft 
«nq *cft qft **toff *  ^
y n flm  «<r i f  5?wt vtfT ftnr

fa  ^  ^ r # f ! r  5t»n
« f t r  v f s R e  ? f k  *n ^ p r f t m  i

?mw?rr g fa  ^  qr rtt*t stpt 
^t | >5ftr TfTTt̂ rr | fa  w i  
srftrfo  p r  y r n  q r  r t r  T ^ f t  i 

f a r  ir^ t q ?  ^fte«Nr %  «tt^  J f  ^ft fa^s
1 1  fe?5ft %  * m  ^ t  t  w t

rr̂ ft | f ^ f t  fa  %
t t o t  |  ^ r q W  q r  ^ r t ^  w ^ r

__-_ r» * . ^ . r»___.... . t>' .w r  rrcrT 1 1  ?rqr fh it ^mr fa
{ * » o  trf^ r  ^  t ^ r  |  ’r f tr  T n R T frrc  

^ ? t  x*$ ’vk  ? o ,  ^  ^ r n :

c t  % rm  ff ?r«r snr  ̂ w r  %
fa  spfbT vrz %■ ?ft arw ?ft
srt f t  qr
i  g ^ f a t  ^ t o t  f ^ r r  a rw

«ft n  o t s h t t  f  f a  ^ p r s T f t  ^  K f f t ^ r  
g t s r r t 'ft  i ?^f% cr ^ « r q %  ^ t ^ ,  
fasrn  wrr 5f5 *P??rr | fa
«■ fsr?r q:r snf^rap ^

«fh 4 f  fa  ^t ̂ ft rpmr 
? 5T ^  v*<i < ?rqraT 3tt t ? t  ^  ^rfr*p t 

fa  q- trap qrq-^ *T$?T q̂STrTT f
« f t r  m m r  f
c t  f??5̂  %  % ?n%  q r  ^  f w  ^ n r  i 
% *tmr % fa ^  -&}*( *r*nrfa | %fa^ 
fl- zTq qr^r fa  f'fa t fip f^  wer 
spr% fa  *rrq f ^ i  % jj?rrfinp
3 ? fa t *PTfT |  $ h t  i  ^  q t t  *r? t f t O T t  
&  ^ft f n r m  |  ’sr’t r  f e r j f t  %  v w q m  
tft?  f t r ^ ^ r T  %  %remr |  t f k  aft 
%  ^T>TRT I  t 3 f R  Jf T &  5 w t
^  i ^ t-t  A  fs re ffT  m ??rr £
fa  ^if JT| «ft ^Tf^T fa  fa?r
<Pt ^ T IJ f a M t  5 r 4 t *
« ft m  % f i f e r  *fk  |

fa ^ r %  ?cnrr*r ft ? n  1 1  « p t  
^  I  f a  tr^? a r ^ T  aft f a  n < R i fe  
%  «m r w n ft  |  z m *  < ^ r m  v 4 t  v * f t  
<̂ q> t f i s f a ^ r  %  q m  %  ^ ft m v  
a rw  fCt ^ t t  ft *
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[ « f r  r m  7 * n a ]
1«'4S hr*. Ch. R ukir Sin*h: This Bill relating

to Delhi is much more important lor 
[Mr. Dwuty-Spsaker in the Chair] me ag Delhi is m u c h  nearer to R o h t a k .
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« n ^ f r r  s r i k  H T fi' * t  firw * t  
v n r R m f i p n  

|  i f  fl+RT ^fvor |  %fk f?nT
n  fcrr $ 4  v rn
V75TT j  f v  a w  f a r  j u t  h M t

Ir f i R  v r  f a r  *r$t f i ^ r  Jf w r  5ft 
3 3 $  *  ?r*rw irate* aft fa  fo*ft 
% fTRT p n t  v t  sP Ftt
f f n  i  f a *  n *  ft»T i f t r  fa ^ ft
n w t  v t  «ft sicfNT ^  VRTT
I  w r r  fa?r <r*rr
^  f t r r  aft f a  ftps vnrsf <ft 
m?$z f t  v r  T f  atnr * r k  w
Jr fcsrc arm ?ft £ *tt*  f m  ir ?r 5ft $si
a n ftr <ftr ?T wr*r ^ W r v t  f g
VTOJT ^t ^ faoijxi (TV JJ-fft̂ rT
<ftr ?rc5? v r  n>K''i t$  ar.̂ r i
’W  f t w  v t  * r f ¥ b  v t  v t  f i m -  
fr?r ftr #  jfift
*Tf V f  »rr f a  *■$ * * f a t  tmr
t  arstft *t «r^ * ft r  w  v r t  ir w * #

^ VT% ft  JTft STpTF
hto i <nr r?<r*fr gtrt 5ft n , ^  
»far * ft  $ farcfa ’amor ^rrv
firrg t ^ t  |  arf >ft $?% $ %

an T f  ^  i f t r  <i*ii*i VR5T v t  ^ t *  
f o R f t  arr T ^ t |  « ftr  w r ?  \o, u  

f^ ^ fr  % im r m r  v t f  
▼jw ¥ t  ^■*ft»T JT R t ?r^t |  s*rfsrcr 
r r  fWTW * t  tW V T  f t  3 T O  ^5FTT
fiwrr w i t  i

k n t  Hon. Members rose—
Ch. Banbir 8ingh rose—
Mr. Deputy-Speaker: We have had

thrae Bills of the same nature. The 
ion. Member has spoken on one of 
+v»»m

Shri Datar: May I submit that this 
motion should be passed today, if 
possible, because tomorrow there Is 
going to be the food debate and this 
motion has to be passed in the other 
House also. We may sit for half an 
hour more today and finish this.

Shri Amjad All (Dhubri): Five
hours have been allotted for this.

Shri Datar: The original idea was 
that there would be no reference to 
a Joint Committee. That was why 
they fixed five hours.

Shri Amjad All: There has been no 
change in the timing.

Shri Datar* There is a change.
Mr. Deputy-Speaker: Shri Naval

Prabhakar is a member of the Joint 
Committee. Ch. Ranbir Singh has 
spoken on one of the Bills. So, 1 have 
to call either Pandit Jyotishi or the 
hon. Lady Member. I will call the 
hon. Lady Member.

*sfr «m r  srvrm (*t$j ftrwt— Tfism- 
arrftprr) : *rffcta,

ftrt^«F *PT ^  fn'-cWn W* TT WTS
*w t  *r?rr t  w fa 'j  vr
WSÎ I T O  foT. arpT I

nft«nT: ^  5ft v t f  ^ m a r  

n |f  ^P<R 5ft v *r^t v t  arr 

7^t w v  ^  ss if ffn  «Ar
33jk t  w^ajr ?>»rr Ir arrPwft *rr

v t t  w  ^  if ftfiiw q»rc «rrr w  

*ftreT Cr v r t f r  1 5 f t  A  w n v t  ^vtt: 

? f |f  w i t  * f tr  »f w rqvt t v t  

« » n rv iT  i
’’fto T»nf.T fifff : *iTW #r 

i p  iprrir. mr. «rr i «?rf w.ar *flsr
^  i 5ft larnw ft t f  <t « i %  i



v t o h i  *r jV r e  j f a *n t  v *a m  ?

*fto ^  fow
WT..................

yqrmw  srftnr: £r y fnn
« $ *  * r  fa r r  i

J m w & f i ^ « r r 3 r 3 r f a * p f t « f t  
TI*n WT afNr if ^  $  \

vnrere r : q ^ r  eft %f<
» w  v t  fe trc r ^  ir fk  f ^ r  ’sfl-
W V X  *ft t  3ft fa  P 5 ^
* T $ t  I  i «fr«r?fr ^rfftfrsrif *r**rfV ’  if 
«rwft srrar ^  3T# i

• ft n t ft  w * f ) anf  ( f ^ . r . ^ . ? )  : 
^ fTS «P f 4  S f .W t
fcft-j fa  «ri<?% * «  f ?i fsp=r
<TT *ftTT f n T O '  ’FT?* V .  f o l .  I

%pfft ^  f*r?r % ^  3ft st^ i Jf 
* r f V j r  ^ r * r  ^  q~? fTW=>t f ^ R  ^

«rr i f r r  w  %  ? ? «r*T  i f  * t a ? t  f  ̂
3ft «ft s=r.*ff t f i  % *P?i TT f a  T n tff  

? r|'rTt^lT?i f ^ r T ,S R T 'f fW « T , ? r? »FW  
arra «fr t f t r  *  w  s w *  s s *  sp-risr 
if aftw T t̂ j  fa  3ft qnww 
«r?g «$!■ «r(f «rr i

»rft sfr t^ t  w  % 3ft ^  ^ r  fa  
^ f a  & r  i f  s o  q fa -^ t f a s T *
ara% |  fKf?rq: ^  ^  *ps * f t r  
tfffa n  v r v  s *r  co  «£ ts *t 43?rfrtfr
^  & w i$  if xn&i ^frff %

?ft ^  *R R f an?f 
«p# 1 1  s rr n £ t %  s v r  tffa n r *>$f, 
*npr*r %  grcr v t f  h fi  f a r  
fasvr? % * v r  ^  v t i  tftfan m rhi 
t r r f a f l  arm $  i a m p l i f y  %  <crc t f *
tW t STCnT TlffT sfa  J^nfrtft % 3WT

< m r  ?r$f w * r r  « T f f *  i
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*r? ’ft *P̂ n t  fa fc&ie vfeft if 
^ t ?frff v t tm  wn % 3ft fa  apffa % 

if £SJ M<r 3H# ff̂ lr f  |
?«> iit Hi^ff Jf ?i?rr?f |  s fftfr 
^  fcr 3tt w  | fa  fasfr f̂t 
w w i^ t  t f t r  v f t r r  ^  snq^ft jp fffa  
9? Xt^aRtur aiieft C f 3rr t $  |  ^  ar? 
fw i^r * p t ^  ^ r  sr^ftff * m  ^ t  
sm n ft ^cfr * f t  s r ^  f i w  « f t  t

srtqir ^  jtph
5^’ 3fjjnr tf fr  W 'j  M X 3 R  tft»ff ^  

?f»rr% nn  *ffcNfr ^nf^ sfarr 
^  sft fW w f % sfrj «ite

f r r %  f f r  i R #  f  <rt 

|:5T W I  ?JtT 4 ?W?Teff g fa 
ATT tr? rr?f fa=€f % ^ K f  gTq; 

if am pRJln ^ f  f<P % # ?

' t t  f r  ?fif%»r ^rr% ^  smfiaf fa?n srr 
r?i | sfK Jfiv^r z*  
fa?fi 3fr t^ i  ^  ffr ^  ^  i s n fr r
3ft 5>eff |  s r^ ff *n?»T Ct^i' |  & f*p f 
&  ^  f  f a  fir??ff ;«*,

*ff5T W  f ^  a f ?  ^  'PtTtf tfV 3f*ff5ft 
fajyr 3fi | ^  w in  

sr.ftr ^  *pf^5f % ?3r*r f a v i  srr t? r
|  « f t r  *¥<ff«n ?»r ^ t  t |  |  f a  

f e ^ fr  i f  *r i^  eft « |e r  t  
^  3n t |  f  ^ f « R  jy^r ' t t  

^i^Ffr « ft r  x tfc  ^ r  ^<fr * r 9 ^  ^  
3tt T f t  |  ’Bftr <T5T ^ r  faan
3ff r ^ i |  i

w=rr^T tj -̂Bf f * r  ^  f t f^ s n  
■>ft T?WT I ^3TT^K if ?pnTt 3?»ftJT 
<rrr«f jfjft^r f t f t  ’f t  =:<>o t r ^ j  
rr«p ^rfq-^ft ^  ^ f t ^ T  «ft « f k  3 ^ f
% s rfi =s(K ^  Ftf^nr x m \  «ft i
^  ??r r̂r̂ T % ? k  ^ n r  w f W  ^  | 
fa  w tit % xm w  fa  ^r ?rra- 
%  arr? « F w t  3 r*ft* ^  ^  * f ^ r
*rk fg^pr &( flTeT % «K  VT̂ T
vr i w r  m r  v m v rd  *z * #
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■ ft  A-  ft— »*l
fw w vnwmTj 

•rwrf, >f 1
**  **rr ffc  *rtfr tnr*#

***? t* *r fsirrf ̂nrt  | <ft?

t;ft irm̂T $ to** *c? ̂  wtw  ̂

*w  frfroft d>r ft *rqft 

<wtpt **t% % irnr if *rrq-<fr  pr

wrsf $•* *ft Tf#, ̂ rr ^ t*t >p$*t sta

n̂f 11  'rt'0

*ft <rt?f fir w* % r* 3f eryrf t ̂  

Jtrr  $ ft? s$ ?WT*r ’ftfi  vftt 

f̂ WT «tpt  j(T fr f*r «n»jfiwd 

% *rw wfPw mit 1  w fim

vt gfaw *<t %  «rtflrer  jq; «r*m

if srft wr srqriwd: 1 vthKih fcfttdi- 

*r$r is f, ?rmn:  ;̂ wt  £ 1

«Tf «n*t % vkt | %ftK T̂*t ar̂

f «r for if to

**ft *r*ft $ fr fit #y % f  ̂ w 

to »j*r xfix #? #*• % fair tfter *J?TT 

forr 3tn«rr 1  *r* fit #* w
UT5 «FTT | ift* f? *[Z V) ?* * W  11 

v*̂ %?PTferr 5rrr̂7 1 
|Tf% % «nrr *? #y *rft?T armr

tft faWT *̂o 7<|TT if VTflT ̂ RT *W

?ft fanr f-rtf if fWrr |, w*fr fit #y 

•pt m  3ft <r*$ ̂ n <w ftfr «rr tw 
gRr% $  vr m i(oo  £ , 

vnr Nr ft? «r̂rr *r? $ ft> «rr«r fW*

STl̂TT Rif "T̂y 9VflTj Vi  >̂cTT, 

¥*5  ̂   ̂ *TCkTT  ?  *ITTW  ̂  mX 

WFarT, #%* 5jt «rnrrff ?fr<r f w? 

pT̂f  *><rr wvx $ u*nc 5̂r̂t 

TT W,T  f,  5T¥% «r?̂

%  *«r<T* 3TT w J  f |  1T5 W  fmr

torftrt tt **t* vn* vx ?> rp ̂ 1 
faw*? vtfr % ̂t *t«rT I SJTCTt fft̂RT 

% frSH  flfTf »<ft |, 3*vt 

Iw r % f?gff vt  n̂% 1 Pfrm*T

%  vtt  |,  vtf

5r#tc  | *rtr  fiRPrr

vnr vt̂tt q-f 3T | 

5r#tc  | *rtr  fiRPrr

vnr vt̂tt q-f 3T | 1 fw* vt irr̂ft fw* vt irr̂ft 

ŝfr vr fw ̂«r m  ?wk v* ̂ <r*f 

r̂r «Tf?rr 11  w to «rc «wn:

twt ̂ , -̂r % wr to vt v«r ̂tar 

111 *w wrq TÔt afjft*  *w wrq TÔt afjft* xftt *f*r #̂n *f*r #̂n 

 ̂f f 1  tr*n ̂  w ?rNvr wr

I '

%rr p-f̂ | fr wrrvt

3f f%r?rr-fr %  vtTv̂r3f f%r?rr-fr %  vtTv̂r

■snf̂ gfr %  to ft ft*

?tt$ ?r «im t ?tt$ ?r «im t 1  ftr-rvt ̂»ft*   ftr-rvt ̂»ft* tit 

STFmfl’  ftr-T’F? «F«ret # TV̂TT

T̂%r I jf ■jfT̂ft f % i|7T *n? T̂%r I jf ■jfT̂ft f % i|7T *n? iz 

fr̂rc «7: f?w grr̂ f% ftr#<R  irfr̂rc «7: f?w grr̂ f% ftr#<R  ir 

f̂rwft %   ̂   ̂f̂rwft %   ̂   ̂1
5ftTt Vt  T»t̂ ̂f #*T f̂ #*T 3ft

r̂% ̂  $ aft* Hf 1  t̂th: *r$* ?rt 

Tit if 3TPT5 t I TWt ?r> *T T«pTit if 3TPT5 t I TWt ?r> *T T«p 

ft wwft jf I 54  # fatft

Vf *TTT «PT ̂  Tt 5̂f ̂TT̂TT I I Vf *TTT «PT ̂  Tt 5̂f ̂TT̂TT I I mx 

*Tt̂ ĵpî-r»fterfYTr |t̂ 5̂, 
in in tfti  4t w *ft w *ft 

vt ̂  ?m t̂ft vt ̂  ?m t̂ft 1  ̂«rr-ff *nff vt  ̂«rr-ff *nff vt 

trr̂ Tvffti fir *t fcrerrrf̂ft >pr?trr̂ Tvffti fir *t fcrerrrf̂ft >pr? 

tp? w*ftcf ̂r *fRT |  w*ftcf ̂r *fRT | xftr. 5T *nft̂t vt 5T *nft̂t vt 

TT7 «pTT7 «px f%'KT*ff  f%'KT*ff tit ̂I'JTT I I  ficsr ̂I'JTT I I  ficsr 

% ^ vnr  ft 1 
fwr fwr v$<r  «pt  pit̂tt 'anfipc   «pt  pit̂tt 'anfipc 1
5r?fr ̂  *frr̂ft ̂rrfftr 5r?fr ̂  *frr̂ft ̂rrfftr 1  fJT̂t *nj  fJT̂t *nj 

fr'SfJT #t̂PfTT  ’TrfftT I

vitft if ̂RTfift ̂t TO vitft if ̂RTfift ̂t TO m# ir*lT

ft̂ vfê 

 ir*lT

ft̂ vfê 1  f̂rr̂r   f̂rr̂r wi % ftwrw% ftwrw 

wk tw fr<T?r sf̂T |,

I I 5»Ft W, fti »#t VTf̂ WfWT 

WR ?ft '3F*T% €5* IT ̂ftvr *Îf Tr I

«F arren | % ?̂r m?r ̂ 

f|<r *f̂ urn t wf  ̂S* Wf
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8faH 8. M. auMcfee (Kanpur): It is 
a very important Bill.

TffT, ̂  CTVf W t, I
If anft̂ r % $  *rra% «nw * tt

f  i
w i t  ,

1? hm

Shri Nftval mfchakar aad Ch. 
Banblr Sinfh rose—

Shrim&ti Renu Cfaakravartiy (Basir- 
hat): May I submit that there is hard
ly Quorum.

Mr. Chairman: If you want the 
House to be adjourned, I accept th»t. 
It is five o’clock now. So, the House 
stands adjourned.

tt.«l tea.

The Lok Sabha then adjourned till 
Eleven oj the Clock on Wednesday, 
December 18, 1950/ Agrahaycma 25,
1881 (Saka).
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5448

5009—54
S.Q. Subject Columns
No.
875 Trade with China 5009—12
*76 Allotment of wagons 

by Slate Trading
Corporation 5012-13

877 Enquiry into Dalmia
concerns 5013—15

878 Advertisement of res
erved vacancies in
newspapers 5015—18

879 Alkali industry 5018—20
880 Manufacture of watches 5020—23
881 Delhi Shops and Es

tablishments Act 5023—25
882 All India Memorial for

Martyrs 5025—27
883 Sale of scooters in

Delhi . 5027—30
884 Textile mills contribu

tion to provident
fund 5030—34

885 Stocks of cloth with
textile Mills . 5034—37

886 Anti-Indian propaganda 
in Cairo by Chinese
news Agency 5037—40

887 Regularigation of cons
tructions by displaced
persons in Delhi. 5040-41

889 Sale of canvas and road
building materia) to
China 5041—43

891 Fertiliser plant at Ko-
thagudium 5043—45

892 Export of manganese
5045—48ore to U.S.A.

S.N.Q.
No.

7 Delhi Hindustan
Standard 5048—54

WRITTEN ANSWERS TO 
QUESTIONS • 5054—'*’118

S.Q.
No.
888 Indian Trade Centre 

at Beirut 
890 Ambar Charkha
893 Land for Adivaus in

Dandakaranya area
894 Rehabilitation wing of

the Indian High Com- 
misstion at Karachi

895 Tar distillation plant
at Durgapur •

5054 
5°S4

5055

5055

5056

WRITTEN ANSWERS TO 
QUESTIONS—contd.
■Q.
Vo.

Subject Columns

S&6 Chinese competition
in export trade 5056-57

897 Provident Fund bene
fits to I.I.S. Co. Wor
kers 5057

898 Restrictions on foreign
traders in Indonesia 5057-58

899 Corporation for fertili
zers factories 5058

900 Uranium deposits in
Salem district 5058-59

901 Exports to West Ger
many 5059-60

902 Textile automatic looms 5060
903 Manufacture of bicy '

cles 5060—62
904 ‘ India 1958’ Exhibi

tion 5061
905 Minipur cement con

trol order 5062
906 President Nasser’s visit

to India 5063
907 Reclamation of land in

Dandakaranya Area 5063-64
908 Fabrication of complete

sugar plants 5064
909 Film on Mahatma

Gandhi . 5064-65
910 Portuguese case in the

International Court 5065
911 Jammu and Kashmir 

property in West Pa
kistan 5065-66

912 Bhopal Capital Project 3066
913 Hindi films 5066-67
914 Export of films 3067
915 T.V. sets 5067-68
916 Zinc and Lead Smelters

at Zawar 5068-69
917 P.T.I. 5069
918 Prohibition of docu

ments misrepresent
ing Indian frontiers 5069-70

919 Indian traders in Tibet 5070-71

U.S.Q.
No.

1405 South Patel Nagar,
New Delhi

1406 Export of manganese
ore

S»7I

5071-7*
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WRITTEN ANSWERS TO 
QUESTIONS—eontd. 

VJS.Q. Subject 
No.

1407 Migration of Indian*
from Tibet

1408 Development of Oil
Mills .

1409 Sericulture industry in
Kashmir

1410 Ex-employees of United
Press 01 India

1411 Compensation to dis
placed persons

1412  Employment Exchanges
1413 Handicrafts Centres in

Punjab .
1414 M*nufectuTt ofbicjcJcj,

in Punjab
1415 Razakars from Pakistan 
1415 India.™ in Malaya 
1417 Labour Co-operative

Societies in Himachal 
Pradesh 

14x8 Educated unemplcyed 
lnPu.iab

1419 Youth Employmcrt &
Vocational Guidance 
Sections

1420 Transport facilities in
Dandataianya Area

1421 Paper factory in Kal-
yansinqpur (O'riŝ a)

1422 Exj ott of ma ’.ganese
ore

1423 Salt production inOrissa .
14x4 Central Committee on 

Employment .
1425 Inquiry into Kerala

plantation strike
1426 Puniab Ciicuit House

in Delhi
1427 Social Security Schcmc

for Industrial Wor
kers

1428 Heavy Foundry Forge
Plant .

1429 Machinery for mineral
oil industry .

1430 Survey of the Carpet
Industry

1431 Import of water ooolets
1432 Khadi Industry
*433 Sail Industry in West Bengal
1434 Working group on 

Social Welfare
31S (Ai) LSD— 9.

Columns

507a

5072-73

5073

5073

5074
5074-75

5075-76

5°76
5076
5077

5<>77
5078

5078-79

5079 

5079

5079-80

5080-81

5081-82 

5082

5082

5083

J083

5C83-84

5084
5085 

5085-86

5086 

5086

WRITTEN ANSWERS TO 
QUESTIONS—contd.

Subject

,T®-' n ^ l survey of 
glass Industry 

S udy cf plastic In
dustry abroad 

$hun c’eataace in 
Kanpur 

j2mploy.es State In- 
sura..c„ Scheme 

Violation of s:f.'y 
rules by collicries . 

pe.narcition of Indo- 
Pjkistan Border 

Mfiuia'rure of lathes 
by Hi .dus’an Ma
chine T tx>’ii .

Export of handloom 
Textiles

ftudraksha beads 
Ridio 1'ftB" f.-es for 

Lih^ula.id Spiti 
areas 

JC'rala pla,\tauors 
M ' dya National 

P-’p r M .U s . 
Imports and Exports .
New Industrial units 

in Punjab 
Automobile ryrt* 
Circulation of Indian 

newspapers and per
iodicals abroad 

Sugar plant
Gurumukhi typewriter* 
Sports goods 
Hosiery and Rug Sec

tors

VJS.Q.
No.

J4.5*.

1436

*437

1438

1439

1440

1441

1442

1443
1444

1445
*446

X447
1448

1449
1450

1451
1452
1453
1454

1455 State aid to In
dustries

1456 Imported Cars
1457 Import of dye* and

chemical*
1458 Non-ferrous metals
1459 Labour in High Range

Estate* in Kerala
1460 Land acquisition De

velopment Scheme • 
14.61 Production of liquid 

gold „
1462 Manganese ore .trade .
1463 Japanese Handicraft*

design Expert
1464 Synthetic dyes
1465 Import of tractors and

bulldozer*

Columns

5086-87

5087 

5387-88

5088

5088-89 

5°89

5t*9

5089-90 
5390-91

5<>91 
5091-92

5°9*
5392-93

5593-94
5094

5095 
5°95
5095
5096

5096
5096-97 

3°97

5097-98
5098-99

5099-3100

5roo

5100-01
51°i

St 01 
5lt>Cr-°2

51O3-O3
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WRITTEN ANSWERS TO 
QUESTION*-****.

U.5.Q.
v No.

Subject Columns

1466 Rehabilitation grant* 
to rural displaced 
person* 51 3“04

i4<7 Industrial Estates ip
Andhra Pradesfe 51 ''4-05

1468 Industrial Estate at
Siliguri (West Bengal) 5105

1469 Industrial expansion
in Delhi ji~5~36

1470 Power Project* 51 36

1471 Dandakaranya scheme 5105-37

1472 Radio Sangeet Samme-
lan 5t 37-  8

IJ73 Tibetan refugee* . 5 1 - 8-09
it?} Foot-wear for coal

miners . 5-09
1475 Export of chilly and

tamarind jio>-io
1476- Certificate of eligibility 

for allotment of ac
commodation 5 1 1  :~t 1

1477  • Accommodation for 
Government Em
ployees . 5Ut

147^ Unauthorised coMtr\icj 
tions in refugee mar
kets in Delhi 5UI-I2

1479 Strike «  Bombay Port 5 112
1480 Handicrafts Museum

in New Delhi . fir*
14 8 1 Precision Tool Factory 5 113

1482 Bonus to workers in
Hindustan Anti
biotics Ltd. . . 5n 3-14

k4®3 Withdrawal of labour 
dispute case* from 
courts • . . 5**4

*4*4 Grants to SirGangaram
Hospital . . 5114

1485 tmpon of cloves . $n5
I4$d U&sold'haadloom goods •' ‘

in Andhra Pradesh . $ 115
1487 Development of hilly

regions of Puniab . Ji 15 -16
1488 Bhotiyas . . , 5tt6

.1489 Shops'Mw-fiata in
Ridwai Nagar, Delhi Jlt7

14*0 Export of onion* 5 « 7
14 ft  Indiani jation of foreign

firms 5 118

PAPERS LAID ON THE 
TABLE •
(1) A copy of each of the 

following papers excbaius
ed between the Govern
ments of India and
China regarding the
treatment of the Indian 
police patrol party cap
tured by the Chinese 
ttoops at Chang Chenmo 
Valley on the 21st October
1949:“
(1) Chinese Government 

-un-official memorandum 
dated the 14th Novem
ber, 1959.

(it) Government of India’s 
note dated the 24th 
November, 1959.

QJri/wst ̂ /wvnataah. 
note dated the 28th No
vember, 1959- 

(itO Government of India’s 
note dated the ijth 
December, I9J9 along 
with the Statement of 
Shri Karam Singh.

M  A copy of statement cor
recting the information 
îvenon (he i ith Septem

ber, 1959, *n reply to the 
jioint raised by Shri V.P. 
playar during the discus
sion on the Report of the 
State Trading Corpora
tion of India Limited re
garding the association of 
the Directors of the Cor- 
jMration with private firms. 

(3) A copy of the Annual 
Report of the Hindustan 
/antibiotics Limited for 
the year 1958-59 along 
Vfith the Audited Accounts 
and comments of thcCom- 
jflroller and Auditor Ge
neral thereon under sub
jection (1) of Section 639 
Of the Companies Act, 
1956 •

CALLING ATTENTION TO 
MATTER OF URGENT 

PUBLIC IMPORTANCE ,
Shr'mati II* Falcboudhuri 

jilted the attention of the 
prime Minister to the res
trictions reported to have 
been imposed by the Gov
ernment of East Pakistan - 
40 members of minority 
community in the matter 

.. of renewal of their pass* ' 
’l>orts.

5252 

COLtWMI

512^-44
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Columns

CALLING ATTENTION 
TO MATTER OF UR
GENT PUBLIC IM
PORTANCE- ■ contd.
The Deputy Minister of 

External Affairs (Shrimati 
Lakshmi Menon) made a 
statement in regard thereto.

BILLS INTRODUCED J124- 2S
(1) The Administration of 

Evacuee Property (Am
endment) Bill, 1959.

(2) The Displaced Persons 
(Compensation and Re
habilitation) Second Am
endment Sill, 1959-

BILL PASSED . • 5125-26
The Deputy Minister of 

Finance (Shrimati Tar- 
keshwari Sinha) moved 
that the Appropriation 
(No. 8) Bill, 1959 be taken 
into consideration. The 
motion was adopted.
After clause-by-clauge 
consideration the BUI 
was passed.

MOTION TO REFER BILL 
TO TOINT COMMITTEE 
ADOPTED . 5126—42
Further discussion on the 

motion to refer the Tripura 
Land Revenue and Land 
Reform* Bill to a Joint 
Committee was concluded 
and the motion was adopted.

MOTION RE. SUSPEN
SION OF RULE . 5142—44
The Minister of State in the 

Ministry of Home Affairs 
(Shri Datar) moved that 
the first proviso to Rule 74

MOTION RE- SUSPEN
SION OF RULE—contd. 

of the Rules of Procedure 
and Conduct of Businen 
in Lok Sabha in its appli
cation to the motion for 
reference of the Manipur 
Land Revenue and Land 
Reforms Bill, 1959, to *
Joint Committee' be im
pended. The motion 
was adopted.

MOTION TO REFER BILL 
TO JOINT COMMITTEE 
ADOPTED • . 15144—5*C7
The Minister of State in the 

Ministry of Home Affairs 
(Shri Datar) ft moved 
that the Manipur Land 
Revenue and Land Re
forms Bill, I959> be refet- 
red to a Joint Committee.
The motion was adopted.

MOTION TO REFER BILL 
TO JOINT COMMITTEE 
UNDER CONSIDERA
TION
The Minister of State in the 

Ministry of Home Affairs 
(Shri Datar) moved that 
the Delhi Land Holdings 
(Ceiling) Bill 1959 be 
referred toa Joint Ccinmit- 
tee. The consideration 
was not concluded.

AGENDA FOR WEDNES
DAY, DECEMBER 16, 
1959/AGRAHAYANA 25, 
1881 (SAKA)—
Further discussion on the 

Blotion to refer the Delhi 
Land Holdings (Ceiling) 
Bill and consideration of 
the Food situation in the 
country.

5207-46




